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JOINT COMMITTEE REPORT W.R.T. COMPLIANCE OF HON’BLE NGT ORDER IN THE MATTER
OF MSH SHEIKH V/s STATE OF GUJARAT

1.0 Background

Hon'ble National Green Tribunal (NGT), Western Bench, Pune passed an order dated
09.10.2023 in the matter Original Application No. 110 of 2023 in compliance with the order
dated 17.05.2023 of Hon’ble Apex Court in Civil Appeal No0.8249 of 2019, I.A.
No0.207/2023(W2Z) therein to implead Praharit Pigments LLP as one of the respondents in the
matter OA 110 of 2023.

As per paragraph 04 of the above order, it is mentioned that,

“In compliance with the above-mentioned order of Hon’ble Apex Court, we direct the Joint
Committee, which was constituted by this Tribunal’s order dated 09.05.2019, which
comprised District Magistrate- Surat, Gujarat Pollution Control Board (GPCB) and Central
Pollution Control Board (CPCB) to look into the matter and take appropriate action in
accordance with law. Now, we again direct the said Committee to give hearing to the newly
impleaded respondent No.3 and thereafter, submit its report before us, within a period of six

weeks. Hearing, which shall be given to the respondent No.3, shall include all the aspects."

Accordingly, in compliance with the order of Hon’ble NGT, GPCB has requested respondent
no.03 (M/s Praharit Pigments LLP) to submit their representation before the joint
committee comprising District Magistrate- Surat, Gujarat Pollution Control Board (GPCB)
and Central Pollution Control Board (CPCB) vide letter Dated:06-11-2023. Respondent no.03
has submitted representation vide letter dated 07-11-2023 (Annexure 1). The committee
convened a meeting dated: 10-11-2023 after reviewing the representation, Respondent
no.03 again asked for clear pointwise representation vide email dated:17-11-2023, in
response unit has submitted additional details vide letter dated: 27-11-2023 & Email dated:

15-12-2023 (Annexure ll).
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Further, In person hearing of respondent:03 was convened before the joint committee on
03.01.2024 at GPCB Gandhinagar. The attendees present during personal hearing of
respondent 03 at GPCB is attached as Annexure Ill. During hearing respondent no. 03 has
not produced any additional documents but explained written submission before

committee, which was earlier submitted.

A BRIEF ABOUT THE MATTER O. A. NO. 362 OF 2019

Hon’ble NGT principle bench in the matter 0. A. No. 362 of 2019 (MSH Sheikh, President
Brackish Water Research Center (BWRC) V/s State of Gujarat) passed an order dated
09.05.2019 and constituted a joint committee comprising member from District Magistrate
Surat, GPCB, CPCB. The matter is regarding illegal disposal of waste into the Creek of Surat,
Ankleshwar and Vapi referring to the illegal disposal of hazardous wastes in the Creek of
Surat i.e. natural drain - Chalthan Khadi and subsequent death of two persons on account of
inhalation of toxic gases on 09.02.2019. The joint committee has prepared report based on
the available records of the accident and submitted report to Hon'ble NGT and Hon'ble Ret.

Justice B. C. Patel as per the order.

The detailed report submitted by the joint committee is already in records of Hon’ble NGT.
As per the report submitted by the Joint Committee, the News on incident of collapse of
three people that has occurred at Chalthan Khadi near Gokuldham society of Tantithaiya
village probably due to inhalation of toxic gases on 09™" February, 2019 at early morning
hours was communicated by the police inspector, Kadodara GIDC police station to GPCB. As
per police record, The incident took place when the night patrol PCR van was on duty found
that three people in unconscious stage and an abandoned vehicle with registration number
GJ-02, Z-7927 was observed in that location, which was brought for disposal of wastes. Soon
after, three unconscious people were shifted to a hospital and later in hospital two of them
i.e. Shri Bhagwanbhai Revabhai Bharvad and Shri Bharatbhai Meghabhai Sathiya were

declared dead.

In compliance with the order dated 26.09.2019 of Hon’ble NGT, GPCB has issued direction

under section 5 under Environment (Protection) Act, 1986 for violation of Hazardous &
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other Waste (Management & Transboundary Movement) Rules, 2016 Dated 28.09.2019 and

02.10.2019. Copy of both the directions are attached as Annexure IV.

M/s Praharit Pigment LLP has filed civil Appeal No.8249 of 2019 before Hon’ble Apex Court
to set aside the order dated 26.09.2019 of Hon’ble NGT. Hon’ble Apex Court vide order
dated 21.10.2019 has stayed the impugned order. Subsequently Hon’ble Apex Court vide
order dated 17.05.2023 remitted back to the NGT to implead Praharit Pigments LLP as one

of the respondents.

The joint committee has noted the submissions & examined the records submitted by
respondent 03, referred earlier report submitted before Hon’ble NGT in the said matter,
prevailing rules and guidelines prepared by MoEF&CC, CPCB, GPCB from time to time etc.
and para wise comment on the submission of Respondent 03 is provided in subsequent

paragraphs of the report.



Para wise comments on the submission oﬁespondent No.03 by the joint committee

Sr.

No.

Industry Submission (Annexure | and

Annexure Il)

Committee Comments

On 29.04.2017, M/s Praharit Pigments
LLP applied for and subsequently
obtained an Environmental Clearance
from the State Level Environment
Impact Assessment Authority, Gujarat
to set up a Synthetic Organic Chemicals
manufacturing plant at Plot No. 38/11,
Jhagadia GIDC, Ta. Jhagadia, Dist.
Bharuch.A copy of the Environmental
Clearance dated 29.04.2017 issued by
the State Level Environment Impact

Assessment Authority, Gujarat is hereto

annexed and marked as ANNEXURE -R-

1

The industry has obtained EC for manufacturing
of Pigment Green-7/Pigment Green-36 = 150
MT/M, Pigment Blue = 100 MT/M, Pigment alpha
blue 15.0 & 15.1= 15 MT/M. one of the specific
conditions (no.:05) stipulated in EC regarding
Hazardous waste management, “Entire quantity
of (1) spent sulphuric acid 25-30 % = 450 MT/M,
(2) Spent HCI (20-25 %) /Spent HBr (22-25 %)=
120 MT/M,(3) Copper Sulphate = 8.25 MT/M and
(4) Aluminium Chloride = 255 MT/M or
Aluminium Hydroxide 157.5 MT/M shall be sold
out to GPCB authorised end users who are
authorized to receive the waste stream as a raw
material as per the hazardous and other wastes
(Management and Transboundary movement)
Rules, 2016 after obtaining prior permission from
CPCB/SPCB/PCC.”

Thus, as per EC the Spent HCI is specified and

categorised as Hazardous Waste and it is to be

sold out to GPCB authorised end users.

M/s Praharit Pigments LLP, thereafter,
obtained a Consent to Establish (NOC)
bearing Ref. No. CTE No. 91503 for the
aforesaid plant under Sec. 25 of the
Water Act, 1974 and Sec. 21 of the Air
Act, 1981 from the Gujarat Pollution
Control Board (“GPCB”) which is valid
until 02.11.2024. ANNEXURE -R-2.

The industry has obtained CTE for manufacturing
Pigment Green-7/Pigment Green-36 = 150
MT/M, Pigment Blue = 100 MT/M, Pigment alpha
blue 150 & 15.1= 15 MT/M valid up to
02/11/2024 Condition no.: H of CTE states
“Entire quantity of (1) Spent sulphuric acid 25-30
% = 450 MT/M, (2) Spent HCl (20-25 %) /Spent
HBr (22-25 %)= 120 MT/M,(3) Copper Sulphate

8.25 MT/M and (4) Aluminium Chloride = 255
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MT/M or Aluminium Hydroxide 157.5 MT/M
shall be sold out to GPCB authorised end users
who are authorized to receive the waste stream
as a raw material as per the hazardous and other
wastes (Management and Transboundary
movement) Rules, 2016 after obtaining prior
permission from CPCB/SPCB”

Thus, as per CTE issued by GPCB the spent HCI
was specified and categorised as Hazardous
Waste and it is mentioned that such waste shall
be sold out to GPCB authorised end users after

obtaining permission from concerned authority.

On 20.12.2018, the My/s Praharit
Pigments LLP obtained a Consolidated
Consent and Authorization (CC&A)
bearing CCA No. AWH 97707 to operate
the aforesaid plant from the GPCB
which is valid until 04.12.2023. A copy
of the Consolidated Consent and
Authorization (CC&A) dated 20.12.2018
bearing CCA No. AWH 97707 issued by
the Gujarat Pollution Control Bard is
hereto annexed and marked as

ANNEXURE -R-3.

During CCA application, the unit has requested to
consider Spent HCl & other similar materials as
By- product. Unit has also submitted notarised
MoU for management Spent HCl = 120 MT/M
with M/s Shree Ganesh remedies Limited, GIDC
Ankleshwar with CCA Application. (Date of

MoU:15-09-2018). (Annexure-V)

GPCB based on submission, issued spent HCL &
other material generated from mfg. process in
by-product list with Specific Condition stated “a.
Unit shall submit analysis report of MoEF & CC
accredited Lab to prove that by —product
mentioned in CCA is not having Contamination
more than specified limit as per waste specified in
schedule-Il of Hazardous waste Rules-2016.
Otherwise unit shall consider those items as
hazardous wastes and manage as per the

provisions of Hazardous Waste Rules-2016.”
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The respondent 03 has not submitted detailed

analysis report as per stipulated specific

condition of CCA and accordingly it is considered

as Hazardous Waste by GPCB and it is to be

managed as per the provisions of Hazardous

Waste Rules-2016. Further, the respondent 03

has sold Spent HCl to other party in contrary to

the MoU submitted to GPCB during the time of

The My/s Praharit Pigments LLP
thereafter on 31.12.2018, obtained an
Analysis report from one Green Circle,
Inc., bearing Report No.
GCL/V/LAB/EM-SP/17-5P/18

19/December-00/1077 which found
that the quality of Hydrochloric acid
generated at the Respondent No.3’s
plant was equivalent to the quality of
commercial Hydrochloric acid, and did
not contain any impurities. A copy of
the Analysis Report dated 31.12.2018
from Green Circle, Inc., bearing report
No. GCL/V/LAB/EM-SP/17-SP/18-
19/December-00/1077 is hereto

annexed and marked as ANNEXURE -R-

4.

The spent HCl analysis report of green circle, Inc.
was submitted to GPCB on 07-03-2019, that is
after 09.02.2019.

On 08.02.2019, the My/s Praharit
Pigments LLP sold 21,000kgs of the
Hydrochloric acid which, as stated
above, was a by-product produced in
involved

the process in  producing

This invoice was also on record of joint
committee report.

Thus, the respondent 03 has sold Spent HCl to

other party in contrary to the MoU submitted to

GPCB during time of CCA application.
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Pigment Green to one Shree Mahavir
Enterprise, which was dispatched to the
aid entity by tanker bearing No.GJ 2 Z
7927 at 12.00 pm on 08.02.2019. A
copy of the invoice dated 08.02.2019
bearing  Invoice  No.135  having
GSTIN/UIN — 24BXDPC4751P1ZB issued
by the M/s Praharit Pigments LLP to
Shree Mahavir Enterprise is hereto

annexed and marked as ANNEXURE —R-

5.

On 09.02.2019, the aforesaid tanker | FIR and GPCB report is on record.
was found to be disposing of
Hydrochloric acid in a creek, resulting in

the death of 2 people as per Police.

The  By-Product picked up on
08/02/2019, from factory premises of
M/s Praharit Pigments LLP, Jhagadia,
was reported by GPCB to have met an
accident (intentional or un-intentional).
The same had appeared in several
newspapers and later on a visit by Surat
GPCB team at the premises of M/s
Praharit Pigments LLP on Sunday dated
10/02/2019, it came to the knowledge
of the designated partners that the
driver and 2 cleaners who had picked
up HCL, had met with an accident. The
2 cleaners belonging to Bharwad

Community had been deceased on the

spot at early morning on 09/02/2019
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on trying to empty the tanker in the
gutter as alleged by the Police Inspector
as a suo-motu complaint in the FIR. An
FIR came to be registered under Sec.
304, 284, 120B, and 144 of the IPC
against, inter alia, the M/s Praharit
Pigments LLP’s partners for allegedly
illegally disposing spent Hydrochloric
acid, which resulted in the death of two
persons and had seriously injured a
third. FIR filed by Police on 25/02/2023
after 16 days of accident. Attach FIR
copy and GPCB Visit report.

ANNEXURE -R-6A & R-6B.

Sample Collected by GPCB on

10/02/2023 Sunday and sample
collected by GPCB from tanker test
report do not match so the Material in
the tanker not ours. Attach both report

marked as ANNEXURE — R-7A & R-7B

The joint committee has examined the analysis
results of sample of spent HCl collected from
tanker on 09.02.2019 and sample of spent HCI
collected from one of the storage tanks from the

premises on 10.02.2019.

It is alleged that the analysis results of both the
sample do not match with each other. In this
regard, it is to submit that the industry has 2
tanks with 20 KL capacity in the premises, and
during GPCB visit on 10.02.2019 one tank was
empty and another tank was having about 3 kl of
spent HCl. Moreover, the news of accident with
tanker number GJ-02-Z-7927 which was reflected
on newspapers and visit was carried out on
10.02.2019. Both the results indicate the HCI

content more than 25%. However, it cannot be
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co-related with each other as the date, time,

location of sample, etc. are different.

On 16.02.2019, the GPCB issued a
Closure Order, under Sec. 5 of the
ENVIRONMENT (PROTECTION) ACT,
1986, on the ground inter alia that on
09.02.2019, it was found that a tanker
was disposing polluted water, as a
result of which 2 people were found
dead and one was in a critical
condition. A copy of the Closure Order
dated 16.02.2019 issued by the Gujarat
Pollution Control Board to the M/s
LLP is hereto

Praharit  Pigments

annexed and marked as ANNEXURE -R-

After receiving input from police, GPCB team has
inspected M/s. Praharit pigment LLP On dated:
10/02/2019, Earlier this unit was also inspected
on 01/02/2019 by GPCB and noncompliance
regarding illegal wastewater discharge into
natural drain was observed, reported and in the
meantime actions against the unit by GPCB in
process, GPCB has received input from police and
again inspected the said unit on 10/02/2019.

has submitted written

Unit response to

observation on 15/02/2023. Thereafter, Based on

inspection report GPCB has passed Closure Order

8.

on Dated: 16/02/2019.

In view of the aforesaid closure order,
the M/s Praharit Pigments LLP on
15.02.2019 filed its response before the
GPCB, stating therein, inter alia that
the Hydrochloric acid which was being
carried by the tanker bearing No. GJ 2 Z
7927, had been sold to the aforesaid
Shree Mahavir Enterprise, in which

regard, all relevant invoices were
placed before the GPCB. A copy of the
response dated 15.02.2019 filed by the
M/s Praharit Pigments to the Gujarat

Pollution Control Board is hereto

annexed and marked as ANNEXURE -R-

9.

This response of respondent 03 dated 15-02-
2023 with ref. to GPCB inspection on 10-02-2023
is also on record. As the respondent 03 has
violated CCA conditions GPCB has passed the
closure order to M/s Praharit Pigment LLP on 16-

02-20109.
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10.

On 19.03.2019, the GPCB after
considering the aforesaid responses,
and on being satisfied with the same,
revoked the aforesaid closure order

subject to the conditions that:

The M/s Praharit Pigments LLP shall
comply with all the conditions in the

CCA.

The M/s Praharit Pigments LLP would
submit two bank guarantees for Rs.10
Lacs and 2 Lacs within a period of 7
days. A copy of the order dated
19.03.2019 issued by the Gujarat
Pollution Control Board to the M/s
Praharit Pigments LLP is hereto
annexed and marked as ANNEXURE —

R-10.

GPCB has Forfeited bank guarantee of
10 lacs. Attach copy marked as

ANNEXURE — R-11.

The chronology of events after 16.02.2019 as per

records of GPCB is tabulated below;

Event Date Remark
GPCB Based on visit Dated
Closure 16/02/2019 | 01.02.2019 and
Direction 09.02.2019
Revocation
Based on GPCB visit
of Closure | 19/03/2019 | 4 05.03.2019
Direction
Bank
Rs. 10,00,000/-
Guaranjcee 27/03/2019 Forfeit by GPCB
Forfeit
GPCB closure
GPCB EireCtin,n is Set As’,:;::e
Closure | 20/08/2019 | Py  the = Homble
Direction Supreme Court in SC
Civil  Appeal No.
9205
Hon. NGT passed
Hon. NGT 1 5 6/09/2019 | order with
Order . .
directions.
To Deposit Interim
GPCB EC of Rs 50 lakhs as
Direction 28/09/2019 per Hon. NGT order
Dated 26/09/2019
To Deposit EDC of Rs
1,04,52,000 /-
.GPC!S 02/10/2019 | calculated as per
Direction -
prevailing
guidelines.
To set aside order
dated 20/08/2019
SC Civil and 21/11/2019 and
Appeal No. | 19/03/2020 | allowed to resume
9205 operation of plant
with immediate
effect.
With a Condition
GPCB to somply of Hon
Revocation | 21/03/2020 Supreme Court.
(20/08/2019) order for EDC as and
when will decide.
With a Condition
e o
Revocation | 10/11/2020 Supreme Court.
(20/08/2019) order for EDC as and
when will decided.

10
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11.

The M/s Praharit Pigments LLP’s
partners filed an application for
anticipatory bail under Sec. 483 of the
CrPC before the High Court of Gujarat,
at Ahmedabad, bearing R/Criminal
Misc. Application No. 7766/2019.
Attach Copy Of the Bail and marked As
ANNEXURE — R-12.

12.

A letter came to be addressed to the
National Green Tribunal, New Delhi
(the “NGT”) by one MSH Sheikh,
President BWRC, raising the aforesaid
issue of illegal Hydrochloric acid. Based
on the said letter, on 09.05.2019 after
82 days of accident take place and they
do complain based on FIR filed by Police
after 16 days of Accident. We Strongly
believe that this FIR have many
question on its jejunity and any our
competitors or any one plan against us.
Following Point directly connected false

FIR.

As per FIR, call received at 8.30 AM
from Mr. Hiren Tayler Medical officer of
Sanjivani Hospital to police that two
persons (Bhagvanbhai Revabhai
Bharvad & Bharatbhai Meghabhai
Sathia) find out at Tantithiaya, near
Gokul dham society by Mr. Bharatbhai
Tejabhai Bharvad unconscious at

hospital and Hospital declare them

The Gujarat Government (Police Department) has
already filed a criminal case before Judicial
Magistrate First Class (JMFC) Bardoli, Gujarat
(case no. 29/2021) which is under consideration
before the court. Decision on the merits for the

relief is at sole discretion of Hon’ble court.

11
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dead.

Our Answar on Above :-

Based on Sanjivani Hospital Report,
Police came with both the Persons at
5:30 AM at Sanjivani Hospital. So why
Police Written False in FIR and why they
not include Sanjivani hospital Report in
Charge  sheet. This must be
investigated. Attach Copy of
ANNEXURE —R-13

13.

We done the RTI to 108 ambulance
helpline for information whether any
victim transferred from hospital from
Gokuldham society as nowadays any
person calls the 108 ambulance for
Critical indujary or accident. When we
read the Report, person who transfer
different than name Mention in FIR.
Victim transfer from Gokuldham to
Simmer hospital & medical College-
Surat and the name of Person transfer
was

1.Unknown Patient

2.Bharat Bhai M. Sathiya

3.Munnabhai Kadiyadara

Above all Activity done at 3:54 AM to
4:52 AM dated 9/02/2019 and Police
not attached in Charge Sheet Simmer
Hospital’s Report. We try to get the
report from simmer Hospital but we did

not succeed. This Report says that

12
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Police not done Proper Investigation
and directly involved us. Attach Copy of
108 ambulance report which we

received through RTI as ANNEXURE — R-

14.

14.

Based on RTI we received Death
Certificate of Both whose name
mention in FIR. Both Persons Death
Time address and permanent address
same. So both person’s death at his
home only. Copy of Death Certificate
Attach as ANNEXURE — R-15

15.

Police not Investigate Proper way of
this case Because in Charge sheet Mr.
Amit Patel (Owner of Ayushi Enterprise
and Tanker) told police that he was at
Vapi.but as per telephone call record
mention in Change sheet he was Near
by accident place. Mr. Amit Patel
Recently Involved and he was Jailed.
Attach Copy of paper as ANNEXURE —
R-16

16.

Post mortem Report Not Match with
FIR and other Proof. Attach Post
mortem report as ANNEXURE — R-17.

17.

FSL Report of Sample Collected from
Khadi. As per our Knowledge Police
Submitted our Sample to FSL instead of
Khadi water as the Report of HCL
percentage match with GPCB collected

Sample from Our Storage Tank. If the

13
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Sample from Khadi, Percentage of HCI
must be less. Also not Found any
Poising from sample. Attach copy as

ANNEXURE —-R-18.

18.

Many  accidents  happen  during
transportation of HCl and Leakages of
Tank in Manufacturing Unit but we
never heard that due to HCL any one
died. Attach DPMC report of accident of

HCl marked as ANNEXURE — R-19

The harmfulness of any material depends on

various factors hence generalize statement

cannot alleviate the inherent nature of any
material and its effect. Moreover, MSDS of HCI

indicates the acute potential and effect on Health due

to its corrosive nature.

19.

I never meet Mr. Amit Patel or not
know and that Proven by Police during
investigation and. | know Mr. Niraj of
Mahavir Enterprise and his reference
given by Mr. Ashok from Suvidhi
chemical Vapi. He is the Traders of HCI
and from Phthalo colors, Vapi HCL
lifting by them when | was CEO (Feb-
2016 April-2017) in M/s Phthalo colours
and chemicals(l) Itd. Same Product and
same Process of Both company and
both are dealing through invoice only.
Copy of Phthalo colors Vapi CCA

marked as ANNEXURE — R-20.

The Gujarat Government (Police Department) has
already filed a criminal case before Judicial
Magistrate First Class (JMFC) Bardoli, Gujarat
(case no. 29/2021) which is under consideration
before the court. Decision on the merits for the

relief is at sole discretion of Hon’ble court.

20.

After Revocation in March-2019, we sell
all the HCL by Invoice only as we have
the Permission as a Byproduct.

When we Received Revised Condition of
CCA from GPCB (By Product to Hazards
Waste) we dispatched our All By-
Product through Rule-9 only. All the

Respondent 03 has again mentioned Spent HCI
and other Hazardous Wastes as by-product and
its mode of dispatch as per Rule 9 of Hazardous &
other Waste Rules,2016. But As per present CCA,
Spent HCl including other materials is mentioned

as Hazardous Waste.

14
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Details of Hazards waste dispatch
Submitted to GPCB online on monthly

basis.

21.

Discharge Application already filled by
us and case going on at Bardoli session
court. Attach discharge Application

marked as ANNEXURE — R-21.

No comment is required from the Joint

Committee.

22.

It is submitted that on 08/02/2019,
Praharit Pigments LLP had sold 21 MT
of Pure Hydrochloric Acid -30% to Shree
Mahavir Enterprise, Ankleshwar. The
billing was made at 1 paisa per kg, for
the sake of recording outward entry of
by-product which is usually issued free
of cost or at a very nominal price. M/s
Shree Mahavir Enterprise had secured
an order from its customer M/s Sai
Rachna Chemicals, Ankleshwar who in
turn had obtained an order from M/s
Aayushi Enterprise. The copies of the
bills are enclosed herewith and marked

as ANNEXURE - R-22.

This invoice was also on record of joint

committee report.

Thus, the respondent 03 has sold Spent HCI to

other party in contrary to the MoU submitted to

GPCB during time of CCA application.

23.

Hence, Aayushi Enterprise had
arranged transportation at their cost
for pickup of the By-Product directly
from Praharit Pigments LLP, Jhagadia at
11:30 am -12:30 pm. The Designated
partners of the firm has time and again
accepted orally as well as in written
form without any denial, the fact that

above mentioned events had occurred

The respondent 03 has sold Spent HCl to other
party in contrary to the MoU submitted to GPCB
during time of CCA application. Further no

permission was obtained from GPCB regarding

change of party.

15
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and that the tanker driver had picked
up HCL from Praharit Pigments LLP,
Plot No.38/11, GIDC, Jhagadia. M/s
Praharit Pigments LLP has till day
confirmed of selling HCL to M/s Shree
Mahavir Enterprise and had obtained
signed invoice as a confirmation of the
delivery of goods and as a token of
acceptance of transfer of title, risk and
possession u/s 26 of Sale of Goods Act,
1930 which is reproduced below:

“26. Risk prima facie passes with
property.—Unless otherwise agreed,
the goods remain at the seller’s risk
until the property therein is transferred
to the buyer, but when the property
therein is transferred to the buyer, the
goods are at the buyer’s risk whether
delivery has been made or not:
Provided that, where delivery has been
delayed through the fault of either
buyer or seller, the goods are at the risk
of the party in fault as regards any loss
which might not have occurred but for
such fault: Provided also that nothing in
this section shall affect the duties or
liabilities of either seller or buyer as

bailee of the goods of the other party.”

24,

It is further submitted that the main
product of M/s Praharit Pigments LLP is

Pigment Green 7, which is used in

No comment

Committee

is

required from the

Joint

16
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rubber, plastic, paper and paint
industries as a Pigment. The
manufacturing of process of CPC
Green7 involves Chlorination of CPC
Blue (Water Insoluble) by Chlorine Gas
in a eutectic Mixture of Aluminum
Chloride, Cupric Chloride and Salt. The
final reaction mixture is dumped into
water to separate CPC Green-7 Crude
(Water Insoluble). Then it is filtered to
get CPC Green7 Crude and Organic
Matter free Filtrate. Aluminum turnings
are dissolved into the Filtrate to remove
pure copper and Aluminum Chloride
Solution.  This  Aluminum  Chloride
Solution (ACS) is further converted into
value added product like Poly-
Aluminum Chloride (PAC), Aluminum
Hydroxide Gel, Zeolite, Aluminum
Silicate, Aluminum Chlor-hydrate etc.

The copy of the Process flow chart is
annexed herewith and marked as

ANNEXURE — R-23.

25.

The Hydrochloric Acid 30% (HCL) is a
by-product manufactured along with
the Green-7 pigment which is the main
product of the Respondent No.3. The
manufacture of HCL is permitted by
Gujarat Pollution Control Board as a
“By Product” vide Para 2 of its Consent

Order No.AWH-97707 date of issue

The point was repeated in the representation

submitted by the unit.
The process indicates that scrubbed liquor is the
HCI which is categorised as HW under schedule |,

Category 26 (List of process generating waste).

As already detailed, considering the spent HCl as
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11/12/2018. by product was conditional as per CCA and the
unit failed to comply with the specific condition
It is submitted that as per the Rule | as mentioned above and accordingly GPCB
2(38) of Hazardous and Other Wastes | considered it as hazardous waste.

(Management and  Transboundary
Movement) Rules, 2016, definition of

“Waste” is given as follows:

“Rule. 2(38) “waste” means materials
that are not products or by-products,
for which the generator has no further
use for the purposes of production,
transformation or consumption.

Explanation- for the purposes of this
clause, waste includes the materials
that may be generated during, the
extraction of raw materials, the
processing of raw materials into
intermediates and final products, the
consumption of final products, and
through other human activities and
excludes residuals recycled or reused at
the place of generation; and by-product
means a material that is not intended
to be produced but gets produced in
the production process of intended

product and is used as such;”

Since, the word “Waste” prima-facie
excludes Products and By-Products,

Hazardous and Other Wastes
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(Management and  Transboundary
Movement) Rules, 2016 are outright
not applicable due to operation of Rule

2 thereof.

Thus, vide Para 2(a) of GPCB Consent
Order No.AWH-97707 date of issue
11/12/2018, the Respondent No.3 is
permitted to operate the plant for
manufacturing of HCL as a By-Product
and without application of HWM Rules
2016. Hence, in the absence of
operation of HWM Rules, any product
or by-Product can be sold to any third

party without any restrictions.

The  By-Product picked up on
08/02/2019, from factory premises of
Respondent No.3, Jhagadia, was
reported by GPCB to have met an
accident (intentional or un-intentional).
The same had appeared in several
newspapers and later on a visit by Surat
GPCB team at the premises of
Respondent No.3, it came to the
knowledge of the designated partners
that the driver and 2 cleaners who had
picked up HCL, had met with an
accident. The 2 cleaners belonging to
Bharwad  Community  had  been

deceased on the spot at early morning
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on 09/02/2019 on trying to empty the
tanker in the gutter as alleged by the
Police Inspector as a suo-motu

complaint in the FIR.

The 2 persons were deceased 15-17
hours after their pickup of by-product
from Respondent No.3 factory, which
has raised brows of the designated
partners, since in transport industry,
where delivery is to be made from
Jhagadia to Ankleshwar or nearby
areas, a delay in delivery of 15-17 hours
is questionable. Besides, no transporter
would ruin their business by retaining
the deliverable material on their hand
for such long time. As reported by the
owner of the tanker, the driver of the
tanker had removed the transport
vehicle out of Ankleshwar without his
permission and without appropriate
documents. However, all these facts
have least to be taken up by
Respondent No.3 and are not within its

scope.

As regards to the contents of the letter
petition the contents regarding the
incident and the connection with the
M/s Praharit Pigments LLP is hereby
denied by the M/s Praharit in totality.
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The M/s Praharit Pigments LLP does not
wish to offer any remarks over the
general allegations regarding illegal
scandal of toxic waste disposal and
actions demanded in general, so far as
Praharit

they do not affect M/s

Pigments LLP.

The My/s Praharit Pigments LLP as
stated above has not liable for the
incident in any manner. Further the M/s
Praharit Pigments LLP has amended the
CCA as now by notification dated
20/08/2019.The HCL has been included
in the category of hazardous waste.
The

amended CCA

copy  of
dated20/08/2019 is annexed herewith

and marked as ANNEXURE — R-24.

26.

The M/s Praharit Pigments LLP submits
that the analysis reports of the samples
collected from the tanker and the up-
stream and down-stream are of no
significance as far as the M/s Praharit
Pigments LLP is concern as the
Respondent No.3 in the above reply has
clearly stated that it is sold the said by-
product to the Mahavir Enterprise and
transport  arrange by  Mahavir
enterprise.

M/s Praharit Pigments LLP, thus filing

its response to the present Original

The earlier joint committee constituted by
Hon’ble NGT has considered about M/s Praharit
Pigments LLP involvement based on police
investigation & circumstantial evidences. Further,
The Gujarat Government (Police Department) has
already filed a criminal case before Judicial
Magistrate First Class (JMFC) Bardoli, Gujarat
(case no. 29/2021) which is under consideration

before the court. Decision on the merits for the

relief is at sole discretion of Hon’ble court.
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Application and craves leave to give a
detail representation before the Joint
Committee constituted by this Hon’ble

Tribunal.

The M/s Praharit Pigments LLP denies
all the contents of the findings and
report of the Joint Committee against
M/s Praharit Pigments LLP as such the
committee be directed to conduct the
investigation de-novo without being
influenced by the earlier findings
wherein no response from the M/s
Praharit Pigments LLP is sought for
before reaching to any conclusion.
Based on Committee report, We
Prepared Detailed Report. Attach copy
of our report as ANNEXURE — R-25.

27. | For Fair Investigation, | was Filed the | No comment is required from the Joint
Application at PMO site but due to | Committee

Hon’ble supreme court matter, not
done any investigation but now | again
request for Fair Investigation__after
Hon’ble supreme court’s Order. Copy of

the said Order attach as ANNEXURE —

R-26.

Subsequently Industry M/s Praharit Pigment LLP has submitted additional submission to

committee on 15-12-2023 & Joint Committee against comments of same is as below:
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Industry (Respondent 03) Submission
(Dated: 15-12-2023)

Joint Committee
observation/submission

The Committee submitted Report based
On Police information & police and in our

Earlier Reply submitted by us dated

8/11/2023 to vyour office, GPCB

Gandhinagar (Through RPAD) and CPCB
office, Baroda (Through RPAD) we clearly
mention that the Police File FIR on us
No Match FIR with

totally False.

documents received through RTI. This is

Main Aspect to re-investigate & re-
consideration our Case. we already
Submitted our Details reply with all

evidence received through RTI to your

Office.

The Police FIR dated 25.02.2019 is on
record. The Gujarat Government (Police
Department) has already filed a criminal
case before Judicial Magistrate First Class
(JMFC) Bardoli, Gujarat (case no.
29/2021) which is under consideration
before the court. Decision on the merits
for the relief is at sole discretion of

Hon’ble court.

In the para 2.0 (Approach) of the Joint
Committee report it is mentioned that
circumstantial evidences have been
gathered in preparing the report. The
committee has stated that “in the present
case, prima-facie it appears that the
industry and transporter is responsible for
transit & illegal disposal of hazardous
waste into environment and subsequent
death of two persons.......... the matter is
sub-judice, the District Administration may
be the appropriate agency to take action
as per statute and appraisal to Hon’ble
NGT........... ”, However, following
circumstantial evidences have not been

considered while arriving at the final

It is mentioned in the joint committee
report constituted by NGT on 09.05.2019
that M/s Shree Mahavir Enterprise, does
not exist.

The present committee referred and
examined, the said report and records. It
is gathered that, GPCB jointly visited M/s
Shree Mahavir Enterprise at the address
mentioned in the GST registration/invoice
on 10.02.2019. It is clearly mentioned in
the GPCB report that during visit the shop
is located at first floor of commercial
complex and was found locked. Further it
was office of M/s Bharadwaj Tanker
service at same address. Moreover, as
mentioned in  the

the address
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conclusion about the involvement of M/s
Praharit Pigments LLP in the matter.
The committee has made conclusions on

the preliminary reports of GPCB stating

the M/s Shree Mahavir Enterprise, does
not exist. However, this agency does exist

(proof of GST number is already

submitted).

invoice/GST registration is located in a
commercial complex, storage, handling of
such chemicals or end user unit with
requisite plant and machinery are not
possible.

Therefore, the report mentioned that the
M/s Shree Mahavir Enterprise, does not

exist.

Committee’s objection that - the industry
has mentioned pure HCl instead of spent
HCI- however, this is mentioned by the
industry purely on the basis of the purity
level of the material and also the fact that
the HCl does not contain any organic
impurities. Moreover, as per CC&A
possessed by the industry at the relevant
time also, there is no generation of Spent

HCI.

As already detailed EC, CTE obtained by
the unit spent HCl is mentioned as

Hazardous Waste. Based on the
submission of unit along with MoU to
GPCB to considered Spent HCl as by-
product. GPCB has mentioned HCl and
other material in by-product list subject
to the submission of analysis results as
per schedule 1l of HW Rules. The
condition clearly states that “Otherwise
unit shall consider those items as
hazardous wastes and manage as per the
provisions of Hazardous Waste Rules-
2016.”

The unit failed to comply with the
specific condition as mentioned above
and accordingly GPCB/Joint Committee

considered it as hazardous waste.

Since the availability of HCl is in
abundance, its rate is very low based on
the ‘Demand/Supply ratio’, however that
does not construe as the material to be

the hazardous waste. Many Industries

The joint committee has examined the
analysis results of sample of spent HCI
collected from tanker on 09.02.2019 and
sample of spent HCI collected from one

of the storage tanks from the premises
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Supply their goods as Negative like
Chlorine, HCL of GSFC ETC.

The committee has erroneously not taken
cognizance of the fact that the HCL
dispatched by the industry on 08.02.2019
is sold as a by-product with invoices as per
the CC&A permission given by the GPCB at
the relevant time and that it was not a
hazardous waste, as assumed in the entire
investigation. This assumption was made
by the committee by again assuming that
the waste in the tanker belonged to M/s
Praharit Pigments LLP, however this
matter is sub-judice and until it is proven
that the waste belonged to this industry,
the committee should not have made such
assumptions. The CC&A possessed by the
industry as on 08.02.2019 does not
mention HCl in the Hazardous waste
category. The HCl generated by the
industry was unilaterally termed as
hazardous waste by GPCB and the CC&A
was amended accordingly without giving
the opportunity to the industry to prove it
to be otherwise, and that too only after
the incident took place. Thus, selling of the
HCl by the industry having the CC&A
permission for selling it as by- product

cannot be termed as violation of the

on 10.02.2019.

It is alleged that the analysis results of
both the sample do not match with each
other. In this regard, it is to submit that
the industry has 2 tanks with 20 KL
capacity in the premises, and during
GPCB visit on 10.02.2019 one tank was
empty and another tank was having
about 3 kl of spent HCIl. Moreover, the
news of accident with tanker number GJ-
02-Z-7927 which was reflected on

newspapers and visit was carried out on

10.02.2019.
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provisions of The Hazardous & Other
Waste Management Rules, 2016 by the
industry. Attach Copy of Revised CCA as

Annexure-4.

The committee has not investigated and
mentioned in the report as to whether the
material dispatched by the industry on
08.02.2019 was the same as that found in
the tanker no. GJ-02-Z-7927 at the site of
incident. This because of the facts on
records that the analysis reports of the
samples collected from the tanker and the
premises of the industry are having
different characteristics w.r.t. most of the
parameters. While the sample collected
from the tanker was hazardous waste and
that from the industry was pure HCl which
was a by-product as per the CC&A. Attach
Test Report of GPCB from Tanker and from
Praharit

Pigments Storage Area as

Annexure-5A & 5B.

The technical aspect not considered for
investigation in the matter is that the
not manufacture

industry does any

chemicals which would result in the
generation of the hazardous waste having
the characteristics of the chemical found

in the tanker (except for the acidic nature)

The spent sample from tanker number
GJ-02, Z-7927 collected on 09.02.2019
and from storage tank collected on
10.02.2019. Both the results indicate the
HCl content more than 25%. However, it
cannot be co-related with each other as

the date, time, location of sample, etc.
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which indicates that the waste material
found in the tanker at the site of the
incident did not belong to M/s Praharit

Pigments LLP.

are different.

The committee has also not taken
cognizance of the fact that the HCl was
sold as by-product to M/s Shree Mahavir
Enterprise, Ankleshwar, and the same had
been received by them. It is only in the
case of hazardous waste that the
generator/ supplier is responsible for any
consequences and not in the case of
products/  by-products. M/s Shree
Mahavir Enterprise, Ankleshwar which is
having GST number and registered
company has not been interrogated for
knowing where the by-product (HCl)
supplied by M/s Praharit Pigments LLP
was sent by them. We have already
submitted records showing that M/s

Shree Mahavir Enterprise, Ankleshwar

does exist.

Unit has submitted notarised MoU for
management Spent HCl = 120 MT/M with
M/s Shree Ganesh remedies Limited,
GIDC Ankleshwar with CCA Application.
(Date of MoU:15-09-2018).

Unit has not complied with the MoU as
submitted along with CCA application for
selling the HCl to the Industry Namely
M/s Shree Ganesh remedies Limited &
had sold to M/s Shree Mahavir
Enterprise, Ankleshwar. Further, physical
existence of such establishment at the
address mentioned in the GST was not

found and reported by GPCB.

We firmly believe that if the above

circumstantial evidences are considered,

then it can be concluded that the HCI (by-

product) sold by us was received by M/s

Shree Mahavir Enterprise, Ankleshwar,

and thereafter the tanker was utilized for

transportation of some other chemicals to

the site of incident by some industry/

persons other than M/s Praharit Pigments

The  Gujarat Government  (Police
Department) has already filed a criminal
case before Judicial Magistrate First Class
(JMFC) Bardoli, Gujarat (case no.
29/2021) which is under consideration
before the court. Decision on the merits
for the relief is at sole discretion of

Hon’ble court.
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LLP. Moreover, it is a fact that it cannot
take more than 2 hours for a tanker to
reach the site of incident from our
industry in Jhagadia which is only 70 Kms
away. As per the records available in the
police investigation, the tanker left the
premises of the industry at 12.24 pm on
08.02.2019 and the chemical in the khadi
was drained as per police early morning
on 09-02-2019. We also demand to carry
in this

out a detailed investigation

direction.

10.

No untoward incident has ever been
reported during loading of HCl in tankers
with the lid on the tanker kept open, in
M/s Praharit Pigments LLP. industry even
though this  tanker loading &
transportation activity is carried out even
till date by us. If the HCI generated by us is
poisonous, it would have affected many
people in the industry, hence there is no
doubt that the chemical drained in the
khadi at the site of the incident did not
belong to M/s Praharit Pigments LLP. With
all production activities going on even
today with the same products in the
industry, there is no trace of hazardous
waste generation from the process having
the characteristics similar to that found in

the tanker at the time of incident.

Spent HCL generated from M/s Praharit
Pigments LLP is considered as Hazardous
waste in EC , CTE & CCA(as explained in
point no:02). Even industry was aware
about the inherent Hazardous nature of
the Spent HClL. The lethalness of
Hazardous waste depends on many other
parameters and circumstances which
may have occurred in this incident.
Moreover, MSDS of HCl| indicates the
acute potential and effect on Health due

to its corrosive nature.
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11.

The committee has without waiting for
the outcome of the Criminal case
concluded M/s Praharit Pigments LLP
guilty of doing the wrong and made

responsible for the incident.

The Committee has considered about
M/s Praharit Pigments LLP involvement
based on

police investigation &

circumstantial evidences. However,
Criminal case before Judicial Magistrate
First Class (JMFC) Bardoli, Gujarat (case

no. 29/2021) is under adjudication.

12.

Sir, Please Note that on 09/02/2019 was
Sunday and our Office Work not going on
as we just started the company and we do
not have sufficient production and staff so
we keep close our Office work on sunday
but GPCB team Visited on Sunday and Call
from RO (Trivedi Sir) and they ask me to
call Our Representative so | Ask our HR
person to visit and give details to GPCB
and that time | was at Ahmedabad for
Attend the Marriage (Police already
verified based on my Call Details). On
Sunday we Provide CCTV footage and
Invoice Ask by GPCB. When they inform us
that the two Person died due to Drain of
HCL from this tanker, that time we get

information. Till time we do not have any

information.

No comment is required from the Joint

Committee

13.

Sir, if we want to illegal dispose of HCL, we
never Keep any Record and also | know
only M/s Mahavir Enterprise’s Owner Mr.
Niraj. Police do investigate our Call record

but they not found any relation with Sai

Rachna enterprise and Ayushi Enterprise.

No comment is required from the Joint

Committee
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14.

Please Re-investigate our Case based on
our above answer and details reply with
all evidence. We have three case only for
one accident. As per Law one mistake one
punishment but at present three cases.

1. one at NGT.

2. at Bardoli court

3. Jhagadiya Court.

| am only 25% partner and others are 75%
and all partners name withdraw by Police
and GPCB as they are strong in financial
Aspect. Even though they are dealing with
GPCB and marketing Aspect. | am dealing
with technical parts only. ones we already
punished by GPCB issuing the closure
notice and forfeit of Bank guarantee.
Second time about 8 month Closure and
till today we get only for 3 to 6 month re-
vocation since last four years. Since last
four years, we strictly obey the GPCB
guidelines and no any deviation due to
environment aspect. so sirs please look

into this matter.

The allegation on specific findings of the
joint committee report is again examined
and findings are elaborated in the
respective allegations. As far as
technical aspects are concerned, the unit
found violating the CCA condition and
sold Spent HCl to unauthorised party. The
party mentioned though having GST
registration however, physical existence
was not found as per the visit of GPCB
team and is on record.

The portion of conclusion of the Joint
Committee  constituted  earlier s
reproduced below as; “..it appears that
the industry and transporter s
responsible for transit & illegal disposal of
hazardous wastes into environment and
subsequent death of two persons.
Kadodara GIDC police station filed an FIR
regarding accidental death of two

persons and confiscated the vehicle...”

CONCLUSION:

As directed, the Committee has given opportunity for hearing and submission to the newly

impleaded respondent No.3 (M/s Praharit Pigment LLP). Submissions were examined and

Para-wise Comments are provided in above table. The unit was found in violation of CCA

conditions for the management of Spent HCl| and reportedly disposed it to unauthorized

firm namely M/s Mahavir Enterprises. The existence of said firm was verified by GPCB at the

address mentioned in the GST and found that such firm does not physically exist at the given
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address. The unit found violating CCA condition in past (before the incidence as well). The
Committee has provided Para-wise Comments and considered about M/s Praharit Pigments
LLP involvement in the incident occurred on 09.02.2019 based on Police investigation &
circumstantial evidences. Also the committee believes that as it has been alleged by
respondent no 3 that ownership equity has changed after incident the ownership equity on
the date of incident should be looked into by all the concerned authorities while
ascertaining liability. However, the other allegations represented by the respondent 03 are

under adjudication before Judicial Magistrate First Class (IMFEC} Bardoli, Gujarat {Criminal
case no. 29/2021).

The Committee considered all the points put before by the respondent No. 03 and
deliberated in depth, however there is nothing substantially stated by the respondent No.
(3 to modtfy earlier observations of the Committee. Hence, the Committee abides by the
earlier submitted report to the Hon'ble National Green Tribunal without &ny chanpes,

Committee Members:

Jigo-

(Dr. J. D. Oza)
Regional Officer,RO -Surat Additional Director, RD - Vadodara
Guijarat Pollution Control Board Centrai Pollution Control Board

(Aayush Oak, IAS)
District Magistrate -Surat
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Ref : PPLLP/GPCB/2023-24
Date : 26/10/2023

To,

The Member Secretary,

Gujarat Pollution Control Board,
Sector-10A, Paryavaran Bhavan,
Gandhinagar.

Sub : OUR RE\PLY ED ON NGT ORDER DATED 09-10-2023 kS

Ref: Original Application No.110/2023 (WZ) OF NGT b $33> {>

Respected Sir,

With reference to the above subject ,we are submitting herewith Our details reply regarding
above case Matter.

We humbly request to you sir and your office, Revivew our Reply with supporting documents
thoroughly and based on this please ask to again investigate our case so that the truth will
comes out.

Please feel free to contact us if any other information is required.

Thanking you,
Yours Faithfully,

For PRAHARIT PIGMENTS LLP

Designeted Partner
(Ramesh Padshala)

Encl. : As above.

1[Page
Registered Office www.praharitpigments.com
PRAHARIT PIGMENTS LLP
Plot No. 38/11, Near Air Liquide, S WEBSITE
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Date: -26/10/2023
Reply to GPCB based on NGT order dated 09-10-2023 by M/s Praharit

Pigments LLP
1. BRIEF FACTS OF THE CASE:

A. On 29.04.2017, M/s Praharit Pigments LLP applied for and
subsequently obtained an Environmental Clearance from the State
Level Environment Impact Assessment Authority, Gujarat to set up
a Synthetic Organic Chemicals manufacturing plant at Plot No.
38/11, Jhagadia GIDC, Ta. Jhagadia, Dist. Bharuch.

A copy of the Environmental Clearance dated 29.04.2017 issued by
the State Level Environment Impact Assessment Authority, Gujarat

is hereto annexed and marked as ANNEXURE -R-1.

B. M/s Praharit Pigments LLP, thereafter, obtained a Consent to
Establish (NOC) bearing Ref. No. CTE No. 91503 for the aforesaid
plant under Sec. 25 of the Water Act, 1974 and Sec. 21 of the Air
Act, 1981 from the Gujarat Pollution Control Board (“GPCB”)
which is valid until 02.11.2024. ANNEXURE -R-2.

_On 20.12.2018, the M/s Praharit Pigments LLP obtained a
Consolidated Consent and Authorization (CC&A) bearing CCA
No. AWH 97707 to operate the aforesaid plant from the GPCB
which is valid until 04.12.2023
A copy of the Consolidated Consent and Authorization (CC&A)
dated 20.12.2018 bearing CCA No. AWH 97707 issued by the

Gujarat Pollution Control Bard is hereto annexed and marked as

ANNEXURE -R-3.




D. The M/s Praharit Pigments LLP thereafter on 31.12.2018, obtained
R an Analysis report from one Green Circle, Inc., bearing Report No.
GCL/V/LAB/EM-SP/17-SP/18-19/December-00/1077 which
found that the quality of Hydrochloric acid generated at the
Respondent No.3’s plant was equivalent to the quality of
commercial Hydrochloric acid, and did not contain any impurities.
A copy of the Analysis Report dated 31.12.2018 from Green Circle,
Inc., bearing report No. GCL/V/LAB/EM-SP/17-SP/18-
19/December-00/1077 is hereto annexed and marked as

ANNEXURE -R-4.

E. On 08.02.2019, the M/s Praharit Pigments LLP sold 21,000kgs of

9 the Hydrochloric acid which, as stated above, was a by-product

produced in the process involved in producing Pigment Green to
one Shree Mahavir Enterprise, which was dispatched to the aid
entity by tanker bearing No.GJ 2 Z 7927 at 12.00 pm on 08.02.2019.
A copy of the invoice dated 08.02.2019 bearing Invoice No.135
having GSTIN/UIN — 24BXDPC4751P1ZB issued by the M/s
Praharit Pigments LLP to Shree Mahavir Enterprise is hereto
annexed and marked as ANNEXURE —R-S.

F. On 09.02.2019, the aforesaid tanker was found to be disposing of
6 Hydrochloric acid in a creek, resulting in the death of 2 people as

per Police.

a. The By-Product picked up on 08/02/2019, from factory
premises of M/s Praharit Pigments LLP, Jhagadia, was
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reported by GPCB to have met an accident (intentional or un-
intentional). The same had appeared in several newspapers
and later on a visit by Surat GPCB team at the premises of
M/s Praharit Pigments LLP on Sunday dated 10/02/2019, it
came to the knowledge of the designated partners that the
driver and 2 cleaners who had picked up HCL, had met with
an accident. The 2 cleaners belonging to Bharwad Community
had been deceased on the spot at early morning on 09/02/2019
on trying to empty the tanker in the gutter as alleged by the
Police Inspector as a suo-motu complaint in the FIR. An FIR
came to be registered under Sec. 304, 284, 120B, and 144 of
the IPC against, inter alia, the M/s Praharit Pigments LLPs
partners for allegedly illegally disposing spent Hydrochloric
acid, which resulted in the death of two persons and had
seriously injured a third. FIR filed by Police on 25/02/2023
after 16 days of accident. Attach FIR copy and GPCB Visit
report ANNEXURE -R-6A & R-6B.

. Sample Collected by GPCB on 10/02/2023 Sunday and
sample collected by GPCB from tanker test report do not

match so the Material in the tanker not ours. Attach both

report marked as ANNEXURE — R-7A & R-7B

G. On 16.02.2019, the GPCB issued a Closure Order, under Sec. 5 of
f( . the ENVIRONMENT (PROTECTION) ACT, 1986, on the ground
inter alia that on 09.02.2019, it was found that a tanker was
disposing polluted water, as a result of which 2 people were found

dead and one was in a critical condition.
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A copy of the Closure Order dated 16.02.2019 issued by the Gujarat
Pollution Control Board to the M/s Praharit Pigments LLP is hereto
annexed and marked as ANNEXURE -R-8.

H. In view of the aforesaid closure order, the M/s Praharit Pigments

4 LLP on 15.02.2019 filed its response before the GPCB, stating

therein, inter alia that the Hydrochloric acid which was being
carried by the tanker bearing No. GJ 2 Z 7927, had been sold to the
aforesaid Shree Mahavir Enterprise, in which regard, all relevant
invoices were placed before the GPCB.

A copy of the response dated 15.02.2019 filed by the M/s Praharit
Pigments to the Gujarat Pollution Control Board is hereto annexed

and marked as ANNEXURE -R-9.

I. On 19.03.2019, the GPCB after considering the aforesaid responses,
|0 and on being satisfied with the same, revoked the aforesaid closure
order subject to the conditions that:
a. The M/s Praharit Pigments LLP shall comply with all the
conditions in the CCA.

_ The M/s Praharit Pigments LLP would submit two bank
guarantees for Rs.10 Lacs and 2 Lacs within a period of 7
days.

A copy of the order dated 19.03.2019 issued by the Gujarat
Pollution Control Board to the M/s Praharit Pigments LLP is
hereto annexed and marked as ANNEXURE — R-10.

_ GPCB has Forfeited bank guarantee of 10 lacs. Attach copy

marked as ANNEXURE — R-11




J. The M/s Praharit Pigments LLP’s partners filed an application for
H anticipatory bail under Sec. 483 of the CrPC before the High Court

of Gujarat, at Ahmedabad, bearing R/Criminal Misc. Application
No. 7766/2019. Attach Copy Of the Bail and marked As
ANNEXURE - R-12.

" A letter came to be addressed to the National Green Tribunal, New
Delhi (the “NGT”) by one MSH Sheikh, President BWRC, raising
the aforesaid issue of illegal Hydrochloric acid. Based on the said
letter, on 09.05.2019 after 82 days of accident take place and they
do complain based on FIR filed by Police after 16 days of Accident.
We Strongly believe that this FIR have many question on its jejunity
and any our competitors or any one plan against us.

Following Point directly connected false FIR.

1. As per FIR, call received at 8.30 AM from Mr. Hiren Tayler
Medical officer of Sanjivani Hospital to police that two persons
(Bhagvanbhai Revabhai Bharvad & Bharatbhai Meghabhai
Sathia) find out at Tantithiaya, near Gokul dham society by Mr.
Bharatbhai Tejabhai Bharvad unconscious at hospital and
Hospital declare them dead.

QOur Answar on Above :-

A. Based on Sanjivani Hospital Report, Police came with both
the Persons at 5:30 AM at Sanjivani Hospital. So why Police
Written False in FIR and why they not include Sanjivani hospital
Report in Charge sheet. This must be investigated. Attach Copy
of ANNEXURE — R-13

B. We done the RTI to 108 ambulance helpline for information
whether any victim transferred from hospital from Gokuldham
society as nowadays any person calls the 108 ambulance for
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Critical indujary or accident. When we read the Report, person
who transfer different than name Mention in FIR. Victim transfer
from Gokuldham to Simmer hospital & medical College-Surat
and the name of Person transfer was

1.Unknown Patient

2.Bharat Bhai M. Sathiya

3.Munnabhai Kadiyadara

Above all Activity done at 3:54 AM to 4:52 AM dated 9/02/2019
and Police not attached in Charge Sheet Simmer Hospital’s
Report. We try to get the report from simmer Hospital but we did
not succeed. This Report says that Police not done Proper
Investigation and directly involved us. Attach Copy of 108
ambulance report which we received through RTI as
ANNEXURE — R-14.

C. Based on RTI we received Death Certificate of Both whose
name mention in FIR. Both Persons Death Time address and
permanent address same. So both person’s death at his home
only. Copy of Death Certificate Attach as ANNEXURE — R-15

D._Police not Investigate Proper way of this case Because in
Charge sheet Mr. Amit Patel (Owner of Ayushi Enterprise and
Tanker) told police that he was at Vapi.but as per telephone call
record mention in Change sheet he was Near by accident place.
Mr. Amit Patel Recently Involved and he was Jailed. Attach
Copy of paper as ANNEXURE — R-16

E._Postmortem Report Not Match with FIR and other Proof.
Attach Postmortem report as ANNEXURE — R-17.

F._FSL Report of Sample Collected from Khadi. As per our
Knowledge Police Submitted our Sample to FSL instead of
Khadi water as the Report of HCL percentage match with GPCB
collected Sample from Our Storage Tank. If the Sample from
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Khadi, Percentage of HCl must be less. Also not Found any
Poising from sample. Attach copy as ANNEXURE — R-18.

\fé G. Many accidents happen during transportation of HCI and
Ieakages of Tank in Manufacturing Unit but we never heard that
due to HCL any one died. Attach DPMC report of accident of
HCI marked as ANNEXURE — R-19

H. I never meet Mr. Amit Patel or not know and that Proven by
Police during investigation and. I know Mr. Niraj of Mahavir
Enterprise and his reference given by Mr. Ashok from Suvidhi
chemical Vapi. He is the Traders of HCl and from Phthalo colors,
Vapi HCL lifting by them when I was CEO (Feb-2016 April-
2017) in M/s Phthalo colours and chemicals(I) Itd. Same Product
and same Process of Both company and both are dealing through
invoice only. Copy of Phthalo colors Vapi CCA marked as
ANNEXURE — R-20.

_ After Revocation in March-2019, we sell all the HCL by
Invoice only as we have the Permission as a Byproduct.

. When we Received Revised Condition of CCA from GPCB
(By Product to Hazards Waste) we dispatched our All By-
Product through Rule-9 only. All the Details of Hazards waste
dispatch Submitted to GPCB online on monthly basis.

K. Discharge Application already filled by us and case going on
at bardoli session court. Attach discharge Application marked as
ANNEXURE — R-21.

“DETAIL REPLY TO THE COMPLAINT

A. It is submitted that on 08/02/2019, Praharit Pigments LLP had sold

9}' 21 MT of Pure Hydrochloric Acid -30% to Shree Mahavir
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Enterprise, Ankleshwar. The billing was made at 1 paisa per kg, for
the sake of recording outward entry of by-product which is usually
issued free of cost or at a very nominal price. M/s Shree Mahavir
Enterprise had secured an order from its customer M/s Sai Rachna
Chemicals, Ankleshwar who in turn had obtained an order from M/s
Aayushi Enterprise.

The copies of the bills are enclosed herewith and marked as

ANNEXURE - R-22.

Hence, Aayushi Enterprise had arranged transportation at their cost

for pickup of the By-Product directly from Praharit Pigments LLP,
Jhagadia at 11:30 am -12:30 pm. The Designated partners of the firm
has time and again accepted orally as well as in written form without
any denial, the fact that above mentioned events had occurred and
that the tanker driver had picked up HCL from Praharit Pigments
LLP, Plot No.38/11, GIDC, Jhagadia. M/s Praharit Pigments LLP
has till day confirmed of selling HCL to M/s Shree Mahavir
Enterprise and had obtained signed invoice as a confirmation of the
delivery of goods and as a token of acceptance of transfer of title,
risk and possession u/s 26 of Sale of Goods Act, 1930 which is
reproduced below:

“26. Risk prima facie passes with property.—Unless
otherwise agreed, the goods remain at the seller’s risk until
the property therein is transferred to the buyer, but when the
property therein is transferred to the buyer, the goods are at
the buyer’s risk whether delivery has been made or not:
Provided that, where delivery has been delayed through the

fault of either buyer or seller, the goods are at the risk of the
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party in fault as regards any loss which might not have
occurred but for such fault: Provided also that nothing in this
section shall affect the duties or liabilities of either seller or

buyer as bailee of the goods of the other party.

B. It is further submitted that the main product of M/s Praharit

o‘b\f\ Pigments LLP is Pigment Green 7, which is used in rubber, plastic,

paper and paint industries as a Pigment. The manufacturing of
process of CPC Green7 involves Chlorination of CPC Blue (Water
Insoluble) by Chlorine Gas in a eutectic Mixture of Aluminum
Chloride, Cupric Chloride and Salt. The final reaction mixture is
dumped into water to separate CPC Green-7 Crude (Water
Insoluble). Then it is filtered to get CPC Green7 Crude and Organic
Matter free Filtrate. Aluminum turnings are dissolved into the
Filtrate to remove pure copper and Aluminum Chloride Solution.
This Aluminum Chloride Solution (ACS) is further converted into
value added product like Poly-Aluminum Chloride (PAC),
Aluminum Hydroxide Gel, Zeolite, Aluminum Silicate, Aluminum
Chlor-hydrate etc.
The copy of the Process flow chart is annexed herewith and marked
as ANNEXURE — R-23.

. The Hydrochloric Acid 30% (HCL) is a by-product manufactured

along with the Green-7 pigment which is the main product of the
Respondent No.3. The manufacture of HCL is permitted by Gujarat
Pollution Control Board as a “By Product” vide Para 2 of its Consent

Order No.AWH-97707 date of issue 11/12/2018.
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D. It is submitted that as per the Rule 2(38) of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016,
definition of “Waste” is given as follows:

“Rule. 2(38) “waste” means materials that are not
products or by-products, for which the generator has no
further use for the purposes of production, transformation or
consumption.

Explanation- for the purposes of this clause, waste
includes the materials that may be generated during, the
extraction of raw materials, the processing of raw materials
into intermediates and final products, the consumption of final
products, and through other human activities and excludes
residuals recycled or reused at the place of generation; and
by-product means a material that is not intended to be
produced but gets produced in the production process of
intended product and is used as such;”

E. Since, the word “Waste” prima-facie excludes Products and By-
Products, Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 are outright not applicable

due to operation of Rule 2 thereof.

. Thus, vide Para 2(a) of GPCB Consent Order No.AWH-97707 date
of issue 11/12/2018, the Respondent No.3 is permitted to operate the
plant for manufacturing of HCL as a By-Product and without
application of HWM Rules 2016. Hence, in the absence of operation
of HWM Rules, any product or by-Product can be sold to any third

party without any restrictions.




G. The By-Product picked up on 08/02/2019, from factory premises of
Respondent No.3, Jhagadia, was reported by GPCB to have met an
accident (intentional or un-intentional). The same had appeared in
several newspapers and later on a visit by Surat GPCB team at the
premises of Respondent No.3, it came to the knowledge of the
designated partners that the driver and 2 cleaners who had picked up
HCL, had met with an accident. The 2 cleaners belonging to
Bharwad Community had been deceased on the spot at early
morning on 09/02/2019 on trying to empty the tanker in the gutter
as alleged by the Police Inspector as a suo-motu complaint in the
FIR.

. The 2 persons were deceased 15-17 hours after their pickup of by-

product from Respondent No.3 factory, which has raised brows of

the designated partners, since in transport industry, where delivery

is to be made from Jhagadia to Ankleshwar or nearby areas, a delay
in delivery of 15-17 hours is questionable. Besides, no transporter
would ruin their business by retaining the deliverable material on
their hand for such long time. As reported by the owner of the tanker,
the driver of the tanker had removed the transport vehicle out of
Ankleshwar without his permission and without appropriate
documents. However, all these facts have least to be taken up by
Respondent No.3 and are not within its scope.

. As regards to the contents of the letter petition the contents regarding
the incident and the connection with the M/s Praharit Pigments LLP
is hereby denied by the M/s Praharit in totality. The M/s Praharit

Pigments LLP does not wish to offer any remarks over the general
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allegations regarding illegal scandal of toxic waste disposal and
actions demanded in general, so far as they do not affect M/s Praharit
Pigments LLP.

. The M/s Praharit Pigments LLP as stated above has not liable for the
incident in any manner. Further the M/s Praharit Pigments LLP has
amended the CCA as now by notification dated 20/08/2019.The
HCL has been included in the category of hazardous waste. The copy
of amended CCA dated20/08/2019 is annexed herewith and marked
as ANNEXURE — R-24.

. The M/s Praharit Pigments LLP submits that the analysis reports of

the samples collected from the tanker and the up-stream and down-
stream are of no significance as far as the M/s Praharit Pigments LLP
is concern as the Respondent No.3 in the above reply has clearly
stated that it is sold the said by-product to the Mahavir Enterprise
and transport arrange by Mahavir enterprise.

M/s Praharit Pigments LLP, thus filing its response to the present
Original Application and craves leave to give a detail representation
before the Joint Committee constituted by this Hon’ble Tribunal.
The M/s Praharit Pigments LLP denies all the contents of the findings
and report of the Joint Committee against M/s Praharit Pigments LLP
as such the committee be directed to conduct the investigation de-
novo without being influenced by the earlier findings wherein no
response from the M/s Praharit Pigments LLP is sought for before
reaching to any conclusion. Based on Committee report, We

Prepared Detailed Report. Attach copy of our report as ANNEXURE
— R-25.
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4. For Fair Investigation, I was Filed the Application at PMO site but

X

due to Hon’ble supreme court matter, not done any investigation but
now I again request for Fair Investigation_after Hon’ble supreme

court’s Order. Copy of the said Order attach as ANNEXURE = R-
26.

Thus, it is therefore most respectfully prayed that —
a. the Case may kindly be dismissed against M/s Praharit
Pigments LLP or Ask Fair Investigation.

_ Based on Above, we can say that we are innocent. we not do
any violation as per GPCB permission. So we hearty request
you to look in to this matter and Please do detail
Investigation on our Case and Report submit to the Hon’ble

National Green Tribunal.
For,
M/s Praharit Pigments LLP

Designated Partner
(RAMESH PADSHALA)




- (Y s, STATE LEVEL ENVIRONMENT

. DR.GAURAV DAHIYA, IAS nid IMPACT ASSESSMENT
MEMBER SECRETARY GOl AUTHORITY
SEIAA (GUJARAT) GUJARAT

: Government of Gu!arat

No. SEIAAIGUJ/EC/5(f) 455 12017 Date:29™" April 2017 ByRPAD
Time Limit

Sub: Environment Clearance to M/s.: Praharit Pigments LLP for setting up of Synthetic Organic Chemicals
manufacturing plant at Plot No. 38/11, Jhagadia GIDC, Ta. Jhagadia, Dist. Bharuch In Category 5(f) of
Schedule annexed with EIA Notification dated 14/08/2006.

Ref: Your Proposal No. SIAIGJ/IIND/18273/2016

Dear Sir,
This has reference to your application along with EIA report dated 04/02/2017 submitted to SEIAA, seeking

Environmental Clearance under Environment Impact Assessment Notification, 2006 and additional information / documents
submitted to the SEAC.

The propbé_"al is for Environmental Clearance to M/s.: Praharit Pigments LLP for setting up of Synthetic Organic
Chemicals manufac’turﬁ‘g plant at Plot No. 38/11, Jhagadia GIDC, Ta. Jhagadia, Dist. Bharuch. ltis a proposed unit for
manufacturing following products, which falls in the category - 5(f) of the schedule of the EIA Notification-2006:

Sr. no. | Name of the Products - Quantity
MT/Month

Pigment green-7/ Pigment green-36 150
Pigment blue 15:3 100
Pigment alpha blue 156:0 & 15:1 15

The project activity is covered in 5(f) and is of ‘B' Category. Since, the proposed project is located in the GIDC-Jhagadia,
which is a notified industrial area; the public consultation is not necessary as per paragraph 7(i) II! (i) (b) of the Environment
Impact Assessment Notification-2006.

The SEAC, Gujarat vide their letter dated 24/04/2017 had recommended to the SEIAA, Gujarat, to grant the
Environment Clearance for the above-mentioned project based on its meeting held on 18/02/2017. The proposal was considered
by SEIAA, Gujerat in its meeting held on 29/04/2017 at Gandhinagar. After careful consideration, the SEIAA hereby accords
Environmental Clearance to above project under the provisions of EIA Notification dated 14" September, 2006 subject to the
compliance of the following conditions.

A. CONDITIONS :
A. 1 SPECIFIC CONDITION :

1. Entire quantity of spent solvents shall be recovered by in-house distillation in such a manner that recovery shall not be
less than 90 percent and recovered solvent shall be reused in the process within premises.
Unit shall comply all the conditions & recommendations mentioned in the guidelines for the management of the spent
solvents published by GPCB in letter and spirit.
Leak Detection and Repair (LDAR) program shall be prepared and implemented as per the CPCB guidelines.
Entire quantity of Aluminium Chloride (20%) solution [800 MT/Month] generated from the manufacturing of Pigment
Green — 7 shall be either crystallized (Aluminium Chloride) or converted to aluminum Hydroxide within premises only.
Entire quantity of (1) Spent Sulphuric Acid (25-30%) (450 MT/Month}, (2) Spent HCI (20-25%)/ Spent HBr (22-25%) (120
MT/Manth], (3) Copper Sulphate [8.25 MT/Month] and (4) Aluminium Chloride (265 MT/Month] or Aluminium Hydroxide
[157.5 MT/Month] shall be sold out to GPCB authorized end users who are authorized to receive the waste stream as a
raw material as MS and other Wastes (Management and Transboundary Movement) Rules, 2016 after

btaining prior permission from CPCB/SPCB/PCC.
The unit shall submit the list of authorized end users of above mentioned wastes along with MoU signed with them at
least Mﬁfi‘w in advance prior to commencement of production. In absence of potential buyers of these items, the
S

IEMBE E&g *he production of respective item.
¢ate Level Environnen :

AR ent Authorit

uiREadR!lution Control Board, “"Paryavaran Bhavan” Sector-10 A, Gandhinagar-382010 Page 1 of €
No.:- (079) 232-32152,232-41514 Fax No.:-(079) 232-22784

*Gujarat
“Paryavaran Bhawan"  Phone ; _ ] -(079), :
« sector-10-A, Gandhinagar-10 E-mail : msseiaa mail.com, Website:~ www.seiaa.gujarat.gov.in




7. Total water requirement for the project shall not exceed 517 KL/day. Unit shall reuse RO permeate (301.5 KL/day) for ~
industrial purpose. Hence, fresh water requirement for the project shall not exceed 215.5 KL/day and it shall be met
through GIDC water supply only. Prior permission from the concerned authority shall be obtained for withdrawal of water.
No ground water shall be tapped for the project requirements.

Industrial waste water shall be segregated as below: (1) Stream A: Concentrated stream of Alpha Blue-High Acidic ML -
18 KL/day, (2) Stream B: Mother liquor-High concentration of AICI3, 32 KL/day and (3) Stream C: Dilute stream waste
water — 474 KL/day.

. Stream A shall be sold out to authorized actual users.

. Stream B shall be either crystallize or convert to aluminum Hydroxide and finally sold to authorize actual users.

. Stream C shall be treated in ETP (Cap. 500 KL/day) comprises of primary, secondary and tertiary treatment plants
followed by RO system (Cap. 16 KL/hr x 2 no.s).

. The domestic wastewater generation shall not exceed 8 KL/day for proposed project and it shall be treated with
industrial effluent.

_ Entire dilute stream waste water (474 KL/day) shall be treated in ETP [Capacity 500 KL/day] comprising of Primary,
Secondary and Tertiary treatment units followed by RO system (Cap. 15 KUhr x 2 no.s).

. RO permeate stream (301.5 KL/day) shall be reused for process within premises.

. RO reject waste water stream (120 KL/day) shall be disposed into deep sea through u/g conveyance pipeline laid by
NCT after conforming to the norms prescribed by MoEFCC/CPCB/GPCB.

. The unit shall provide metering facility for ETP system & RO system and maintain records for the same.

. Proper logbooks of ETP, chemical consumption, quantities and qualities of effluent freated and reuse, power
consumption etc. shall be maintained and shall be furnished to the GPCB from time to time.

. Natural gas (6100 SCM/day) shall be used as fuel for one Steam Boiler (5.5 TPH).

. Natural gas (2500 SCM/day) shall be used as fuel for one Thermic Fluid Heater (10 Lakh Kcal/hr).

. Natural gas (3600 SCM/day) shall be used as fuel for one HAG (10 lakhs Kcal/hr).

. Unit shall provide two stage water scrubber followed by alkali scrubber as APCM for control of HCI, CI2 and HBr/BR2
gas to be generated from Reaction vessel System. (CPC green-7 / CPC green-36).

. Unit shall provide Alkali scrubber as APCM for control of SO2 gas to be generated from Reaction vessel System (Alpha
Blue). ’

. Unit shall provide Bag filters as APCM for control of SPM to be generated from two no.s of Spin Flash Dryer (SFD).

. HSD to the tune of 120 Lit./nr shall be used in the stand-by DG set [Cap. 260 KVA ]. '

. Measures shall be taken to reduce the process vapors emissions as far as possible. Use of toxic solvents shall be
minimum. All venting equipment shall have vapour recovery system.

. The fugitive emission in the work zone environment shall be monitored. The emission shall conform to the standards
prescribed by the concerned autharities from lime to time (e.g. Directors of Industrial Safety & Health). Following
indicative guidelines shall also be followed to reduce the fugitive emission.

% Internal roads shall be either concreted or asphalted or paved properly to reduce the fugitive emission during
vehicular movement.

% Air borne dust shall be controlled with water sprinklers at suitable locations in the plant.

> A green belt shall-be developed all around the plant boundary and also along the roads to mitigate fugitive &
transport dust emission.

. Regular monitoring of Volatile Organic Compounds (VOCs) shall be carried out in the work zone area and ambient air.

. For control of fugitive emission, VOCs, following steps shall be followed :

a. Closed handling and charging system shall be provided for chemicals.
b. Reflux condenser shall be provided over Reactors / Vessels.
c. Pumps shall be provided with mechanical seals to prevent leakages.

. Regular monitoring of ground level concentration of PM10, PM2.5, SO2, Ci2, HCI and VOC shall be carried out in the
impact zone and its records shall be maintained. Ambient air quality levels shall not exceed the standards stipulated by
the GPCB. If at any stage these levels are found to exceed the prescribed limits, necessary additional control measures
shall be taken immediately. The location of the stations and frequency of monitoring shall be decided in consultation with
the GPCB.

A, 4 SOLID | HAZARDOUS WASTE:

31. ETP waste shall be disposed off at the Common TSDF site.
3. Spent Sulphuric acid, Spent HCI (20-25%) and Spent HBrY3238}
industry.
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. Aluminum Chloride shall not be sent outside the premises in any case. Entire quantity shall be converted to Aluminium
hydroxide crystal or Aluminium Hydroxide Crystal which can be sold to authorized end-users.
. Discarded barrels / containers / bags / liners shall be either reused or returned back to suppliers or sold only to the
authorized recyclers.
. Used oil shall be sold only to the registered recyclers.
36. Filter cloth / Filter media shall be disposed off at the CHWIF for incineration.

37. All the recommendations, mitigation measures, environmental protection measures and safeguards proposed in the EIA
report of the project prepared by M/s: San Envirotech Pvt. Ltd., Ahmedabad was submitted by project proponent vide
letter no. NIL dated 04/02/2017 and commitments made during presentation before SEAC and proposed in the EIA
report shall be strictly adhered to in letter and spirit.

B. GENERAL CONDITIONS:
B.1-CONSTRUCTION PHASE:

38. Water demand during construction shall be reduced by use of curing agents, super plasticizers and other best
construction practices.

39. Project proponent shall ensure that surrounding environment shall not be affected due to construction activity.
Construction materials shall be covered during transportation and regular water sprinkling shall be done in vulnerable
areas for controlling fugitive emission.

. All required sanitary and hygienic measures shall be provided before starting the construction activities and to be
maintained throughout the construction phase.

. First Aid Box shall be made readily available in adequate quantity at all the times.

. The project proponent shall strictly comply with the Building and other Construction Workers' (Regulation of Employment
& Conditions of Service) Act 1996 and Gujarat rules made there under and their subsequent amendments. Local bye-
laws of concern authority shall be complied in letter and spirit.

. Ambient noise levels shall conform to residential standards both during day and night. Incremental pollution load on the
ambient air and noise quality shall be closely monitored during construction phase.

. Use of Diesel Generator (DG) sets during construction phase shall be strictly equipped with acoustic enclosure and shall
conform to the EPA Rules for air and noise emission standards.

. Safe disposal of waste water and municipal solid wastes generated during the construction phase shall be ensured.

. All topsoil excavated during construction activity shall be used in horticultural / landscape development within the project
site.

. Excavated earth to be generated during the construction phase shall be utilized within the premises to the maximum
extent possible and balance quantity of excavated earth shall be disposed off with the approval of the competent
authority after taking the necessary precautions for general safety and health aspects. Disposal of the excavated earth
during construction phase shall not create adverse effect on neighbouring communities.

48. Project proponent shall ensure use of eco-friendly building materials including fly ash bricks, fly ash paver blocks, Ready
Mix Concrete [RMC] and lead free paints in the project.

49. Fly ash shall be used in construction wherever applicable as per provisions of Fly Ash Notification under the E.P. Act,
1986 and its subsequent amendments from time to time.

B.2 OPERATION PHASE:
B.2.1 WATER:

50. The water meter shall be installed and records of daily and monthly water consumption shall be maintained.
51. All efforts shall be made to optimize water consumption by exploring Best Available Technology (BAT). The unit shall
continuously strive to reduce, recycle and reuse the treated effluent.

. Acoustic enclosure shall be provided to the DG sets (If applicable) to mitigate the noise pollution and shall conform to the
EPA Rules for air and noise emission standards.

. Stack/Vents (Whichever is applicable) of adequate height shall be provided as per the prevailing norms for flue gas
emission/Process gas emission.

. Flue gas emission & Process gas emission (If any) shall conform to the standards prescribed by the
GPCB/CPCB/MoEF&CC. At no time, emission level should go beyond the stipulated standards.

. All the reactors / vessels used in the manufacturing process shall be closed to reduce the fugitive emission.

B.2.3 HAZARDOUS/SOLID WASTE: . P -
56. The com anE( shall strictly comply with the rules and regulations with regards to handling and disposal of Hazardous

MBER'%Q‘%EI 2 -ordance with the Hazardous and Other Wastes (Management and Transboundary Movement) Rules 2016,
tntWiﬁ ﬂm?mpd from time to time. Authorization of the GPCB shall be obtained for collection / treatment / storage /

Impac
- Gujarat) Y

ara : ;

) '..I.a,ym,,.m.mﬁw,ﬁnjarat Pollution Control Board, "Paryavaran Bhavan” Sector-10 A, Gandhinagar-382010 Page 3 of ¢
sector-10-A, Gandhinagar-10 Phone No.:- (079) 232-32152,232-41514 Fax No.:-(079) 232-22784
E-mail : msseiaagj@gmail.com, Website:- www.seiaa.gujarat.gov.in




disposal of hazardous wastes. 1 9 6

57. Hazardous wastes shall be dried, packed and stored in separate designated hazardous waste storage facility with pucca

pottom and leachate collection facility, before its disposal.
8. The unit shall obtain necessary permission from the nearby TSDF site and CHWIF. (Whichever is applicable)

59. Trucks/Tankers used for transportation of hazardous waste shall be in accordance with the provisions under the Motor

Vehicle Act, 1988, and rules made there under.

60. The design of the Trucks/tankers shall be such that there is no spillage during transportation

1. All possible efforts shall be made for Co-Processing of the Hazardous waste prior to disposal into TSDFICHWIF.

2. Management of fly ash (if any) shall be as per the Fly ash Notification 2009 & its amendment time to time and it shall be
ensured that there is 100% utilization of fly ash to be generated from the unit.

63. The occupier/manager shall strictly comply the provisions under the Factories Act 1948 and the Gujarat Factories Rules
1963

64. The project authorities shall strictly comply with the provisions made in Manufacture, Storage and Import of Hazardous
Chemicals Rules (MSIHC) 1989, as amended time 10 time and the Public Liability Insurance Act for handling of
hazardous chemicals etc. Necessary approvals from the Chief Controller of Explosives and concerned Govt. Authorities
shall be obtained before commissioning of the project. Requisite On-site and Off-site Disaster Management Plans have
to be prepared and implemented.

65. Main entry and exit shall be separate and clearly marked in the facility.

66. Sufficient peripheral open passage shall be kept in the margin area for free movement of fire tender/ emergency vehicle
around the premises.

67. Storage of flammable chemicals shall be sufficiently away from the production area.

68. Sufficient number of fire extinguishers shall be provided near the plant and storage area.

69. All necessary precautionary measures shall be taken to avold any kind of accident during storage and handling of toxic /
hazardous chemicals.

70. All the toxic/hazardous chemicals shall be stored in optimum quantity and all necessary permissions in this regard shall
be obtained before commencing the expansion activities.

71. The project management shall ensure to comply with all the environment protection measures, risk mitigation measures
and safeguards mentioned in the Risk Assessment report.

72. Only flame proof electrical fittings shall be provided in the plant premises.

73. Storage of hazardous chemicals shall be minimized and it shall be in multiple small capacity tanks / containers instead of
one single large capacity tank / containers.

74. All the storage tanks shall be fitted with appropriate controls to avoid any leakages. Bund/dyke walls shall be provided
for storage tanks for Hazardous Chemicals.

75. Handling and charging of the chemicals shall be done in closed manner by pumping or by vacuum transfer so that
minimal human exposure 0ccurs.

76. Tie up shall be done with nearby health care unit / doctor for seeking immediate medical attention in the case of
emergency.

77. Personal Protective Equipments (PPEs) shall be provided to workers and its usage shall be ensured and supervised.

78. First Aid Box and required Antidotes for the chemicals used in the unit shall be made readily available in adequate
quantity. .

79. Training shall be imparted to all the workers on safety and health aspects of chemicals handling.

80. Occupational health surveillance of the workers shall be done and its records shall be maintained. Pre-employment and
periodical medical examination for all the workers shall be undertaken as per the Factories Act & Rules.

81. Transportation of hazardous chemicals shall be done as per the provisions of the Motor Vehicle Act & Rules.

82. The company shall implement all preventive and mitigation measures suggested in the Risk Assessment Report.

83. Necessary permissions from various statutory authorities like PESO, Factory Inspectorate and others shall be obtained
prior to commissioning of the project.

84. The overall noise level in and around the plant area shall be kept well within the standards by providing noise control
measures including engineering controls like acoustic insulation hoods, silencers, enclosures etc. on all sources of noise
generation. The ambient noise level shall confirm to the standards prescribed under The Environment (Protection) Act,

MEMSHRFERRETARY
B.2.5 CLEANER PRODI_JCTIQN AND WASTE MINIMISATION: o
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86. The company shall undertake various waste minimization measures such as :
a. Metering and control of quantities of active ingredients to minimize waste.
b. Reuse of by-products from the process as raw materials or as raw materials substitutes.
¢. Use of automated and close filling to minimize spillages.
d. Use of close feed system into batch reactors.
e.Venting equipment through vapour recovery system.
f. Use of high pressure hoses for cleaning to reduce wastewater generation.
g. Recycling of washes to subsequent batches.
h. Recycling of steam condensate.
i, Sweeping / mopping of floor instead of floor washing to avoid effluent generation.
j. Regular preventive maintenance for avoiding leakage, spillage etc.

B.2.7 GREEN BELT AND OTHER PLANTATION:
87. The unit shall develop green belt within premises as per the CPCB guidelines. However, if the adequate land is not

available within the premises, the unit shall take up adequate plantation on road sides and suitable open areas in GIDC
estate or any other open areas in consultation with the GIDC / GPCB and submit an action plan of plantation for next
three years to the GPCB.

88. Drip irrigation / low-volume, low-angle sprinkler system shall be used for the green belt development within the premises.

B.3 OTHER CONDITION:

89. Rain water harvesting of surface as well as rooftop runoff shall be undertaken and the same water shall be used for the
various activities of the project to conserve fresh water as well as to recharge ground water. Before recharging the
surface run off, pre-treatment must be done to remove suspended matter.

. The unit shall join and participate financially and technically for any common environmental facility / infrastructure as and
when the same is taken up either by the Industrial Association or GIDC or GPCB or any such authority created for this
purpose by the Govt. / GIDC.

. Application of solar energy shall be incorporated for illumination of common areas, lighting for gardens and street lighting
in addition the provision for solar water heating system shall aiso be provided.

. The area earmarked as green area shall be used only for plantation and shall not be altered for any other purpose.

_ Al the commitments / undertakings given to the SEAC during the appraisal process for the purpose of environmental
protection and management shall be strictly adhered to.

. The project proponent shall also comply with any additional condition that may be imposed by the SEAC or the SEIAA or
any other competent authority for the purpose for the environmental protection and management.

_ in the event of failure of any pollution control system adopted by the unit, the unit shall be safely closed down and shall
not be restarted until the desired efficiency of the control equipment has been achieved.

. The project authorities must strictly adhere to the stipulations made by the Gujarat Pollution Control Board (GPCB),
State Government and any statutory authority.

97. During material transfer there shall be no spillages and garland drain shall be constructed to avoid mixing of accidental
spillages with domestic wastewater or storm water.

98. Pucca flooring / impervious layer shall be provided in the work areas, chemical storage areas and chemical handling
areas to minimize soil contamination.

99. No further expansion or modifications in the plant likely to cause environmental impacts shall be carried out without
obtaining prior Environment Clearance from the concerned authority.

100.The above conditions will be enforced, inter-alia under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974, Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous Wastes
(Management, Handling and Transboundary Movement) Rules, 2008 and the Public Liability Insurance Act, 1991 along
with their amendments and rules.

104.The project proponent shall comply all the conditions mentioned in “The Companies (Corporate Social Responsibility
Policy) Rules, 2014" and its amendments from time to time in a letter and spirit.

102.The project management shall ensure that unit complies with all the environment protection measures, risk mitigation
measures and safeguards recommended in the EMP report and Risk Assessment study report as well as proposed by
project proponent. :

103.The project authorities shall earmark adequate funds to implement the conditions stipulated by SEIAA as well as GPCB
along with the implementation schedule for all the conditions stipulated herein. The funds so provid'éd shall not be

EMBERSKURRPARRY Oner PurPose.
State LIQAITEmenRifaREsbal inform the public that the project has been accorded environmental clearance by the SEIAA and that
lmpact Assegtia jasttif ghétglearance letter are available with the GPCB and may also be seen at the Website of SEIAA/ SEAC/
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. GPCB. This shall be advertised within seven days1r<9181ate of the clearance letter, in at least two local newspapers
that are widely circulated in the region, one of which shall be in the Gujarati language and the other in English. A copy
each of the same shall be forwarded to the concerned Regional Office of the Ministry.

105.1t shall be mandatory for the project management to submit half-yearly compliance report in respect of the stipulated
prior environmental clearance terms and conditions in hard and soft copies to the regulatory authority concerned, on 1st
June and 1st December of each calendar year.

106.Concealing factual data or submission of false/fabricated data and failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions of Environment (Protection) Act,
1986.

107.The project authorities shall also adhere to the stipulations made by the Gujarat Pollution Control Board.

108.The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not found
satisfactory.

109.The company in a time bound manner shall implement these conditions. The SEIAA reserves the right to stipulate
additional conditions, if the same is found necessary.

110.The project authorities shall inform the GPCB, Regional Office of MoEF and SEIAA about the date of financial closure
and final approval of the project by the concerned authorities and the date of start of the project.

114.This environmental clearance is valid for seven years from the date of issue.

112.Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

113.Submission of any false or misleading information or data which is material to screening or scoping or appraisal or
decision on the application makes this environment clearance cancelled.

With regards,
Yours sincerely,

(Dr. Gau ahiya, IAS)
Membef Secretary

Issued to:

Mr. Chandubhai Kothia

M/s.: Praharit Pigments LLP,
Plot No. 6011, Ankleshwar GIDC,
Dist. Bharuch

Copy to:-
1. The Secretary, SEAC, C/O. G.P.C.B. Gandhinagar - 382010.
2. The Secretary, Forests & Environment Department, Govt. of Guijarat, Block 14, 8" floor, Sachivalaya, Gandhinagar-

382010.
3. The Chairman, Central Pollution Control Board , Parivesh Bhavan, CBD -cum-Office Complex, East Arjun Nagar, New

Delhi-110032

The Chief Conservator of Forests (Central), Ministry of Environment & Forests, Regional Office (WZ), E-5, Arera Colony,
Link Road-3, Bhopal-462016, MP

Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex, New Delhi-110003.

The Member Secretary, Gujarat Pollution Control Board, Paryavaran Bhavan, Sector-10 A, Gandbipagar-382010

Select File
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PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010
Phone : (079) 23222425
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Website : www.gpcb.gov.in
By R.P.AD.

To,

\~M/s. PRAHARIT PIGMENTS LLP.
PLOT NO: 38/11,
GIDC ESTATE JHAGADIA,
DIST-BHARUCH.

SUB: Consent to Establish (NOC) under Section 25 of Water Act 1974 and Section 21
of Air Act 1981.
REF: Your NOC application No. 128417 dated 03/11/2017.
Sir,

Without prejudice to the powers of this Board under the Water (Prevention and
Control of Pollution) Act-1974, the Air (Prevention and Control of Pollution) Act-1981 and the
Environment (Protection) Act-1986 and without reducing your responsibilities under the said
Acts in anyway, this is to inform you that this Board grants Consent to Establish (NOC) for
setting up of an industrial plant/ activities at PLOT NO: 38/11, GIDC ESTATE JHAGADIA,
DIST: BHARUCH to manufacture the following products. The Validity of this order will be up to
02/11/2024.

1. The list of proposed products to be manufactured shall be as follows:

Sr.No. Products Quantity (MT/Month)
1. Pigment green - 7/ Pigment green - 36 _ 150
2. Pigment beta blue 15:3 100
3. Pigment alpha blue 15:0 & 15:1 15

Total 265

iTl - -
a. Generated Copper Sulphate- 8.25 MT/M and Aluminium Chloride / Hydroxide- 255 /
157.5 MT/M (after Solidification) shall be given to Actual end users.
b. Unit shall provide on line TOC meter at outlet.
c. Unitshall use fresh raw material only.

\d/Unit shall comply with all the conditions stipulated by SEIAA / MoEF in the order of
Environment Clearance issued vide letter No. SEIAA/GU)/EC/S(F)/455/2017 dated
29/04/2017.

Unit shall.Sell out spent sulphuric acid (Stream A) to M/s. Shri Ganesh Pigment after
making MoU & after obtaining Rule - 9 permission by M/s. Shri Ganesh Pigment.
Entire quantity of spent solvents shall be recovered by in-house distillation in such a
magher that recovery shall not be less than 90 perceot and recovered solvent shall be
reused in the process within premises.
... Entire quantity of Aluminium Chloride (20%) solution (800 MT/M) generated from the
- manufacturing of pigiment green - 7 shall be either crystallized (Aluminium Chloride) or
converted to aluminum Hydroxide within premises only.

Clean Gujarat Gregn Gujarat
1ISO-9001-2008 & 1SO-14001 - 2004 Certified Organisation
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h. Entire quantity of (1) Spent Sulphuric Acid (25-30%) (450 MT/Month), (2) Spent HCl
(20-25%) / Spent HBr (22-25%) (120 MT/M), (3) Copper Sulphate {8.25 MT/M) and
(4) Aluminium Chloride (255 MT/M) or Aluminium Hydroxide (157.5 MT /M) shall be
sold out to GPCB authorized end users who are authorized to receive the waste stream
as a raw material as per the Hazardous and other Wastes (Management and
Transboundary Movement) Rules, 2016 after obtaining prior permission from
CPCB/SPCB.

CONDITION UNDER THE WATER ACT:
The gquantity of total water consumption shall not exceed 517 KL/Day as per below

break up as mentioned in form D submitted for consent application under Water Act-
1974,

a) Domestic: 10 KL./Day

b) Industrial: 492 KL/Day

c) Gardening: 15 KL/Day
The guantity of total waste water generation shall not exceed 482 KL/Day as per below
break up as mentioned in form D submitted for consent application under Water Act-
1974.

a) Domestic: 8 KL/Day

b) Industrial: 474 KL/Day
Total water requirement for the project shall not exceed 517 KL/Day. Unit shall reuse
RO permeate {301.5 KL/Day) for industrial purpose. Hence, fresh water requirement for
the project shall not exceed 215.5 KL/Day and it shall be met through GIDC water supply
only.
Industrial waste water shall be segregated as below: (1) Stream A: Concentrated stream
of Alpha Blue- High Acidic ML - 18 KL/Day. (2) Stream B: Mother liquor - High
concentration of AlC!3, 32 KL/Day and (3) Stream C: Dilute stream waste water - 474
KL/Day.
Stream A shall be out to authorized actual users.
Stream B shall be either crystallize or convert to aluminum Hydroxide and finally sold to
authorize actual users.
Stream C shall be treated in ETP (Cap. 500 KL/Day) comprises of primary, secondary
and tertiary treatment plants followed by RO system (Cap. 15 KL/hrx 2 nos.).
Entire dilute stream waste water (474 KL/Day) shall be treated in ETP {Cap. 500
KL/Day) comprising of Primary, Secondary and Tertiary treatment units followed by RO
system (Cap. 15 KL/hrx 2 nos.).
RO permeate stream (301.5 KL/Day) shall be reused for process within premises.
RO reject waste water stream (120 KL/Day) shall be disposed into deep sea through
U/G conveyance pipeline laid by NCT after conforming to the norms prescribed in
condition fio. 3.12.
Rest of 52.5 KLD shall be used for AI(CH)s plant.
Sewage shall be disposed off through septic tank/ soak pit system.
Thecquality of industrial effluent shall conform to the following standards (as per GPCB

norms, whichever is applicable)

Clean Gujaratp%iqgen Gujarat
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Parameters

Max. permissible values (in milligram/liter
except for pH and Temperature) for discharge
of treated effluent

pH

6-9

Biological Oxygen Demand, BODs,
270C

100

Chemical Oxygen Demand (COD)

500

Total Suspended Solids (TSS)

100

Temperature, 9 C

Shall not exceed more than 5° C above ambient
waler temperature

Qil & Grease

10

Ammonical -Nitrogen

50

Total Kjeldahl Nitrogen (TKN)
Nitrate- Nitrogen

50

50

Flouride

15

Sulphides, as S

5

Phenolic compounds (as C¢HsOH)

Total Residual Chloring

Zinc

Iron

Copper

Trivalent Chromium

Manganese

Nicke!

Arsenic

Cyanide, as CN

Vanedium

Lead

0.1

Hexavalent Chromium

0.1

Selenium

0.05

Cadmium

0.05

| Mercury

0.01

Bio-assay Lest

90 % Survival of [ish after
96 hours in 100 % effluent.

Colour & Odor
i

All efforts shall be made to rejuove Colour &
unpleasant odour as far as possible

| Insecticides / Pesticides

Absent

The effluent cenforming to the above standards shall be discharged into onshore effluent
conveying ouer-ground pipeline for collection of treated effluent from member industrial
units of Jhagadia industrial estates and conveyance of the collected effluent upto the
Kantiyaial booster (Jhagadiya-to- Kantiyajal) Pumping Stalion, Village: Kantiyajal, Dist:
Bharuch which shall be ultimately discharged into deep sea at a location designated by
N1OTe. Latitude 2128’ 10.2" N Longitude 72 33’ 45" E.

Unit shall be required to make storage facilities to store the effluent for at least 72 hours

v by providing acid proof brick lined impervious tanks/HDPE tanks.

Unit shall implement & follow communication plan so that respected work can be done
in minimum response time in case of emergencies.

Clean Gujarat;
1SO-8001-2008 & 1SQ-14001 -

reen Gujarat
004 Certified Organisation




202

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

o B Phone : (079) 23222425
(079) 23232152

| /4
Fax : (079)23232156

GPCB : .
Website : www.gpcb.gov.in

3.17 Hydraulic Load given to member unit of NCT Jhagadia Pipeline Project is non-

transferable i.c. member unit can not sell or buy hydraulic load to/from any other units.

No addition / alteration of the booked volume shall be done without permission of the

Board.
Hydraulic load of unit shall be as per record given by NCT to the GPCB as on

10/01/2017.
Unit shall provide online monitoring system for pH & TOC with recorder & magnetic
flow meters for flow measurement of treated wastewater. )
Unit shall have only one authorized outlet over the ground with full access from outside
the premises, as per design approved by NCT Jhagadia Pipeline Project authority.
Unit shall make fixed arrangement for discharge of the effluent from their Final
collection tanks to the over-ground drainage network of NCT Jhagadia Pipeline. Unit
shall not keep any by-pass line or system ar lnose or flexible pipe line for discharge of
the effluent into over-ground drainage network of NCT overhead Jhagadia Pipeline.
Magnetic flow meters shall be installed at the inlet & outlet of effluent collection
tanks/ETP to measure the quantity of effluent discharged into the over-ground
drainage network of NC'1' Jhagadia Pipeline.
Unit shall affix of water meters as per Section 4 (1) of the water (Prevention and Control
of Pollution) Cess Act - 1977 for the purpose of measuring and recording the quantity of
water consumed at such places as may be required, within 15 days and it shall be
presumed that the quantity indicated by the imeter has been consumed by the unit until
the contrary is proved.
Unit shall provide adequate / safe effluent sampling facility for the effluent being stored
in final collection / discharge tank of ETP or being discharged into NCT Jhagadia
Pipeline.
Unit shall put up at the entrance a board displaying the name of unit, particulars of the
products/ process, the name of proprietor/partners /directors of the unit, NCT Jhagadia
Pipeline Project membership number & date of joining of NCT Jhagadia Pipeline Project,
the electricity consumer number as on the record of DGVCL.
Unit shall have to display on-line data outside the main factory gate with regard to
and naturc of hazardous chemicals being handled in the plant, including waste water
and air emission and solid hazardous waste generated within the factory premises.
Unit shall either stop or curtail its production activities if the effluent is not conforming
to the standards of NCT Jhagadia Pipeline specitied by GPCB.
The authorized representative of NCT [hagadia Pipeline Project shall have right of
entry at any time for the purpose of inspection and monitoring the effluent
collection facilitics/ETP (if required) of Unit.
Unit shall have'to keep accurate records of quality & quantity of cffluent discharged to
NCT Jhagadia Pipeline on day-to-day basis. Separate logbook shall be maintained for
recording the data & shall be made available for inspection as & when asked.
Unit shall keep accurate records of quantity of production of each product, quantity of
water~consumption, quantity of effluent generated and consumption of electricity
on day to day basis and required to submit the complied record of each month to
GPCBon or before fifth day of the succeeding month.
In case of incinerators or MEE, the flow measuring devices for mother liquor/ toxic
- "effluent/ Non-biodegradable effluent, light diesel oil, Furnace cil, etc. i.e. fuel used
for combustion, atr used for combustion shall be separately provided. [ncinerator

temperatuce recordingdevices as,wgll as puseous{lowe measuring devices for scrubber
Per s e TS At G reen Gujarat
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shall also be provided. These data of temperature & flow should be recorded every
day & submitted to GPCB on monthly basis.
Disposal system for storm water shall be provided separately. In no circumstances
storm water shall be mixed with the industriai effluent.
Leachate from the hazardous solid waste, if any shall also be connected into a
collection tank through leachate collection facilities and shall be treated along with
industrial effluent and final treated effluent shall be discharged to the NCT Jhagadia
Pipeline.
If the NCT Jhagadia Pipeline Project authority terminates the membership of Pipeline
Project, the NCT Jhagadia Pipeline Project member unit shall have to close down the
manufacturing activities/industrial operation of the process plant immediately until
the NCT Jhagadia Pipeline Project membership is resumed.
The Environmental Management Unit/Cell shall be setup to ensure implementation on
and monitoring of environment safeguards and other conditions stipulated by statutory
authorities. The Environmental Management Cell / Unit shall directly report to the Chief
Executive of the organization and shall work as a focal point for internalizing
environmental issued. These Cells also coordinate the exercise of environmental audit
and preparation of environmental statements.
The Environmental audit shall be carryout yearly, if applicable. The environmental
statements pertaining to the previous year shall be submitting to this State Board latest
by 30t September every year.
Adequate plantation shall be carried out all along the periphery of the industrial
premises in such a way that the density of plantation is at least 1000 trees per acre of
land and a green bell o 5 meters width is developed.

In case of change of ownership/ management the name and address of the new
ownership/ partners/ directors/ proprietor should immediately be intimate to the
Board. Also any change in equipment or working conditions as mentioned in the
consents form/ order should immediately be intimated to this Board.

The Board reserves the right to review and/or revoke the consent and / or make
modifications in the conditions which it seems fit in accordance with provisions of
Water Act-1974.

CONDITIONS UNDER THE AIR ACT:
The following shall be used as fuel: o
Sr.No. ! ___Name of fuel Quantity
1. | Natural Gas 12,200 SCM/Day
2. | HSD. | 120 Lit/Hr
Unit shall instatl comprehensive adequate aiv pollution control measures / system in
order to achiéve prescribed norms so as to achieve standards.
The flue ga$ emission through stack shall conform to the following standards:
' Air
stack Stack Pollution
Stack attached to Height Control Parameter
No. 2
in Meter | Measure
(APCM)
Steam Boiler 21 PM 150 mg/NM3
(5.5 71/hr) | S0: 100 PPM

Clean Gujaratp@ggen Gujarat
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Thermic Fluid Heater
(Cap. 10 Lakh k cal/hr)

I
' 21

NOx

HAG (2 Nos.)
(Cap. 10 Lakh K cal/hr)

21

4.

D.G. Set (250 KVA)

..

|

50 PPM

The Process emission through various stacks/ vent of reactors, process, vessel shall
conform to the following standards:

Stack
No.

[
Stack attached to

|
Stack
Height
in Meter

Air Pollution
Control
Measure
{(APCM)

Parameter

]

Permissible |
limit

Reaction Vessel
System (CPC green-
7 / CPCgreen- 36)

Two stage
Water
Scrubber +
Alkai
Scrubber

HCI
Clz/
HBr /
Bl"z

20 mg/NM3
9 mg/NM3

2.

Reaction Vessel
System (Alpha blue)

11

Alkai
Scrubber

SO:

40 mg/NM?

-

Spin Flash Dryer
| (2 Nos) i

15

Bag Filter

PM

150 mg/NM?

The concentration of the following parameters in the ambient air within the premises of
the unit shall not exceed the limits specified hercunder.

Sr. No.

Parameters

Permissible Limit {microgram /M3)

-

Annual

24 Hours Average

Particulate Matter (PMig)

60

100

Particulate Matter (PMzs)

Oxides of Sulphur (S0.)

40
50

60

80

Oxides of Nitrogen (NO,)

40

80

Annual arithmetic mean of minimum 104 measurements in a year at a particular
site taken twice a week 24 hourly at uniform intervals.
24 hourly or 08 hourly or 01 hourly monitored values, as applicable, shall be
complied with 98% of the time in a year. 2% of the time, they may exceed the
limits but not'on two consecutive days of monitoring.

Stack muuilél‘ing facilities like porthole, platform/ ladder etc, shall be provided with
stacks/vents chimney in order to facilitate swnpling ol gases being emitted into the

atmesphere.
Allmeasures for the control of environmental pollution shall be provided before

commencing production,

TRANSBOUNDARY MOVEMENT) RULES, 2016 .
Clean Gujarat Green Gujarat
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Unit shall have to comply with provisions of Hazardous & Other Wastes (Management &

Transboundary Movement) Rules, 2016 as amended from time to time.

Unit shall obtain membership of cemmon TSDF site for disposal Hazardous waste as

categorized in Hazardous & Other Wastes (Management & ‘Transboundary Movement)

Rules, 2016 as amended from time to time, if required.

Unit shall provide temporary storage facilities for each type of Haz. Waste as per

Hazardous & Other Wastes (Management & Transboundary Movement) Rules, 2016 as

amended from time to time.

GENERAL CONDITIONS; -
Adequate plantation shall be carried out all along the periphery of the industrial
premises in such a way that the density of plantation is at least 1000 trees per acre of
land and a green belt of 5 meters width is developed
Unit shall have to submit the returns in prescribed form regarding water consumption
and shall have to make payment of water cess to the Board under the Water Cess Act-
1977.
In case of change of ownership/ management the name and address of the new
ownership/ partners/ directors/ proprictor should immediately be intimate to the
Board. Also any change in equipment or working conditions as mentioned in the
consents form/ order should immediately be intimated to this Board.
Unit shall however, not without the prior consent of the Board bring into use any new
or altered outlet for the discharge of effluent or gascous emission or sewage waste
from the proposed industrial plant Unit is required to make applications to this
Buard for this purpose in the prescribed forns under the provisions of the Waler
Act-1974, the Air Act-1981 and the Environment (Protection} Act-1986.
The overall noise level in and around the plant area shall be kept well within the
standards by providing noise control measures including engineering control like
acoustic insulation hoods, silencers, enclosures etc. on all sources of noise generation,
The ambient noise level shall conform to the standards prescribed under The
Environment (Protection) Act, 1986 & Rules.
The concentration of Noise in ambient air within the premises of industrial unit shall not
exceed following levels:

Between 6 AM.and 10 P.M.: 75 dB{A)

Between 10 P.M. and 6 AM.: 70 dB(A
Unit is required to comply with the manufacturing, Storage and lmport of Hazardous
Chemicals Rules-1989 framed under the Environment (Protection) Act-1986.
Unit shail put up.at the entrance a board displaying the name of unit, particulars of the
products/ process and the name of proprietor/partners /directors of the unit and the

electricity cofisumer number as on the record of DGVCL.
For and on behalf of

GUJARAT POLLUTION CONTROL BOARD

(G.H.TRIVE
SR. ENVIRONMENT ENGINEER

Clean Gujarat ,Green Gujarat
1SO-9001-2008 & 1SO-14001 - 2004 Certified Organisation
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By RP.AD.

A\

CONSOLIDATED CONSENT AND AUTHORIZATION (CC & A)
CCANOQ: AWH- 97707

NO: GPCB/ANK/CCA- 1927/ID-57674/ DT:2/12/2018

In exercise of the power conferred under Section-25 of the Water (Prevention and
Control of Pollution) Act-1974, under Section-21 of the Air (Prevention and Control of Pollugion)
Act-1981 and Authorization under rule 6(2) of the Hazardous & Other Wastes (Management
and Transboundary Movement) Rules-2016, framed under the E(P)Act-1986.

And whereas Board has received consolidated application dated 05/12/2018 and
inward no. 143614 for the consolidated consent and authorization (CC & A) of this Board under
the provisions / rules of the aforesaid Acts Consent & Authorization is hereby granted as under.

CONSOLIDATED CONSENT AND AUTHORISATION:
(Under the provisions / rules of the aforesaid Environmental Acts)

‘/::;/s PRAHARIT PIGMENTS LLP.
PLOT NO: 38/11,
GIDC ESTATE JHAGADIA,
DIST-BHARUCH.

Consent Order No.: AWH-97707 date of Issue 11/12/2018.

1.

2. The consent under Water Act -1974, Air Act - 1981 and Authorization under
Environment (Protection) Act, 1986 shall be valid up to 04/12/2023 to operate
industrial plant to manufacture following products:

Sr. No. Products Quantity (MT/Month)

1. Pigment green - 7/ Pigment green - 36 150
Total 150

By-Product
Poly Aluminium Chloride (soln.) OR 2250
Aluminium Chloride/Hydroxide AND 255/157.5
Copper or any other salt 8.25
Sodium Hypo Chloride 450
Hydrochloric Acid 300

a. Unit shall submit analysis report of MOEF & CC accredited Lab to prove that by-products
mentioned in above table is not having contamination more than specified limit as per
waste specified in Schedule-II of Hazardous Rule-2016. Otherwise unit shall consider
those items as hazardous wastes and manage as per the provisions of Hazardous V\faste

Rules-2016.
b. Unit shall submit compliance report of specific instruction given by RO at time of visit.

¢ Unit shall provide on line TOC meter at outlet.
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. Unit shall use fresh raw material only.
Unit shall comply with all the conditions stipulated by SEIAA / MOEF in the order of

Environment Clearance issued vide letter No. SEIAA/GUJ/EC/5(f)/455/2017 dated
29/04/2017.

Entire quantity of spent solvents shall be recovered by in-house distillation in such a
manner that recovery shall not be less than 90 percent and recovered solvent shall be
reused in the process within premises.

_ Aluminium Chloride (20%) solution generated from the manufacturing of pigment
green - 7 shall be either crystallized (Aluminium Chloride) or converted to aluminum
Hydroxide within premises or sell out to authorized users as PAC Sol..

CONDITION UNDER THE WATER ACT:
The quantity of total water consumption shall not exceed 432 KL/Day as per below
break up as mentioned in form D submitted for consent application under Water Act-
1974. )

a) Domestic: 10 KL/Day

b) Industrial: 407 KL/Day

c) Gardening: 15 KL/Day
The quantity of total waste water generation shall not exceed 428 KL/Day as per below
break up as mentioned in form D submitted for consent application under Water Act-
1974.

a) Domestic: 8 KL/Day

b) Industrial: 420 KL/Day
Total water requirement for the project shall not exceed 432 KL/Day. Unit shall reuse
RO permeate for industrial purpose. Hence, fresh water requirement for the project
shall not exceed 215.5 KL/Day and it shall be met through GIDC water supply only.
Industrial waste water shall be segregated as below: (1) Stream B: Mother liquor - High
concentration of AlCI3, 32 KL/Day and (2) Stream C: Dilute stream waste water - 407
KL/Day.
Stream B shall be either crystallize or convert to aluminum Hydroxide and finally sold to
authorize actual users or directly sell out to authorized users as PAC sol..
Stream C shall be treated in ETP (Cap. 500 KL/Day) comprises of primary, secondary
and tertiary treatment plants followed by RO system (Cap. 15 KL/hr x 2 nos.). '
RO permeate stream (301.5 KL/Day) shall be reused for process within premises.
RO reject waste water stream (120 KL/Day) shall be disposed into deep sea through
over ground conveyance pipeline laid by NCT after conforming to the norms prescribed
in below condition. '
Rest of 52.5 KLD shall be used for Al(OH)s plant.
Sewage shall be disposed off through septic tank/ soak pit system.
The quality of industrial effluent shall conform to the following standards (as per GPCB

norms, whichéver is applicable)

Max. permissible values (in
milligram/liter except for pH
AT and Temperature) for discharge
of treated effluent into |PP
pH - 6-9

Biological Oxygen Demand, BODy, 27°C 100
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Chemical Oxygen Demand (COD) 250

Total Suspended Solids (TSS) 100

Shall not exceed more than 5°C

Tem .0
emperature, © C above ambient water temperature

0il & Grease 10

Ammonical -Nitrogen 50

Total Kjeldahl Nitrogen (TKN)

Nitrate- Nitrogen

Flouride (F)

Sulphides, as S

Phenolic compounds (as CsHsOH)

Total Residual Chlorine

Zinc (Zn)

Iron (Fe)

Trivalent Chromium

Manganese (Mn)

Nickel (Nf)

Arsenic (As)

Cyanide (CN)

50
50
15
5
5
1
15
3
Copper (Cu) 3
2
2
3
0.2
0.2
Vanedium 0.2
0.1

Lead (Pb)

Hexavalent Chromium (Cr*¢) 0.1

Selenium (Se) 0.05

Cadmium (Cd) 0.05

Mercury (Hg) 0.01

Total Chromium (Cr)

2 "
90 % Survival of fish after 96 hours
Bio-assay test in 100 96 effluent.

All efforts shall be made to remove
Colour & Odor Colour & unpleasant odour as far as
possible

The effluent conforming to the above standards shall be discharged into onshore effluent
conveying over-ground pipeline for collection of treated effluent from member industrial
units of Jhagadia industrial estates and conveyance of the collected effluent upto the
Kantiyajal booster (Jhagadiya-to- Kantiyajal) Pumping Station, Village: Kantiyajal, Dist:
Bharuch which shall be ultimately discharged into deep sea at a location designated by
NIO i.e. Latitude 21 28’ 10.2" N Longitude 72 33’ 45" E.

Unit shall be required to make storage facilities to store the effluent for at least 72 hours
by providing acid-proof brick lined impervious tanks/HDPE tanks. '
Unit shall implement & follow communication plan so that respected work can be done
in minimum résponse time in case of emergencies.

Hydraulic, Load given to member unit of NCT ]hagadia Pipeline Project is non-
transferable i.e. member unit can not sell or buy hydraulic load to/from any other units.
No addition / alteration of the booked volume shall be done without permission of the
Board. ‘

Hydraulic load of unit shall be as per record given by NCT to the GPCB as on
10/01/2017.
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Unit shall provide online monitoring system for pH & TOC with recorder & magnetic
flow meters for flow measurement of treated wastewater. :
Unit shall have only one authorized outlet over the ground with full access from outside
the premises, as per design approved by NCT Jhagadia Pipeline Project authority.
Unit shall make fixed arrangement for discharge of the effluent from their Final
collection tanks to the over-ground drainage network of NCT Jhagadia Pipeline. Unit
shall not keep any by-pass line or system or loose or flexible pipe line for discharge of
the effluent into over-ground drainage network of NCT overhead Jhagadia Pipeline.
Magnetic flow meters shall be installed at the inlet & outlet of effluent collection
tanks/ETP to measure the quantity of effluent discharged into the over-ground
drainage network of NCT Jhagadia Pipeline.

Unit shall affix of water meters as per Section 4 (1) of the water (Prevention and Control
of Pollution) Cess Act - 1977 for the purpose of measuring and recording the quantity of
water consumed at such places as may be required, within 15 days and it shall be
presumed that the quantity indicated by the meter has been consumed by the unit until
the contrary is proved. :
Unit shall provide adequate / safe effluent sampling facility for the effluent being stored
in final collection / discharge tank of ETP or being discharged into NCT Jhagadia
Pipeline.

Unit shall put up at the entrance a board displaying the name of unit, particulars of the
products/ process, the name of proprietor/partners /directors of the unit, NCT Jhagadia
Pipeline Project membership number & date of joining of NCT Jhagadia Pipeline Project,
the electricity consumer number as on the record of DGVCL.

Unit shall have to display on-line data outside the main factory gate with regard to
and nature of hazardous chemicals being handled in the plant, including waste water
and air emission and solid hazardous waste generated within the factory premises.

Unit shall either stop or curtail its production activities if the effluent is not conforming
to the standards of NCT Jhagadia Pipeline specified by GPCB.

The authorized representative of NCT Jhagadia Pipeline Project shall have right of
entry at any time for the purpose of inspection and monitoring the effluent
collection facilities/ETP (if required) of Unit.

Unit shall have to keep accurate records of quality & quantity of effluent discharged to
NCT Jhagadia Pipeline on day-to-day basis. Separate logbook shall be maintained for
recording the data & shall be made available for inspection as & when asked. )
Unit shall keep accurate records of quantity of production of each product, quantity of
water consumption, quantity of effluent generated and consumption of electricity
on day to day basis and required to submit the complied record of each month to
GPCB on or before fifth day of the succeeding month. &

In case of incinerators or MEE, the flow measuring devices for mother liquor/ toxic
effluent/ Non-biodegradable effluent, light diesel oil, Furnace oil, etc. i.e. fuel used
for combustion, air used for combustion shall be separately provided. Incinerator
temperature recording devices as well as gaseous flow measuring devices for scrubber
shall also be provided. These data of temperature & flow should be recorded every
day & submitted to GPCB on monthly basis.

Disposal systein for storm water shall be provided separately. In no circumstances
storm water shall be mixed with the industrial effluent.
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Leachate from the hazardous solid waste, if any shall also be connected into a
collection tank through leachate collection facilities and shall be treated along with
industrial effluent and final treated effluent shall be discharged to the NCT Jhagadia
Pipeline. 7
If the NCT [hagadia Pipeline Project authority terminates the membership of Pipeline
Project, the NCT Jhagadia Pipeline Project member unit shall have to close down the
manufacturing activities/industrial operation of the process plant immediately until
the NCT Jhagadia Pipeline Project membership is resumed. )
The Environmental Management Unit/Cell shall be setup to ensure implementation on
and monitoring of environment safeguards and other conditions stipulated by statutory
authorities. The Environmental Management Cell / Unit shall directly report to the Chief
Executive of the organization and shall work as a focal point for internalizing
environmental issued. These Cells also coordinate the exercise of environmental audit
and preparation of environmental statements.
The Environmental audit shall be carryout yearly, if applicable. The environmental
statements pertaining to the previous year shall be submitting to this State Board latest
by 30 September every year. i
Adequate plantation shall be carried out all along the periphery of the industrial
premises in such a way that the density of plantation is at least 1000 trees per acre of
land and a green belt of 5 meters width is developed.
In case of change of ownership/ management the name and address of the new
ownership/ partners/ directors/ proprietor should immediately be intimate to the
Board. Also any change in equipment or working conditions as mentioned in the
consents form/ order should immediately be intimated to this Board.
The Board reserves the right to review and/or revoke the consent and / or make
modifications in the conditions which it seems fit in accordance with provisions of
Water Act-1974.

CONDITIONS UNDER THE AIR ACT:

The following shall be used as fuel:

Sr. No. Name of fuel Quantity
1. Natural Gas 12,200 SCM/Day
2. HSD 120 Lit/Hr

Unit shall install & operate comprehensive adequate air pollution control measures /
system in order to achieve prescribed norms so as to achieve standards. '

The flue gas emission through stack shall conform to the following standards:
Air
- Stack Pollution
S:?Ck Stack attached to Height Control | Parameter Per::il::tlble
» in Meter | Measure
(APCM)
Steam Boiler 21 150 mg/NM?
(5.5 T/hr) 100 PPM
Thermic Fluid Heater
21 50 PPM
(Cap. 10 Lakh k cal/hr)
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HAG (1 Nos.) 21 .
(Cap. 10 Lakh K cal/hr)
D. G. Set (250 KVA) 9 -

44  The Process emission through various stacks/ vent of reactors, process, vessel shall
conform to the following standards:

Stack
Stackattachedto | Height | o770

in Meter (APCM)
Two stage HCl
Reaction Vessel Water Cl/ 20 mg/NM3
System (CPC green- Scrubber + lelr / 9 mg/NM?
7 / CPCgreen- 36) Alkai Br
Scrubber ’

Spin Flash Dryer
2 (1 Nos)) 15 Bag Filter PM 150 mg/NM?

Air Pollution

Control Permissible
Parameter limit

Stack
No.

The concentration of the following parameters in the ambient air within the premises of
the unit shall not exceed the limits specified hereunder.

Permissible Limit (microgram /M3)
iy et Annual 24 Hours Average
Particulate Matter (PMyo) 60 100
Particulate Matter (PMzs) 40 60

Oxides of Sulphur (50x) 50 80

Oxides of Nitrogen (NO,) 40 80

Annual arithmetic mean of minimum 104 measurements in a year at a particular
site taken twice a week 24 hourly at uniform intervals.
24 hourly or 08 hourly or 01 hourly monitored values, as applicable, shall be
complied with 98% of the time in a year. 2% of the time, they may exceed the
limits but not on two consecutive days of monitoring.
Unit shall operate industrial plant / air pollution control equipment very efficiently and
continuously so that the gaseous emission always conforms to the standards specifigd in
condition as above.
The consent to operate the industrial plant shall lapse if at any time the parameters of
the gaseous emission are not within the tolerance limits specified in the condition as
above.
Unit shall provide portholes, ladder, platform etc at chimney(s) for monitoring the air
emissions and the same shall be open for inspection to/and for use of Board’s staff. The
chimney(s) vents attached to various sources of emission shall be designed by numbers
such as -1, $-2, etc. and these shall be painted/ displayed to facilitate identification.
Unit shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noise
to.less than 75 dB(a) during day time and 70 dB (A) during night time. Daytime is
reckoned in between 6a.m. and10 p.m. and nighttime is reckoned between 10 p.m. and 6
am,
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GENERAL CONDITIONS: -

In case of change of ownership/ management the name and address of the new
ownership/ partners/ directors/ proprietor should immediately be intimate to the
Board. Also any change in equipment or working conditions as mentioned in the
consents form/ order should immediately be intimated to this Board. ;
Adequate plantation shall be carried out all along the periphery of the industrial
premises in such a way that the density of plantation Is at least 1000 trees per acre of
Jand and a green belt of 5 meters width is developed. ’
Unit shall put up at the entrance a board displaying the name of unit, particulars of the
products/ process and the name of proprietor/partners /directors of the unit and the
electricity consumer number as on the record of DGVCL.

AUTHORISATION FOR THE MANAGEMENT & HANDLING OF HAZARDOUS WASTES
Form-2 (See rule 6(2)).

Number of authorization: AWH-97707 date of Issue 11/12/2018.

M/s. Praharit Pigments LLP is hereby granted an authorization to operate facility for
following hazardous wastes on the premises situated at PLOT NO:38/11, GIDC
ESTATE JHAGADIA, DIST: BHARUCH.

Sr. Name of Category | Quantity Facility
No. Waste Number

150 Collection, Storage,
1 ETP waste 353 MT/M\ transportation, disposal at
TSDF site.
Collection, Storage,
transportation, disposal by’
selling to registered re-
refiners.
: Collection, Storage,
cD:sca_\rded 5000 decontamination and
ontainers / ; nos./Y disposal by selling t
Liners 0.5 MT/M RS 1Y S0P NG =0
approved vendors.

Used Oil : 500 lit./Y

The authorization is granted to operate a facility as above.

The authorization shall be in force for a period up to 04/12/2023.

The authorization is subject to the conditions stated below and such other conditions as
may be specified in the rules from time to time under the Environment (Protection) Act-

1986.

The authorised person shall comply with the provisions of the Environment (Protection)

Act, 1986, and the rules made there under.

The authorisation or its renewal shall be produced for inspection at the request of an

officer authorised by the Gujarat Pollution Control Board. ’

The person authorised shall not rent, lend, sell, transfer or otherwise transport the

hazardous and other wastes except what is permitted through this authorisation.

Any unauthorised change in personnel, equipment or working conditions as mentioned

in the application by the person authorised shall constitute a breach of his authorisation.
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The person authorised shall implement Emergency Response procedure (ERP) for
which this authorisation is being granted considering all site specific possible scenarios
such as spillages, leakages, fire etc. and their possible impacts and also carry out mock
drill in this regard at regular interval of time; -
The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on “Implementing Liabilities for Environmental Damages due
to Handling and Disposal of Hazardous Waste and Penalty”

It is the duty of the authorised person to take prior permission 0
Control Board to close down the facility.

The imported hazardous and other wastes shall be fully insured for transit as well as for
any accidental occurrence and its clean-up operation.
The record of consumption and fate of the imported

be maintained.
The hazardous and other waste which gets generated during recycling or reuse Or

recovery or pre-processing or utilisation of imported hazardous or other wastes shall be
treated and disposed of as per specific conditions of authorisation.

The importer or exporter shall bear the cost of import oF export and mitigation of
damages if, any. ’

An application for the renewal of an authorisation shall be made as laid down under
Hazardous & Other Wastes (Management and Transboundary Movement) Rules-2016.
Any other conditions for compliance as per the Guidelines issued by the Ministry of
Eng:nment, Forest and Climate Change or Central Pollution Control Board from time
to 2.

Annual return shall be filed by June 30 for the period ensuring 31s March of the year.
Unit shall have to display the relevant information with regard to hazardous waste
as indicated in the Court’s order in W.P. No. 657 of 1995 dated 14% October 2003.

Unit shall have to display on-line data outside the main factory gate with regard to
and nature of hazardous chemicals being handled in the plant, including waste water
and air emission and solid hazardous waste generated within the factory premises.

Unit shall have to manage used or spent oil; empty or discarded barrels / containers /
liners contaminated with hazardous chemicals / wastes, process waste as per
Hazardous & Other Wastes (Management and Transboundary Movement) Rules-2016,
framed under the E(P)Act-1986 and shall apply Authorization for all applicable waste.

f the Gujarat Pollution

hazardous and other wastes shall

Forand on behqlf of
GUJARAT POLLUTION CONTROL BO&RD

0.S-

TAl W

(DIPALI TANK)
1/C, UNIT HEAD-ANKLESHWAR
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GREERHRCLE, INC.

_~" Integrated HSEQR Consulting Engineers, Scientists & Trainers
nised By Ministry of Environment, Forest and Climate Change, New Delhi Under EPA 1886)
(No. Q - 1508 / 32 / 2007 - CPW)
(IS0 8001, 14001, OHSAS 18001 & NABL / ISO / IEC 17025 Certified Crganisation)

Report No: GCI/V/LAB/EM-SP/17- SP /18-19/December-00/1077 Date: 31/12/2018

ANALYSIS REPORT
(For the Month of December-2018)

Client Details i [Sample Defalls o et |
| Name | M/s. Praharit Pigments LLP. | Sample Code | GCl/V/18/PGL/HCL/O]
Address | Plot No.: 38/11,GIDC Estate Quantity 1 500 ml
Jhagadia,Dist: Bharuch | Sampling Date | 26/12/2018

]

Sampling Done By Sarthak ' Sampling Insirument Manual sampler
Sample Received Date | 27/12/2018 Sampling Method Grab ;
Analysis Starts on 27/12/2018 | Analysis Completion On | 31/12/2018

QUALITY OF HCL SOLUTION

quumeter" Quality of generated ;-I_CI | Quality of commercial HCI solution
solution ’ ' i
% Purity 26-28% _ 25-30%

Colour Colorless to light yellow | Colorless to light yellow
Specific Gravity | 1.1410 1.16 1.15
% TOC Nil Nil

% CPC Nil : Nil
% Iron content Nil ‘ Nil

Authorizéd Signatory

«  Analysis Is subject fo the condition In Which the Jampile Is received al our Laboratory.
« Reporis can not be used os an evidence anywhere including judiciory purpose without our prior permission.
« Somple will be retained fill one month from the dale of sampling.




GREEN 21RCLE, INC.

ientists & Trainers
Integrated HSEQR Consulting Engineers, Scientis _ ‘
E (Recognised By Minis?ry of Environment, Forest and Clm}alecgrxnge, New Delhi Under EPA 1986)
No. Q - 1508 / 32 / 2007 - ) . j
T (ISO 2001, 14001, OHSA(S 18001 & NABL /IS0 / IEC 17025 Certified Organisation)

Report No: GCI/V/LAB/EM-SP/17- SP /18-19/December-00/1077

ANALYSIS REPORT
{For the Month of December-201 8)

Date: 31/12/2018

Client Details ; | Sample Detalls
Name | M/s. Praharit Pigments LLP. sample Code P GCI/V/18/PGL/PAC/02

Address | Plot No.: 38/11.GIDC Estate Quantity | 500 ml

| Jhagadia,Dist: Bharuch | Sampling Date 2611272018
lr Sampling Done By

| Sarthak g ' Sampling Insfrument ' Manual sampler

|
|
*

| Sample Received Date | 27/12/2018 | Sampling Method Grab
| Analysis Starts on | 27/12/2018 | Analysis Completion On | 31/12/2018

QUALITY OF POLY ALUMINUM CHLORIDE SOLUTION

Parameter Quality of generated PAC | Quality of commercial PAC solution
[ solution =
' Colour Pale Yeliow | Colorless to light yellow
| % AI203 7.6108.2 | 6.7% minimum
| % Aluminum Chloride | 18-20% | 18% minimum
| Specific Gravity 1.32 .35
| % 10C Nil | Nil
% CPC | Nil | Nil

|
|




GREEN & LE, INC.

ientists & Trainers
Integrated HSEQR Consulting Engmgers, Scien _ _
‘Recognised By Minis?ry of Environment, Forest and Climate Change, New Delhi Under EPA 1986)
o (No. Q- 1508 / 32 / 2007 - CPW) s
(1SO 9001, 14001 & OHSAS 18001 Certified O_rganlsatmij g

THE GREEN PEOPLE

Report No: GCI/V/LAB/EM-SP/17- SP /18-19/December-00/1077 Date: 31/12/2018

ANALYSIS REPORT
(For the Month of December-2018)

| Client Detalls sample Details
i Name | M/s. Praharit Pigments LLP. | Sample Code | GCIV/18/PGL/C/02
| Address | Plof No.:38/11,GIDC Estate | Quantity | 100 gm
|_ Jhagadia Dist: Bharuch [ sampling Date | 26/12/2018

.i Sampling Done By Sarthak 5 Sampling insfp.:ieni | Manual sampler
| Sample Received Date | 27/12/2018 ' Sampling Method | Grab

| Analysis Starts on 27/12/2018 { Analysis Compiletion OnTSUIZ;’?O]&

QUALITY OF COPPER SALT

| Parameter Quality of generated Copper
| % Purity | 92%

! Colour Dark Brown

salt 4-5%

% moisture content 3-4%

Auiho;\f' d Signatory

* Analysis is subject to the condition In Which the Sample Is received of our Labeoratory,
. Reports con not be used as an evidence anywhere in Ciary purpose without our prior permission.
« Sample will be retained till one month from the date of s




GREENYIRCLE, INC.

i ' ienti Trainers
Integrated HSEQR Consulting Engineers, Scientists &
pihe (Recognised By Minis?ry of Environment, Forest and Climate Change, New Delhi Under EPA 1986)
i ceidedon (No. Q - 1508 / 32 / 2007 - CPW) e
(1ISO 9001, 14001 & OHSAS 18001 Certified.Orgamsatron}

Report No: GCI/V/LAB/EM-SP/17- SP /18-19/December-00/1077 Date: 31/12/2018

ANALYSIS REPORT
(For the Month of December-2018)

| Client Details [ Sample Defails
| Name [ M/s. Praharit Pigmenis LLP. | Sample Code _l GCI/V/18/PGL/SHC/04
Address | Plot No.: 38/11,GIDC Estate | Quantity | 500 mi

| | Jhagadia,Dist: Bharuch | Sampling Date 12601212018

| Sampling Done By Sarthak | Sompling__ln_sl_rumenl | Manual sampler
Sample Received Date | 27/12/2018 | Sampling Method | Grab

_Analysis Starls on 27/12/2018 Analysis Completion On | 31/12/2018

QUALITY OF SODIUM HYPO CHLORIDE

Parameter Quality of generated | Quality of commercial Sodium
Sodium Hypo Chloride | Hypo Chloride

% Purity | 8-10% 15-10%

Colour Light Yellow White fo light yellow

pH 12 to 13 1210 14

Specific Gravity 1.14 | 1.17

|
|
1]
T
|
|

zed Signatory

*  Analysis is subject to the condition In Which the Sample s received at our Laboratory.
= Reporis can not be used as an evidence anywhere including judiciary purpose without cur prior pamission.
* Sampie will be retained till one month from the date of sompiling.




— WY il qua,ice (DUPLICATE FOR TRANSPORTER)

B i e : ; i -
'PRAHARIT PIGMENTS LLP Invoice No. Dated

Plot No: 38/11, Industrial Estate 135 8-Feb-2019 L.
Jhagadia-393110 Delivery Note Mode/Terms of Payment

Dist: Bharuch
Gujarat 135 30 Days

GSTIN/UIN: 24AAPFP7958P 124 .

State Name : Gujarat, Code : 24 Supplier's Ref. Other Reference(s)

Contact : 02646-227777,09328386186 135

| E-Mail : contacg.praharit@grrjaihcom i

I'Cons"_"___ignee = Buyer's Order No. \ Dated

| Shree Mahavir Enterprise T

' 1st Floor ,Shop No:- F 38 Despatch Document No. Delivery Note Date
8-Feb-2019

| Goladan Plaza, Nr Tata Moters 135
| N.H. Motali, Ankleshwar Despatched through Destination

| GSTIN/UIN . 24BXDPC4751P1ZB BY TANKER ANKLESHWAR
| State Name - Gujarat, Code : 24 "Bill of Lading/LR-RR No. Motor Vehicle No.
- - GJ02Z7927 )

I
| |SJVeLiver
|

_| Terms of Delivery

| Buyer (if other than consignee)
| Shree Mahavir Enterprise
| 1st Floor ,Shop No:- F 38
\ Goladan Plaza, Nr Tata Moters
|N.H. Motali, Ankleshwar
. iz GSTIN/UIN © + 24BXDPC4751P1ZB
| State Name . Gujarat, Code : 24

sl Description of Goods HSN/SAC | Quantity Rate | per| Amount |
Mo
1 | pure Hydro Choric Acid 30% 28061000 | 24,000.000 kgs 0.01 210.00|

| |
! \ CGST Receivable/payable 18.90 |
L S SGST-Receivablelpayable| —— NI SRS ‘% St - 18.99]
Round Off Exp 0.20 1

______,.__..———-—-J
|

- | |

Total | 21,000.000 kgs 1 1 ¥ 248.00|
Amount Chargeable (in words) E.&OE
. INRTwo Hundred Forty Eight Only |

\E—, Taxable Central Tax__| _ State Tax Total |
| Value Rate | Amount | Rate | Amount |Tax Amount |
210.00 9% 13.901 9% L 1390‘ 37.80,

Total: 210.00| 18.90] I 18.90 | 37.80]
|

Tax Amount (in words) : INR Thirty Seven and Eighty paise Only

| - s Cempany's Bank Details '
[ ' Bank Name ¢ Axis Bank Alc No. 91 7020064337459 |

- Alc No. . 917020064337459 [
Company's PAN : AAPFP7958P Branch & IFS Code : Ankleshwar & UTIB0000458

lp_g_c_laration
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

correct.

This is @ Computer Generated Invoice

Shree Mahaveer Enterpiise
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Government of India
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number : 24BXDPC4751P1ZB

( 1. Legal Name MANGALA VIJAYKUMAR CHHAJED

2. Trade Name, if any SHREE MAHAVEER ENTERPRISE

Constitution of Business Proprietorship

Address of Principal Place of FIRST FLOOR, SHOP NO. F-38, GOLDEN PLAZA, NR. TATA
Business MOTOR, N.H. NO.8, MOTALI, ANKLESHWAR, Bharuch,
Gujarat, 393002

Date of Liability

Period of Validity From ‘ 18/10/2018 ‘To NA

Type of Registration

Regular

8.  |Particulars of Approving Authority |

Signature Not \-f_?:i_ﬁ d

Digitally signed bg}S GO0DS
AND SERVICESFAX NETWORK 1
Date: 2018.10.18-60:16:39 IST

Signature

Name

Designation

Jurisdictional Office

9. Date of issue of Certificate 18/10/2018

Note: The registration certificate is required to be prominently displayed at all places of business in the State.
y Y

This is a system generated digitally signed Registration Certificate issued based on the deemed approval of application on 18/10/2018 .




wEA W
GSTIN 24BXDPC4751P1ZB

Legal Name MANGALA VIJAYKUMAR CHHAJED

Trade Name, if any SHREE MAHAVEER ENTERPRISE

Details of Additional Places of Business

Total Number of Additional Places of Business in the State

Annexure A




Annexure B

24BXDPC4751P1ZB
MANGALA VIJAYKUMAR CHHAIJED

GSTIN

Legal Name

Trade Name, if any SHREE MAHAVEER ENTERPRISE

Details of Proprietor

Name MANGALA VIJAYKUMAR CHHAIJED

Designation/Status PROPRIETOR

Resident of State Gujarat
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o GUJARAT POLLUTION CONTROL BOARD

?j Regional Office - Ankleshwar Cleaner Technology Development Centre Building (ARAIL),
1st Floor, Plot No. 1501, GIDC Estate, Ankleshwar - 393 002.
Dist. Bharuch (Gujarat) Ph. No. : (02646) 222933 Fax: (02646) 222932

dauia e evid adiofl 2AAell (oélR1)

aflv 2 |9 {0{\1q

wieh iftla 1974+f) sG¥-23, &4l wifuloran 19816l scia-24 23 waiazer (yR#)
il - 19860l 56-10 25 viddlal HAd aiiell 391 2wl o1 28] sreR vidilal odl @il
Jefl eI @gal aHid ad ofldoll g Hi2 wiuell WAl avid gciiell al AR sRdlell

2SR gzl S

™) 2ailel A A¥H oll$ /Bos sRetl s11 omadietl 3g AR,

@) @ Sig siil eimadiel 3 3 3u 24 A giu o 59 Ad 3 oimadiell B wadl 2l
wfforeiat iEal A 50 S0 [opaatiof] iicl 2kl &5 omadl 518 aAidliel,
s Sig gsuell, aiaiel izal AR S wusiRusiell S Peidigy wide s

sud) 263 B 3 wad sl wned B 3 23 A «issl sl 2q AL
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ANALYSIS

REPO Rz 3 Qa zardous

WATSE TYPE : LIQ

Gujarat Pollution Control Board

Bharuch

C-1/119/3, GIDC Phase-2

Sample 1D:252991 - Analysis Completion 07/03/2019

Manufacturing of paints va

blending/mixing) /

rnishes, pigments and intermediate (excluding
LAB Inward : 37253

Narmadanagar
Bharuch-392015

Tele:(0264)2246333

. Name &
2. Address of the Unit
Jhagadi
. Nature of Sample
. Sample Collected By
. Date & Time of Collection & Receipt
_ Date of Start & Completion of Analysis
7. Sampling Point
8. Physical State
9, Disposal Mode
10. Waste Category
11. Temperature on Collection
12. Hazardous Sampled (SPM-M3)

: J.M.Ch
: 10-Feb

: Liquid

: 30

Unit
Unit

Sr Parameter
1 pH
2 Total D:ssolved Solids

3 |Suspended Solids *

gm/kg
gmikg
4 Ammonical Nitrogen o _g_rm‘kg_;
| 5|Chloride *

5.|Sulphide .

7 IChemicaI Oxygen Demand

" gmikg
gm/kg
gm/kg

8 Copper * gmmg

9|Lead "
10 Total Chromium *
1% OF ACID *

12 Aluminium *

gm/kg
agm/kg

.
%

gmikg

: 2 on pH strip

- (2540 C APHA 21st edi.)

. Praharit Pigments LIp - 57674
. Plot No. 38/11, GIDC Estate, Jhagadia,Plot

ia-393110, Taluka : Jhagadia, Distri

audhary,DEE

-2019, (1430 to 1430)
: 13/02/2019 11:38:43 & 07/03/2019
. From HCL storage tank ~

& Color & Appearance : Greenish yellow

& Carboys Marks :

Range of Testing
1-14
20-5000000mg/kg

Test Method
4500 B APHA Std.Methods 22nd edi.-2012
{2540 C APHA 21stedi.)

) Nessierlzatlon method (ALI. 65 -_5000 mgfl._
10-50000mag/kg
IO 1316-51.974mglkg

‘l) Tntnmetnc method 2
(4500 CI-B APHA s 21st edi)
(4500-52 D APHA 21st edi)
APHA (22nd Edltlon}— 5220 B Open Reflux Method 5 0- 50000 &

(3111 B APHA 21stedi) 10.1-300 mg/kg
(3111 B APHA 21t edi) 0.5-300 mg/kg
(3111 B APHA 21st edi) 0.2-300mg/!

0.1-100%

) Titrametic Method

Laboratory Remarks ! freezed,For Heavy Metal Sample se
By:210-vig_210 Dt.: 08/03/2019

nt to ICZMP Lab, HO Gandhinagar,

No. 38/11, GIDC Estate, Jhagadia, Dist.: Bhan
ct : Ankleshwar, GIDC : Jhagadia

i REP-RepresentatweﬁGl ab , (Insp Type : HOR-H.O.Reference)

Result
<10
25.36
0.04
00448
3008.64
BDL
2.02
0.2355
BDL
BDL
[ 27.43%(HCL)

In Process

szl

K_1. Karelia,SSO

Field Observation :

12/03/2019
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Gujarat Pollution Control Board

Regional Office-SURAT 150-9001 &150-14001 Certified
338, Belgium Square, Typlcal First Floor, Sliver plaza complex.Opp. Linear Bus Stand,

Ring Road, Surat- 395003 Phone: (0261) 2442696, Fax: (0261)2429733
Website: WWW.gnch.govin XGN website : Littp:/ /encbxgn.guiarat.gov.in

NO.GPCB/RO-SURAT/LAB-SB/ 20691 [ 2014
ANALYSIS REPORT

ANALTDID = ——

Lab ID/Sample ID: 35954 /252841
Date of Inspection and Time:09/02/2019 (1130to 1130)
Sampling Point: From Tanker No.GJ-02-Z-7927 at Kadodara Police station.
Mode of disposal:-
Ultimate receiving Body:
Szmple No: 221
—

parameter Name

Results _1
0.03
17911 "

BOL

BOL

| Lead
i Residual Chlerine _ 2127
11.516

—;’, Aluminium
Copper
| Bromide
| ammonical Nitrogen _

DN e i i e et

3 Total Chromium

1 pH
2 | Chemical Oxygen Demand

10 ¢

“Chioride
i 11 2 Acid as HCI

foa’ @%lé

_OZ-EO}Cf

Dr Avnesh Sharma
(Regional Head Laboratory, Surat)
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__—GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

Phone : (079) 23222425

(079) 23232152

Fax : (079) 23232156

Website : www.gpcb.gov.in

BY R.P.AD.

STAY OVER DIRECTION UNDER SECTION -5 OF ENVIRONMENT (PROTECTION) ACT-
1986 FOR THE VIOLATIONS OF THE HAZARDOUS & OTHER WASTE (MANAGEMENT &
TRANSBOUNDARY MOVEEMENT) RULES .2016 AS AMENDED FROM TIME TO TIME

WHEREAS you are having an industrial plant for the manufacturing of “Pigment
Green-7/ Pigment Green-36" at PLOT NO:38/11, GIDC, JHAGADIA, DIST: BHARUCH.

AND WHEREAS Gujarat Pollution Control Board has granted Consolidated Consent
and Authorization (CC&A), AWH-97707, dated 20/12/2018, valid up to 04/12/2023 with
certain conditions.

AND WHEREAS, during the inspection of your industrial plant on 05/03/2019 by
the authorized officer of the Board, and observed that:

1. During visit unit is found not in operation as power supply & water supply
disconnected by concern authorities.

9 With reference to earlier w/w ponding observed within premises and in nearby
kans, during visit no any w/w ponding observed within premises and/or in to
nearby kans as it was learnt that unit has lifted w/w from the same.

_ Unit has sealed hole with soil in boundary wall earlier observed towards nearby

GIDC kachcha kans.

AND WHEREAS, you have submitted the compliance of directions as follows :
Industry has replied that HCL is used in-house hold. Many tankers of HCL are leaked
on road. But due to HCL no any causality can occurs.

Unit has replied that they shall strictly comply all conditions of hazardous waste
rules - 2016 and submitted undertaking for the same with the revocation
application.

They have sold pure HCL to Mahavir enterprise and GST return detail is submitted
with application.. o '
Industry has replied that they have given pure HCL in tanker no GJ -2-2-7927 to
Mahavir enterprise. Bill of the same is enclosed with revocation application.
Industry has stated that at present their production is 60 to 90 MT/M. for that copy
of MOU is submitted. .

Industry has stated that capacity of ETP is as per their production. Treated
wastewater is discharged to NCTL (JPP). By products are sell out to end users on
trail basis. This is second tanker given to Mahavir enterprise. .

(P.T.0.)

Clean Gujarat Green Gujarat
1SO-9001-2008 & 1SO-14001 - 2004 Certified Organisation
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AND WHEREAS you have submitted undertaking dated 26/02/2019.

AND WHEREAS you have submitted the Bank Guarantee of Rs. 2,00,000/- of Axis

Bank Ltd, valid up to 30/06/2020.
ORDER
Under the above circumstances, | K. C. Mistry, Member Secretary of Gujarat
Pollution Control Board in exercise of the power conferred on file no. Legal-G-28 under
section (5) of the Environment (Protection) Act 1986, is directed to revoke the closure
order issued vide letter no. GPCB/ANK/CCA-1927/1[)-57674/494954 dated 16/02/2019
for order with following conditions:

1) You shall comply conditions of CCA.
2) Unit shall submit 2 nos. of Bank Guarantee as (1) Rs. 10 lack (2) Rs. 2 lack having
validity up to 31/03/2020,c#%" 7 IS

This order is issued after obtaining permission from competent authority.

For and on behalf of
Gujarat Pollution Control Boar:

(K. C‘MISTRY)
MEMBER SECRETARY

NO: GPCB/ANK/CCA-1927/ID-57674/ W8 bo | dated 4Y03/2019
}_ssued to:

M/S. PRAHARIT PIGMENT LLP

PLOT NO: 38/11,

GIDC JHAGADIA,

DIST: Bharuch.

COPY TO: -
1. Dy.Engineer, .
Dakshin Gujarat Vij Company Ltd (DGVCL),
Ankleshwar (Ind.) Sub Division, DGVCL Campus,
Opp. ONGC Workshop, Ankleshwar,
Dist. Bharuchu.un _
With a request to Re-connect the Electric supply. of M/s. Praharit Pigment
LLP, PLOT NO: 38/11, GIDC JHAGADIA Dist. Bharuch and intimate to us.

(P.T.0)
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

W Phone : (079) 23222425
««Wr
GPCB

(079) 23232152
Fax : (079) 23232156
Website : www.gpcb.gov in

2. Dy. Executive Engineer,
Gujarat Industrial Development Corporation,
Plot no. 40, Pepsico Road,
GIDC Jhagadia, Dist. Bharuchu.ss
With a request to Re-connect the Water supply of M/s. Praharit Pigment
LLP, PLOT NO: 38/11, GIDC JHAGADIA Dist. Bharuch and intimate to us.

For and on behalf of
Gujarat Pollution Control Board,

’ ”

(K. C. MISTRY)
MEMBER SECRETARY

Clean Gujarat Green Gujarat
1SO-9001-2008 & 1ISO-14001 - 2004 Certified Organisation
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVHR
Sector-10-A, Gandhinagar 382 040
Phone : (079) 23222485
(079) 23232182
Fax : (079)23232185
Website : www.gpcb:govin

EYRPAR.

SUB: FORFEIT OF BANK GUARANTEE.

M/S. PRAHARIT PIGMENTS LLP, PLOT NO. 38/11, GIDC Estate JHAGADIA, DIST: -
BHARUCH was issued a Closure Order under Section 33{A) of The Water Act- 1974, 0B
subsequently, the industrial units had submitted Bank Guarantee Worth Rs. 10,00,000/- (Rs.
Ten Lacs only) valid up to 31-03-2020.

This Bank Guarantée is submitted for due compliance of directions as suggested by Guliam
Pollution Control Board jetter mo. =
16/02/2019 as required under the provisions of various environmental laws.

However, recently during visit done by GPCB RO-Office on 01/02/2019 & 10/02/2019 it was
observed that you have failed to comply consent conditions. During inspection by Regi
Officer of Ankleshwar, it was observed that you have violated the conditions mentioned in CCA-

{n the above Circumstances, as the industrial unit has been consistently violating the conditions
of consent, it has been decided to forfeit the bank guarantee of Rs. 10,00,000/- (Rs. Ten lacs
only) drawn of Axis Bank Limited, Plot NoC-3/9, Opp: Asopalav guest house, near railway
station, old national highway n0.8, GIDC Ankleshwar, Bank Guarantee No: 04580100000727,
{ssued dated 20-03-2019, valid up to 31-03-2020 submitted by the jndustrial unit.

This letter is issued with the approval of competent authority.
For and on behall

Gujarat Pollution Contrel Boardl

| (AVSaAR
SR. ENVIRONMENT ENGINEER

NO. GPCB/ANK/CCA-1927/1D-57674/ _ pate: 30703/2019

\/H;:. PRAHARIT PIGMENTS LLP,
PLOT NO. 38/11,
GIDC ESATE JHAGADIA,
DIST: - BHARUCH.

COPY TO: . P
1. Account Officer, Accgunt Branch, Head Office, GPCB, Sector-10/A, Gandhinagar -
with a request to gollect the amount of Bank Guarantee from the bank and deposit with the -
Board'’s account/¥ncl. Original Bank Guarantee Wroth Rs. 10,00,000/-. ) _
. Branch Manager, Axis Bank Limited, Plot No.C-3/9, Opp: Asopalav guest house, pear railway
station, ol@ational highway no.8, GIDC Ankleshwar.
. Legal (']_g{?er. Legal Branch, Head Office, GPCB, Sector-10/A, Gandhinagar for Information. '

QG?
S
#
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RICR.MAJ7766/2019

IN THE HIGH COURT OF GUJARAT AT AHMEDABAD

R/CRIMINAL MISC.APPLICATION NO. 7766 of 2019

RAMESHBHAI NANJIBHAI PADSHALA
Versus
STATE OF GUJARAT

Appearance:
MR KATHAN P GANDHI(9557) for the Applicant(s) No. 1
MR KB ANANDJIWALA, SENIOR ADVOCATE WITH MR VISHAL K
ANANDJIWALA(7798) for the Applicant(s) No. 1
MR MITESH AMIN, PUBLIC PROSECUTOR(2) for the Respondent(s) No. 1
CORAM: HONOURABLE MR.JUSTICE VIPUL M. PANCHOLI
Date : 07/05/2019

ORAL ORDER

By way of the present application under Section
438 of the Code of Criminal Procedure, 1973, the
applicant-accused has prayed for anticipatory
pail in connection with the FIR being C.R.No.I—
28 of 2019 registered with Kadodara Rural Police
Station, District Surat Rural, for the offence
punishable under Sections 304, 284, 120-B, 114,
467 and 471 of the Indian Penal Code and Section
15 of the Environment Protection Act.

Tt has been mainly alleged in the FIR that on
08.02.2019, the work of disposal of about 21 MTs
spent Hydrochloric acid was given to Mahavir
Enterprise. The Mahavir Enterprise further
entrusted said work to Sai Rachna Chemical and
in turn, Sai Rachna Chemicals further entrusted
the said work to Aayushi Enterprise. Thereafter,
one Amitkumar Ratilal Patel, proprietor of

Aayushi Enterprise, through is Tanker No.GJ-02-
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z-7927 given the delivery of the HCL to driver
of the tanker Indrajit and cleaner Vrajesh. In
the process of disposing of the HCL, one person
died and two persons who are driver and cleaner
are severely affected by such hazardous
chemical. Therefore, the FIR 1is registered
against the applicant and others.

Mr.K.B. Anandjiwala, Learned Senior Advocate,
has submitted that so far as Hydrochloric Acid
30% (HCL) is concerned, which is a by-product
manufactured along with Green 7 Pigments, which
is the main product of LLP, the manufacture of
HCL is permitted by the Gujarat Pollution
Control Board (GPCB) as a by-product vide Para-2
of its consent Order No.AWH-97707 dated
11.3222018% The GPCB was satisfied after
verification of the output parameters of the
product, by-product and waste materials. Thus,
it is contended that the HCL is a by-product of
the Company and permission was granted by GPCB.
Thus, no illegality is committed Dby the
applicant.

Learned Senior Advocate, thereafter, has
referred Rule 2(38) of the Hazardous and Other
Wastes (Management and Transboundary Movement)
Rules, 2016. After referring to the same, it is

submitted that Praharit Pigments LLP is

permitted to operate the plant for manufacturing

of HCL as a by-product. Hence, in absence of
operation of the aforesaid Rules, any product or

by-product can be sold to any third party
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without any restriction.

Learned Senior Advocate would, thereafter,
submit that Section 304 of the Indian Penal Code
would not be attracted in the facts of the
present case.

Learned Senior Advocate has referred the
documents annexed with the application and
contended that in the facts of the present case,
when the applicant is falsely implicated in the
FIR in gquestion, this Court may consider his
case for anticipatory bail.

on +the other hand, Mr.Mitesh Amin, learned
Public Prosecutor, has opposed this application
and submitted that the applicant is one of the
partners of Praharit Pigments LLP. The GPCB also
issued notice on 01.02.2019 and pointed out
certain illegalities and irregularities
committed by the said LLP. It is submitted that
the FIR relates to disposal of HCL (poisonous
substance), which is a py-product of the
manufacturing process carried out by the LLP of
the applicant. It is contended that HCL was
brought . through Tanker bearing registration
No.GJ-02-%-7927, which is the ownership of
original accused No.9, namely, Amitkumar Ratilal
patel. The HCL was loaded in the aforesaid
tanker on 08.02.2019 through invoice. Praharit
Pigment LLP sold the said HCL to Mahavir
enterprise. In turn, Mahavir Enterprise sold the
said HCL to Sai Rachna Chemical Company and,

thereafter, Sai Rrachna Chemical further sold
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the same to Aayushi Enterprise on 08.02.2019
itself, which belongs to original accused No.9.
In the aforesaid three invoices, tanker number
remained the same and while disposing of the
said HCL, two persons died in the incident and,
therefore, the present applicant and other
accused have committed the alleged offence. It
is, therefore, urged that this application may
not be entertained.

Having heard learned advocates appearing for the

parties and having gone through the material

produced on record, it has emerged that the
applicant is having valid consent letter from
GPCB, by which, the applicant is permitted to
operate industrial plant to manufacture certain
products including by-product HCL. Copy of the
said letter is produced at Page-50 of the
compilation. From the record, it has also
emerged that the said by-product was sold to the
applicant by preparing invoice in favour of
Mahavir Enterprise and as contended by the
learned Public Prosecutor, Mahavir Enterprise in
turn_sold the same to Sai Rachna. Chemical, Sai
Rachna Chemical sold it to Aayushi Enterprise
and Ayushi Enterprise thereafter through its
employees tried to dispose of the said HCL, when
the incident has occurred.

From the material placed on record, it 1is
revealed that the applicant is having valid
consent letter from GPCB and when the applicant

has sold the by-product by issuing invoice to
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the other co-accused, prima-facie, it cannot be
pelieved that the applicant has committed the
alleged offence punishable under Section 304 of
the Indian Penal Code.

It is further revealed that the applicant has
co-operated with the Investigating Agency and
supplied the necessary material and documents,
during the course of investigation. The
documents are already collected by the
Investigating Agency and, therefore, custodial
interrogation of the applicant is not required.
This Court has also taken into consideration the
law laid down by the Hon'ble Apex Court in the
case of Siddharam Satlingappa Mhetre vs. State
of Maharashtra and Ors. as reported at (2011) 1
scc 694, wherein the Hon’'ble Apex Court
reiterated the law laid down by the Constitution
Bench in the case of Shri Gurubaksh Singh Sibbia
& Ors. Vs. State of Punjab, as reported at
(1980) 2 SCC 565.

In the result, the present application is
allowed. The applicant is ordered to be released
on bail in the event of his arrest in connection
with a FIR being C.R.No.I-28 of 2019 registered
with Kadodara Rural Police Station, District
Surat Rural, on his executing a personal bond of
Rs.10,000/- (Rupees Ten Thousand Only) with one
surety of like amount on the following
conditions:

(a) shall cooperate with the investigation and
make himself available for interrogation
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whenever required;

shall remain present at concerned Police
Station on 14.05.2019 Dbetween 11.00 a.m.
and 2.00 p.m.;

shall not directly or indirectly make any
inducement, threat or promise to any person
acquainted with the fact of the case SO as
to dissuade him from disclosing such facts
to the court or to any police officer;

shall not obstruct or hamper the police
investigation and not to play mischief with
the evidence collected or yet to be
collected by the police;

shall at the time of execution of bond,
furnish the address to the dinvestigating
officer and the court concerned and shall
not change his residence £ill the final
disposal of the case till further orders;

shall not leave India without the
permission of the Trial Court and if having
passport shall deposit the same before the
Trial Court within a week; and

it would be open to the Investigating
officer to file an application for remand
if he considers it proper and just and the
learned Magistrate would decide it on
merits;
Despite this order, it would be open for the
Investigating Agency to apply to the competent
Magistrate, for police remand of the applicant.
The applicant shall remain present before the
learned Magistrate on the first date of hearing
of such application and on all subsequent

occasions, as may be directed by the learned

Magistrate. This would be sufficient to treat
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the accused in the judicial custody for the
purpose of entertaining application of the
prosecution for police remand. This is, however,
without prejudice to the right of the accused to
seek stay against an order of remand, 1€,
ultimately, granted, and the power of the
learned Magistrate to consider such a request in
accordance with law. It is clarified that the
applicant,. . even if, remanded to the police
custody, upon completion of such period of
police remand, shall be set free immediately,
subject to other conditions of this anticipatory
bail oxder.

At the trial, the Trial Court shall not be
influenced by the prima facie observations made
by this Court in the present order.

Rule is made absolute to the aforesaid extent.

Direct service is permitted.

(VIPUL M. PANCHOLI, J)
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PRIMARY HEALTH CENTER KADODARA
TA: PALSANA, DI: SURAT

CERTIFICATE

P.M.NO:
Date_:

This is Certify that post mortem examination has been performed on the
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post mortem examination.

The cause of death in this case is V\f‘/b‘\” WMM ol
fobet sl Pl ud¥ ool —p—"okF jpo—

.__.-—-——“"sa___-—-————-‘—"'ﬂ'r‘a e Negg e T
( L

i n !\I
(AL C‘T/w Ao )
ﬁedaca\ Officer

Egdodara Ta. Palsana.




NESLIS I'I.TIIFM!T[J,B/?

UEB R 2 skt [@Astid HRIRUoL
gleuidl Wellat e, AvRld A, YRel - 3EU 293
4aifel [A0IBL

zlatel AULLIE

——

FH1S qsza{afaiw-'eu%c—/éuam
43 [e3/Req¢€

uld,
Wellat Jeaiinezad),
581631 GIDC el A,

Brel - a3 |
MY WA WAAUASR avid GuzAL 2EaLdnl
Ao WA dElA ey el 3 Al ANE

wlatet 2RsEld et s,

{11,
Qiellat 1us sdexn GIDC vud 564 R

L9/30%¢ -l oild 1¢(qn) wrla(dl) f-:'la’l(ﬁ[hﬂmm
oL Aol —— dL —- AL U R0/ 0%/ 0% AV W@ D.

Il 19 Bsll dl. e¢/oR/R01E, . Hid .
) AL 8L gt diseud orguadt 2 4AL

m-—ja{cit]failaﬂ{aﬂ:ﬂal‘l}Qﬁaﬁmimﬁa?‘.q’lﬁam "p.l. KADODARA G.1.D.C. P.ST. SURAT---" AUlet
e vat () /<I0(=1) waredl 2lleoid valesl a olied a2 "M.0. P.H.C.
KADODARA" afla wriadl lasis e Besdl ©
oell 2l 28 SR 240t ecll. FHA A b A 2l

Yl e .

__ 2flasin 21 gt Yorowg(-) e wradl(a) : ¢ (A
e cit) /eflall(2Daflail) AL v T
- afleni w2 AL Hovoig( ) et €l uziedl( )
wila(e) /allull( «0alzt) A v
(3 afla et 3ovong AL d Alled qsiq)
—- le 4l sxeu wwria(dl) /ol (allallzi) A v, : --
seurldl., .. ¢ ()
ile(@l) Hirdl (1) 2dlor dagil (44l qgf::_“

Ayt - 9 i veuBlesdl oliew, Ui Bz o1 (AR s10n 2t gl el e, @
N noo * N = . & B b =T
el 2eufl At vl wiall €l veude ©

Page2of 4




gl Wik - vl
JE. -

yet ik - 2l

o s - ¥
AL M - U
L. e i
AYL wk -9

el W - A
R

el 1 - 2

gL WS -
AL WS -
A3yl Wb - A

34t {1 - FiH

f‘l.'H"Ll Ui - 'fJ‘H.

Ayl s - u’l

. Sl vaBesdl viea, Ful AR

. 3 vaesd orull, Ul a2z 200 UM g1l
. Dy veuResd orell, KL 2R oo M

. s veResdl orell, i BUAR 2o0 UM

. By 5EA 01, VHL AR ©2 Bl aue g uetel

. Ag veResdl orell, VL AR oo UM ol 2oL Naflu el gl v

. Dig reBesdl orell, FHL AR Reo WH ol 291l et edl. ¥

268

sqfenr dlavt usdl sl «am e
ga Aoz GJ-02- 74927

ey wendl g, & el eyt Al 2

iel 5o £3e W llse nadl el qtgwunc« . _ i
Ha1l Ml el ®4 (AR

Qe vRUAeE . . .
2 opll 2atel Aol sl edl. @0

nua Az daid oveuda . o
sierll 2atAL el et R (@=L

Sl veude . |
. . . ; . i . i - an ) GELe
Dy SEAR o1, FUL VAR ©3 G (. eud DU yeudl ed, 29 gl oels

Sl oveude ® )
0 d. VA LARES 0As

-

Sl oveuaa .
15 5EAR 2Yot, WHL AR o3 Gula. ad 214, yesl ed.

A A vas

-

Qe oveuda ®.

-~ ; - Eai ) w iy 18 N v 7]
Sg veuResdl oRell, VUL AR 2o UM sl 2oLl el edl. 4 (4231

Slad s ®

e Ay ddid orauda .

-~

Sletle, oyeudd .

. AG SEUR 2, Rl PR 03 Gula, aud ..31..1 sl UZ":, e SN oas

@l rt wguc{a 0.

-~

Dy seAR 201, WHL iz 03 BLEL a@ 2 nadl eg. WA sl oas

Slettd o Budet ©.

D 5eU2 oY, VH sualz 03 BLRL aiet 2a1d nendl g D QA 0l
felld] o BUd ©.

s seAR oL, FHL el 03 BLEL 2oL o 201wl e, F ydld

Gl orsuad .

Sy ser o, FHL PR o3 Gula, sl o i uaudl ed. ¥4 Ay

3

@il v e .




!
B{ - . # ,
g ¢ (1) edoud Stenens 2wl @, a R

(2) ewteAeud 2y CRALS, B.a. 3¢ .
o sliaflerz yiel’ : RFSL - TOX -

331&35@_33@ L et/ 9l ettt Al Reuldl s L- 1C
) sldRéld 2223, (2) diey¥dls

opm 3wl — (1) 2 daddad, (3 2 :
v) ell4-der eidiaudl, (¢) 4 dl

agan, (¥) dadre s, (
AAasidl 2R (9) A ADSIE

oy 3dlatet evoil Guziiatell 5L 21y,
() gt 6 ofl 31l 2g0((s szl i - wsdils s el

| el wrilSid Seelldlse sl

Qe B. @ nAad wHILLRE Mo% <4/ . R
() gt ik A, =4, &, Y, A%, 9, S, wute, ¥, A, A3, A, Al

a3 ] 4 2s10{Rs AR 2 Al vl Lmdel 2.
L n——

Mlagldilw - owo3/2ele ‘
E— ~ Az AR, 4R)
( vAlatel 21EsE] )

& *(‘// 03/R0¢
Attt — ettt uReus udlaisl sxa Ay Aot ©. Soientific Office,
Com Azl Chemical Examiner
To Govt. Of Gujarat
*gizml Forensic Science Labomtory
SURAT.

Pagedofa

e ——




r/ ./"“"] = .*f = -
ANKLESHWAR ENVI%KQENTAL PRESERVATION SOCIETY

DISASTER - PREVENTION & MANAGEMENT CENTRE
Plot No. -G/S-3, Fire Station, G.1.D.C. Estate, Ankleshwar - 393 002.
Telefax : (02646) 220229, 888B * E-mail : dpmcank@gmail.com * Web. : www.aeps.co.in

CHAIRMAN VICE CHAIRMAN HON.SECRETARY TREASURER JT. SECRETARY
ATUL BUCH K. SRIVATSAN DINESH PATEL HITEN ANANDPURA DR. VALLABH CHANGANI
Tel. : (0) 252055 Tel. (0) 221780 Tel. : (0) 252083 Tel. : (0) 252521 Tel. : (0) 222738

September 14, 2019

To,

M/s. Praharit Pigments LLP

Plot No. ; 38/11, Near Air Liquide,
GIDC, Jhagadia (Gujarat)

Sub. ; Details of incident case study reports of HCI (Hydrochloric Acid) leak from road tanker.

Dear Sir,

With reference to your request letter Dtd. 09.09.2019, please find attached the details of
incident of HCl (Hydrochloric Acid) leak from road tanker attended by DPMC Fire & Emergency

Team.

Please note that the details / information furnished are based on observation made by
response team at incident site only.

L

Best regards,

Chief Co-ordinator
DPMC (AEPS)

E'?\Cf. " ﬁs c{b,,m_

Copy to ; For kind information please.

1. Chief Officer, NAO, Ankleshwar.
2. Chairman, AEPS, Ankleshwar.

Regd. Office : Plot No. 624/B/P/2, Behind 6.1.D.C. Dffice, Volia Road, G.1D.C. Estate, Ankleshwor - 393002. * Ph. No. : (02646) 221953 * E-mail : aeps.ank@gmail.com
Trust Reg No. : F-541/BHARUCH dated 26.04.1989 * Society Reg No. : Guj-552/BHARUCH dated 26.04.1989
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DPMC, Fire Station, NAO, GIDC, Ankleshwar

» Details about HCI (Hydrochloric Acid) spillage / leakage from Road Tankers attended by
DPMC Fire & Emergency Team

Date

Location of Incident
Place

Details about Incident

12.07.2015

Road Tanker

On N. H. No. 8,
Near Nilesh Chokdi
GIDC, Ankleshwar.

Chemical leakage from a road tanker on N. H. No. -8. On
receiving emergency call DPMC and Fire crew immediately
left for the site.

HCI (Hydrochloric Acid) leakage observed from out let valve
and dense fumes generated, moreover driver ran away and left
leakage tanker abandoned. fire Staff started fine spray of
water as well as also safely tried to shut off the leakage valve
but unfortunately valve was broken may be due to gnother
unknown tanker dashed it from back side and damaged outlet
valve, Traffic on N, H. No, 8 also diverted for few minutes to
avoid any mishaps. After few minutes a flange fitted in
damaged valve which was connected with a pipe and leakage
was controlled.

No injury reported.

28.10.2015

Road Tanker

GIDC Road,

Near Heubach Colour
Pvt, Ltd. ( Unit -2)
GIDC, Ankleshwar.

Chemical leakage from a road tanker parked near an industrial
unit. DPMC & Fire crew immediately left for the site. On site,
observed that chemical leakage in form of squirt from pin hole
of back body of a tanker and leakage chemical identified as
HCI (Hydrochloric Acid) which created panic in people who
were passing nearby and surrounding industrial units .Spilled
chemical on road neutralized by Caustic, then it was decided
to transfer remained HCL in tanker to nearby HCL Storage
tank of an Industrial Unit. As chemical tanker moved inside of
an industrial unit to transfer HCL from tanker to storage tank
as tanker was fully loaded with HCL. After that DPMC Fire
Staff washed off spilled HCL on road as it was neutralized by
Caustic. Committee Members- AIA and RO- GPCB remained
present to handle situation.

No injury reported

Road Tanker
Near Amratpura Patiya
N.H.No-8
Ankleshwar

Chemical loaded tanker leakage on road moved towards
Baroda to Ankleshwar. DPMC Fire Staff immediately left for
the site. It was observed at site that chemical was leakage
from bottom of tanker and it was difficult to stop leakage as
tanker fully loaded with HCI (Hydrochloric Acid). White
dense fumes generated. Fire Staff immediately took position
and started dilution using water. Meanwhile it was decided to
transfer HCl to another empty tanker so, another tanker
arrangement made. Team members form GPCB remained
present to assess environmental monitoring in affected area.
After few minutes another tanker arrived at the site and
remained HCI transferred safely using pump to another tanker.
No injury reported.

- L. Acok

Otsaster Prevention & Ranagoment Semir:
Fire Station, Notified Area,
GIDC, Ankleshwar.




\_ GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Saay Sector-10-A, Gandhinagar-382 010

N Phone : (079) 23226295
GPCB Fax : (079) 23232156

Website : www.gDEk£RM.IN

NO: GPCB/CCA-VSD-169(7)/1D: 23696/

To
/S. PHTHALO COLORS & CHEMICALS INDIALTD {U-11),

PLOT NO. 2, PHASE-,
GIDC ESTATE, VAPI-386 195,
DIST: VALSAD,

SuUB: CC&A Amendment (No. AWH-78070) to Consolidated Consent & Authorization (CC & A)
under various Environmental Acts/ Rules.

REF: 1) Your Application inward no. 100220 dated: 21/10/2015
2) CTE issued vide this office letter dated: 05/10/2015

Sir,

This has reference to the CCA order No.AWH-68532 dated: 26/02/2015 issued vide letter No.
GPCB/CCA-VSD-169(7)/ID: 23696/307901 dated: 20/03/2015 under the provisions of the various
Environmental Act/ Rules, which stands amended as under, as per CTE issued vide dated: 5/10/2015
for manufacturing of new products from their captive Hazardous waste as per followings:

1. Condition no: 2 of said CC&A order is amended for foliowing additionat-products.

Sr. Product Total Capacity
No. ) ~ MT /Month
1. Magnesium Sulphate Solution 3188
Or
Phosphoric Acid & : 1523
Phospho Gypsum ' 2281
Or
Di Calcium Phosphate & 3163
Phospho Gypsum 2281

Recovery of Coppér 2.25
&

Poly Aluminum Chloride (PAG) Soln. (10-12%) 751.5
Calcium Hypo Chiorite.Soln. (8-10%) 668
Or’, :
Hydro Chloric’Asid (25-28%) 300
4. Fly Ash Bricks 100000 Units

_ SUBJECT TO THE FOLLOWING CONDITIONS:-
CONDITIONS UNDER WATER ACT 1974:

There shall be.io additional generation of industrial effiuent from the manufacturing process
and other afcillary industrial operations after proposed products

CONDITIONS UNDER AIR ACT 1981:

There shall be no additional flue gas as well as process emission from proposed products
manufactured from Hazardous Waste. Existing utilities of existing industrial plant shall be

used

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001'- 2004 Certified Organisation




The concentration of the following substances in the ambient air within the premises of the
industry and at a distance of 10 meters from the source (other than the stack / vent with height
of mare than 9@ meters from the ground level) shall not exceed the following levels:

Poliutant Time Concentration in

Weighted Ambient air in

_ Average ug/m® _

. Sulphur Dioxide (SO;) Annual
24 Hours

Nitrogen Dioxide (NO,) Annual
24 Hours

Particulate Matter Annual
(Size less then 10 mg) OR PMyo 24 Hours
L Particulate Matter Annual

‘ (Size less than 2.5 mg) OR PM;s 24 Hours

All measures for the control of environmental pollution shall be provided before commencing
production.

CONDITIONS UNDER HAZARDOUS WASTE:

AUTHORISATION FOR THE MANAGEMENT & HANDLING OF HAZARDOUS WASTES
Form-2 (See rule 5 (4))

The authorization for the unit is amended as per following for rhanagement of hazardous
waste stated in condition no. 7.1 above said CC&A. :

Sr. | Waste ] Schedule-l | Quantity | | Mode of Disposal

Aluminum Chlortdel Sch-11/D2 3780 \
Solution MTHY Collection, Storage

Spent Sulphuric Acid D2 12516 | and captive Reuse for

{30%) WMT/Y | manufacturing of
Hydro Chloric Acid 34.3 2100 additional products
(28 to 30 %} MT/Y

The validity period of the CCA amendmentwill remain as per existing CC&Aieupto
15/10/2019

All other conditions of CCA ordéfNG.AWH-68532 dated: 26/02/2016 issued vide letter No.
GPCBICCAVSD-169(7)/ID: 236964307901 dated: 20/03/2015 shall remain unchanged.

For and on behalf of
Guijarat Pollution Control Board

0 P o/~

(Smt.D.P. SHAH)
Environmental Engineer
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SHREE MAHAVEER ENTERPRISE

|

!1“ Floor, Shop No. F-18, Goiden Plaza, Near Tata Mators,

. H. No.8, MOTALL ANKLESHWAR Bharuch, Gujarar, 3193002

tob No 8310125227

Mall us: shreemahaveer enterprised8@gmail com

{GSTIN No, :24BXDPCA751P12B State Name : GUIARAT State Code : 24 PAN No. : BXDPCA751P LI

[ Tax Invoica .. =
Duplicate for Transportor]

{'B"” Te Shiped To Inyoice No 8 /
:;53‘ Rachana Chemicals Sal Rachana Chemicals irvoice Date 08-02-2019 |
{A-22, Sanskardham Lo Op. Housing Saciety A-22, Sanskardham Co. Op. Howsing Society Order Pio i
|GIOC, Ankieshwar GIDC, Ankieshwar, Cedpr Dyte gr02-2019 I:
f LR N, [
' Bayment Term {
! Due Date i
I

i

{

[PAN No APJPA9252A PAN No. APIPAS292A Transporier
GSTIN No. 22APIPA9IO2AL2S GSTIN No 24APIPA92524A175 Vehical No.
tate Name Gujarat State Name Gujarat Piace of Supply
Q:.Jte Code 23 State Code 24 EWB Neo

Sr.No. |Description of Goods : HSN Code Total Rate
) Oty. {KGS) Rs
Hydrochloric Acid . 2806100 21000 0.01

Taxable value
CGST 9%
SGST 9%

s Kotak Mahindra
- Ankleshwar
- 1914401259

: y / To!irﬁount
e 7 JET e For, Shree Mahaveer Enterprises
/ 4 ekl A

I3

B i
Authorised Ssgna&ﬁ




N

\

(s

12— 288|nvoice

(DUPLICATE FOR TRANSPORTER)

|PRAHARIT PIGMENTS LLP

Plot No: 38/11, Industrial Estate
Jhagadia-3983110

Dist: Bharuch

Gujarat

GSTIN/UIN: 248 AAPFP7958P1Z4
State Name : Gujarat, Code : 24
Contact : 02646-227777.09328386186
E-Mail : contact.praharit@gmail.com

Invoice No.
135

Dated
8-Feb-2019

Delivery Note
135

Mode/Terms of Payment
30 Days

Supplier's Ref.
135

Other Reference(s)

'Consignee

| Shree Mahavir Enterprise

[ 1st Floor ,Shop No:- F 38

Goladan Plaza, Nr Tata Moters

|N.H. Motali, Ankleshwar

| GSTIN/UIN : 24BXDPC4751P1ZB
State Name : Gujarat, Code : 24

Buyer's Order No.

Dated

Despatch Document No.
135

Delivery Note Date
8-Feb-2019

Despatched through
BY TANKER

Destination
ANKLESHWAR

Bill of Lading/LR-RR No.

Motor Vehicle No.

GJ02Z7927

Terms of Delivery

Buyer (if other than consignee)

Shree Mahavir Enterprise

[ 1st Floor ,Shop No:- F 38

Goladan Plaza, Nr Tata Moters

N.H. Motali, Ankleshwar

GSTIN/UIN " . 24BXDPC4751P1ZB
i State Name . Gujarat, Code : 24

SI| Description of Goods

No.

HSN/SAC | Quantity

Amaount

|1 | Pure Hydro Choric Acid 30%

I CGST Receivable/payable
- - -8GET-Receivablelpayable
Round Off Exp

28061000 | 21,000,000 kgs

210.00 .|

|

i

18.90|

- 18.30|
0.20

|

21,000,000 kgs

¥ 248.00

Amount Chargeable (in words)
INR Two Hundred Forty Eight Only

E&OE
i

Taxable
| Value

Central Tax

State Tax Total i'

Rate Amount

Rate

Amount | Tax Amount |

210.00

9% 18.90

9%

18.90 37.80|

B Total:

210.00

18.90

| 18.90

Company's PAN . AAPFPT7958P

Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct.

Tax Amount (in words) : INR Thirty Seven and Eighty paise Only

Company's Bank Details
Bank Name
Alc No.

37.80 |

. Axis Bank Alc No. 917020064337459 |
: 917020064337459 [

Branch & IFS Code : Ankleshwar & UTIB0000458

This is a Computer Generated Invoice

|

b

e~

Shree Mahaveer Enterprise




APJPAB292A

Signatory |

i i e b
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BRIEF PROCESS FLOW CHART of Pigment Green-7
FLOW DIAGRAM OF CPC GREEN -7

CPC BLUE S SRUBBER
AlCls
CATALYST HCI + UNREATED Cl;
SALT—
Ch™ ]

' CRUDE GREEN

WATER

WATER NaOH
TO SCRUBBER SOLVENT
HCI + WATER VAPOUR l DA

A

FILTER PRESS

FINAL GREEN -7
CRUDE CAKE

STEAM J

WlASTE WATER
TOETP FILTRATION _,

\ v
FILTER PRESS

FINISH GREEN CAKE

DRYING
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GUJARAT POLLU 1 :ON CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A. Gandhinagar 382 010

“toine o (079) 23222425

(079) 23232152

rax : (079) 23232156

Wensite . www.gpcb.gov.in

By R.P.A.D.
CONSOLIDATED CONSENT AND AUTHORIZATION (CC & A - Amendment)
ID- DT:__/08/2019
Amendment in CCA order No: AWH-97707, issued vide letter no. GPCB/ ANK/ CCA-1927/ ID-
57674/479403, dated 20/12/2018.

To,

M/s. PRAHARIT PIGMENTS LLP.
PLOT NO: 38/11,

GIDC ESTATE JHAGADIA,
DIST-BHARUCH.

SUB: Amendment in Consolidated Consent & Authorization (CC&A) under various
Environmental Acts/ Rules.

REF: (1) CCA No. AWH - 97707 dated :20/12/2018.
(2) Hon'ble NGT 0.A. No.362 of 2019.

Sir,

This has reference to the CCA order No: AWH-97707, issued vide letter no. GPCB/ ANK/
CCA-1927/ ID-57674/479403, dated 20/12/2018 under the provisions of the various
Environmental Act/ Rules, which stands amended as under. The Validity of this order will be up

to 04/12/2023.

1. The list of proposed products to be manufactured shall be as follows:
Sr. No. Products Quantity (MT/Month)
1. Pigment green - 7 / Pigment green - 36 150

CONDITIONS UNDER HAZARDOUS & OTHER WASTES (MANAGEMENT &
TRANSBOUNDARY MOVEMENT) RULES, 2016

Unit shall comply with provisions of Hazardous & Other Wastes (Management &
Transboundary Movement) Rules-2016,

The condition No. 6.2 under authorization for Hazardous & other wastes of the CCA
order No: AWH-97707, issued vide letter no. GPCB/ ANK/ CCA-1927/ ID-
57674/479403, dated 20/12/2018 is amended and shall now be read as under.

A. Hazardous & other wastes:
Sr. Catego uanti
No. Nage of Waste Nunr?b:: ?n Yeaf'y
\ 1800 Collection, Storage,
1 ETP waste 35.3 MT transportation, disposal
at TSDF site.
Collection, Storage,
transportation, disposal
by selling to registered
re-refiners.
5000 Collectiufi, St?rage,
Discarded 33.1 nos. / decontamination and

Containers / Liners 6 MT disposal by selling to
approved vendors.

Facility

500 lit.
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Poly Aluminium
Chloride (soln.)
OR

Aluminium
Chloride/Hydroxide
AND

Copper or any other
salt

Collection, Storage,
transportation, Unit
shall send their
Hazardous Waste to
only those with whom
unit has made MoU and
receptor unit has
permission from
CPCB/GPCB under Rule-
9 with valid CCA.

Sodium Hypo
Chloride

Collection, Storage,
transportation, Unit
shall send their
Hazardous Waste to
only those with whom
unit has made MoU and
receptor unit has
permission from
CPCB/GPCB under Rule-
9 with valid CCA.

Hydrochloric Acid

Collection, Storage,
transportation, Unit
shall send their
Hazardous Waste to
only those with whom
unit has made MoU and
receptor unit has
permission from
CPCB/GPCB under Rule-
9 with valid CCA.

All other conditions of CCA order No: AWH-97707, issued vide letter no. GPCB/ ANK/
CCA-1927/ ID-57674/479403, dated 20/12/2018 will remain same.

For and on behalf of

GUJARAT POLLUTION CONTROL BOARD

Vet

SR. ENVIRONMENT ENGINEER
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The report submitted by the Joint Committee to The Hom’ble NGT has missed many aspects before
drawing the prima-facie (not with detailed investigation) conclusions and recommendations in their
report. Following are the aspects that we would like the Joint Committee and the GPCB to look into
and for re-reconsideration;

In the para 2.0 (Approach) of the Joint Committee report it is mentioned that circumstantial
evidences have been gathered in preparing the report. The committee has stated that “in the present
case, prima-facie it appears that the industry and transporter is responsible for transit & illegal
disposal of hazardous waste into environment and subsequent death of two persons..........the matter
is sub-judice, the District Administration may be the appropriate agency to take action as per statute
and appraisal to Hon’ble NGT...........". However, following circumstantial evidences have not been
considered while arriving at the final conclusion about the involvement of M/s Praharit Pigments LLP
in the matter.

The committee has made conclusions on the preliminary reports of GPCB stating the M/s Shree
Mahavir Enterprise, does not exist. However, this agency does exist (proof of GST number is
already submitted).

Committee’s objection that - the industry has mentioned pure HCl instead of spent HCI-
however, this is mentioned by the industry purely on the basis of the purity level of the material
and also the fact that the HCl does not contain any organic impurities. Moreover, as per CC&A
possessed by the industry at the relevant time also, there is no generation of Spent HCl,

Since the availability of HCl is in abundance, its rate is very low based on the ‘Demand/Supply
ratio’, however that does not construe as the material to be the hazardous waste,

The committee has erroneously not taken cognizance of the fact that the HCL dispatched by the
industry on 08.02.2019 is sold as a by-product with invoices as per the CC&A permission given
by the GPCB at the relevant time and that it was not a hazardous waste, as assumed in the entire
investigation. This assumption was made by the committee by again assuming that the waste in
the tanker belonged to M/s Praharit Pigments LLP, however this matter is sub-judice and until it
is proven that the waste belonged to this industry, the committee should not have made such
assumptions. The CC&A possessed by the industry as on 08.02.2019 does not mention HCl in
the Hazardous waste category. The HCI generated by the industry was unilaterally termed as
hazardous waste by GPCB and the CC&A was amended accordingly without giving the
opportunity to the industry to prove it to be otherwise, and that too only after the incident took
place. Thus, selling of the HCl by the industry having the CC&A permission for selling it as by-
product cannot be termed as violation of the provisions of The Hazardous & Other Waste
Management Rules, 2016 by the industry.

The committee has not investigated and mentioned in the report as to whether the material
dispatched by the industry on 08.02.2019 was the same as that found in the tanker no. GJ-02-Z-
7927 at the site of incident. This because of the facts on records that the analysis reports of the
samples collected from the tanker and the premises of the industry are having different
characteristics w.r.t. most of the parameters. While the sample collected from the tanker was
hazardous waste and that from the industry was pure HCl which was a by-product as per the
CCRA.

The technical aspect not considered for investigation in the matter is that the industry does not
manufacture any chemicals which would result in the generation of the hazardous waste having
the characteristics of the chemical found in the tanker (except for the acidic nature) which
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indicates that the waste material found in the tanker at the site of the incident did not belong
to M/s Praharit Pigments LLP.
The committee has also not taken cognizance of the fact that the HCl was sold as by-product to
M/s Shree Mahavir Enterprise, Ankleshwar, and the same had been received by them. It is only
in the case of hazardous waste that the generator/ supplier is responsible for any consequences
and not in the case of products/ by-products. M/s Shree Mahavir Enterprise, Ankleshwar which
is having GST number and registered company has not been interrogated for knowing where the
by-product (HCl) supplied by M/s Praharit Pigments LLP was sent by them. We have already
submitted records showing that M/s Shree Mahavir Enterprise, Ankleshwar does exist.
We firmly believe that if the above circumstantial evidences are considered, then it can be
concluded that the HCl (by-product) sold by us was received by M/s Shree Mahavir Enterprise,
Ankleshwar, and thereafter the tanker was utilized for transportation of some other chemicals
to the site of incident by some industry/ persons other than M/s Praharit Pigments LLP.
Moreover, it is a fact that it cannot take more than 2 hours for a tanker to reach the site of
incident from our industry in Jhagadia which is only 70 Kms away. As per the records available in
the police investigation, the tanker left the premises of the industry at 12.24 pm on 08.02.2019
and the chemical in the khadi was drained in late night. We also demand to carry out a detailed
investigation in this direction.
No untoward incident has ever been reported during loading of HCl in tankers with the lid on
the tanker kept open, in M/s Praharit Pigments LLP. industry even though this tanker loading &
transportation activity is carried out even till date by us. If the HCl generated by us is poisonous,
it would have affected many people in the industry, hence there is no doubt that the chemical
drained in the khadi at the site of the incident did not belong to M/s Praharit Pigments LLP. With
all production activities going on even today with the same products in the industry, there is no
trace of hazardous waste generation from the process having the characteristics similar to that
found in the tanker at the time of incident.

x) The committee has without waiting for the outcome of the Criminal case concluded M/s Praharit
Pigments LLP guilty of doing the wrong and made responsible for the incident.

It is our humble and earnest request to the Joint Committee and GPCB to look in to the above aspects
in the case and take appropriate decision in the interest of justice.
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Details for registration nu%geﬁ PMOPG/E/2019/0587757

Name Of Complainant Rameshkumar Nanjibhai Padshala

Date of Receipt 30/09/2019
Received By Ministry/Department Prime Ministers Office

Grievance Description
Sub:- Unwanted expectations of NGO ,investigation agency(police) and News person from our type of Small industries.

My introduction :-

Sir, We started one Small scale industries of Pigments at Jhagadiya GIDC as a Name of Praharit Plgments LLP. earlier i done job for
25 years in this same field and i wants to become employer hence i started factory with partners (partner have chemical units and
finance support)and presently about 60 persan helpers as employee working with our company and our all product basically export
to china and other Europe country. i inspire from you to become employer not employee and that inspiration can give me courage
to start our units.

My Complain :- sir, i have very much faith on GOD and hence i believe that if we not do anything wrong, no body can do anything

on us.
sir, one our Byproduct HCL tanker we sell to traders with proper invoice and CCTV serve lance from our Unit and this traders only

came to us for second time after first tanker successfully delivered to end users. this tanker drain by fourth person and two person
died but i am very much confident that due to HCL no body can died as HCL is a Toilet Cleaner and in India many product sell with

HCL like lyzol,harpic etc.

Investigation team ask money from us but we not give them single rupees hence they involved us directly and file case on us with
304 pinal code after 15 days. again they ask money but we not give so they take our balance sheet, computer etc and presently all
lying in their custody.they plan against everything but we are sure that will fight on court and truth can come out. but when we
received Bail from high court NGO comes in the Picture and they file complain on our company at NGT even though the matter in
court. NGT give the investigation to retired judge and they not give any change to hear and not visit committee at our site and what
ever police filed charge sheet, all report to cend to NGT. NGT not Hear us and give their final judgment. they directly punished us.
now lower court also not hear the fact due to higher court judgment.

Help from you sir :-
we wants fair investigation of our Case. if so we definitely comes out otherwise i think i will be in trouble as since Aug-2018 our plant

started and about 12 CR loan of bank pending. i have only one hope from you sirif fact will be comes out, and our plant
manufacturing work start ,i will be happiest man.

please advise sir.
Current Status Case closed
Date of Action 11/02/2020
Remarks
As per the report of Vadodara Range, Vadodara.
Officer Concerns To
Officer Name Shri Ashish Bhatia (Director General of Police)
Organisation name GJ Director General of Police
Contact Address Sector 18, Police Bhavan Gandhinagar, Gujarat 382018
Email Address dgp-gs@gujarat.gov.in

Contact Number 07923254201

EnET




Annexure-2
Fwd: Fw: Opportunity of being heard in pursuant Z)QJNGT order Dated 06-10-2023 in O.A. 110/2023.

Ramesh Padshala PRAHARIT PIGMENTS <rpadshala@praharit.com>

Fri 15-12-2023 11:42

To:Dr. Jignasa D Oza(GoG-GPCB Dept.) <ro-gpcb-sura@gujarat.gov.in>;

@ 1attachments (18 KB)
POINTWISE REPLY OF JOINT COMMITTEE REPORT.XIsx;

Fokokokk This mail is from external domain, i.e. not from gujarat.gov.in domain. Kindly open attachment and link with caution.

Dear Madam,

Re-send the mail as per today's WhatsApp conversation. If anything, please let me know.
With best regards
Ramesh Padshala

—————————— Forwarded message ---------

From: Ramesh Padshala PRAHARIT PIGMENTS <rpadshala@praharit.com>

Date: Tue, 12 Dec, 2023, 14:23

Subject: Re: Fw: Opportunity of being heard in pursuant to Hon. NGT order Dated 06-10-2023 in O.A. 110/2023.
To: Dr. Jignasa D Oza(GoG-GPCB Dept.) <ro-gpcb-sura@gujarat.gov.in>

Cc: Arun G. Patel (GoG-GPCB Dept.) <uh-gpcb-ankl@gujarat.gov.in>

Dear Madam ,
Attach herewith Pointwise reply as per our discussion. If anything please let me know. if required i can visit your office any time

Please feel free to contact me if any further information is required.

Thanks & Regards
Ramesh Padshala | Managing Partner- Head of Business Development

PRAHARIT PIGMENTS LLP

Plot No: 38/11 | Near Air Liquide | G.1.D.C Jhagadia | Gujarat 393110 | India
Ph: +91 9824154037
EMail:rpadshala@praharit.com,contact@praharit.com

Web: www.praharitpigments.com

On Mon, Nov 27, 2023 at 2:21 PM Ramesh Padshala PRAHARIT PIGMENTS <rpadshala@praharit.com> wrote:
Dear Madam ,

Thank you very Much for your Cooperation Till Date.
Attach Pointwise Report Based on Committee report as per your Mail. Hard Copy will be sent through RPAD today.
We already Submitted Details Reply including Criminal Aspects to your Office when | Visited Your Office.
Please feel free to contact me if any further information is required.

Thanks & Regards
Ramesh Padshala | Managing Partner- Head of Business Development

PRAHARIT PIGMENTS LLP

Plot No: 38/11 | Near Air Liquide | G.I.D.C Jhagadia | Gujarat 393110 | India
Ph: +91 9824154037
EMail:rpadshala@praharit.com,contact@praharit.com

Web: www.praharitpigments.com

sk ok ok
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On Fri, Nov 17, 2023 at 4:02 PM Dr. Jignasa D Oza(GoG-GPCB Dept.) <ro-gpcb-sura@gujarat.gov.in> wrote:

Dear Sir,

In continuation of trailing mail, This office has received your submission. You are requested to make a pointwise submission to this office so that committee can look
into it .

Thanking You,

(Dr Jignasa Oza)

Regional Officer,

Gujarat Pollution Control Board
Plot No: 11 -12/2,3

GIDC PANDESARA,
SURAT-394221

Phone: (0261) 2891696,

E-mail : ro-gpcb-sura@gujarat.gov.in

From: Ramesh Padshala PRAHARIT PIGMENTS <rpadshala@praharit.com>

Sent: 07 November 2023 12:15

To: Dr. Jignasa D Oza(GoG-GPCB Dept.)

Subject: Re: Opportunity of being heard in pursuant to Hon. NGT order Dated 06-10-2023 in O.A. 110/2023.

Frkokk This mail is from external domain, i.e. not from gujarat.gov.in domain. Kindly open attachment and link with caut

Dear Madam,
| try to contact you by your Office Phone but can not reach you.

Can you give me an appointment ? If so, | can visit your office with All details so | can explain our case in detail and based on your instruction, will submit the
documents..

Await your Positive response
Please feel free to contact me if any further information is required.

Thanks & Regards
Ramesh Padshala | Managing Partner- Head of Business Development

PRAHARIT PIGMENTS LLP

Plot No: 38/11 | Near Air Liquide | G.1.D.C Jhagadia | Gujarat 393110 | India
Ph: +91 9824154037
EMail:rpadshala@praharit.com,contact@praharit.com

Web: www.praharitpigments.com

Sir,
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In pursuant to Hon. NGT order dated:09-10-2023, PI. Find notice of hearing is attached herewith.

Thanking You,

(Dr Jignasa Oza)

Regional Officer,

Gujarat Pollution Control Board
Plot No: 11-12/2,3

GIDC PANDESARA,
SURAT-394221

Phone: (0261) 2891696,

This message contains confidential information and is intended only for the individual named. If you are not the named adc

This message contains confidential information and is intended only for the individual named. If you are not the named addressee you should not disseminate, distribi
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Joint Committee report reply of Point no-3 & 4

Point
no

joint committee Obervation and finding

Our Reply

News on incident of collapse of three people that has occurred at Chalthan Khadi
near Gokuldham society of Tantithaiya village probably due to inhalation of toxic
gases on 09th February, 2019 at early morning hours was communicated by the
police inspector, Kadodara GIDC police station to GSPCB. The incident took place
when the night patrol PCR van was on duty and they found that three people
have found in unconscious stage and an abandoned vehicle with registration
number GJ-02, Z-7927 was observed in that location, which was brought for
disposal of wastes. Soon after, three unconscious people were shifted to a
hospital and later in hospital two of them i.e. Shri Bhagwanbhai Revabhai
Bharvad and Shri Bharatbhai Meghabhai Sathiya were declared dead. The other
person i.e. Shri Indrajit Pradipsinh Rajput who was in unconscious condition

The Committee submitted Report based On Police information & police and in
our Earlier Reply submitted by us dated 8/11/2023 to your office, GPCB
Gandhinagar (Through RPAD) and CPCB office, Baroda (Through RPAD) we
clearly mention that the Police File FIR on us totally False. No Match FIR with
documents received through RTI. This is Main Aspect to re-investigate & re-
consideration our Case. we already Submited our Details reply with all
evidence received through RTI to your Office.

A team of officials from GSPCB, Surat has carried-out inspection on 09th
February, 2019. The inspecting team observed that, the natural drain i.e. Chaltan
Khadi is carrying mostly domestic wastewater generated from Gokuldham
society & nearby areas of Tantithaiya village. During that time, the inspecting
team collected sample from alleged vehicle and natural drain; where the vehicle
was emptied. Prima-facie, the sample was observed to be spent HCI. A total five
grab samples were collected from the natural drain and the details of the same
are as follows; 1. Approximately 100 meter downstream of the illegal discharge.
2. Approximately 200 meter downstream of the illegal discharge. 3. Just near the
point of illegal discharge. 4. From the point where the flexible hose pipe
immersed. 5. Approximately 100 meter upstream of the illegal discharge. Also,

1. In the para 2.0 (Approach) of the Joint Committee report it is mentioned
that circumstantial evidences have been gathered in preparing the report. The
committee has stated that “in the present case, prima-facie it appears that the
industry and transporter is responsible for transit & illegal disposal of
hazardous into environment and subsequent death of two
persons..........the matter is sub-judice, the District Administration may be the
appropriate agency to take action as per statute and appraisal to Hon’ble
NGT........... ”. However, following circumstantial evidences have not been
considered while arriving at the final conclusion about the involvement of M/s
Praharit Pigments LLP in the matter.

waste
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It is inferred from the analysis results of sample collected from the vehicle that;
the sample was highly acidic with pH: 0.03, % acid as HCI: 31.5 and residual
chlorine: 212.7 ppm respectively. Whereas, no such significant inferences could
draw from the samples collected at various locations from the natural drain; it
may be attributed due to dilution of spent HCl with domestic wastewater and
also illegal discharge was took place around 2.00 to 4.00 Hrs on 09th February,
2019 and sampling of natural drain was carried-out as soon as receipt of news
from Kadodara GIDC police station around 9.00 to 10.00 Hrs on 09th February,
2019. Whereas, it is inferred from the sample of floating scum that it has an
acidic pH: 1.27 and other parameters had insignificant concentrations. During
police investigation, the inspecting team found and recovered few delivery
receipts from the vehicle. It was understood that M/s Ayushi Enterprises (herein
after referred as transporter) is engaged in trading of acid and chemicals, which
is located at B-10- Rameshwar Park Co- Society, Near Diamond Dyechem Colony,

Near GIDC, Ankleshwar, has delivered spent HCl to M/s Om Industrial Services (D

2-100), Bhagwati Industrial Estate, Bhestan, Surat. Thereafter the inspecting
team visited the M/s Om Industrial Services and it was found as empty
godown/warehouse. Thereafter, the inspecting team requested Kadodara GIDC
police station to look into the matter & enquire about the transporter, details of
shipment and generator of hazardous wastes. Subsequently, it was understood
that Amitbhai Ratilal Patel is the owner of vehicle i.e. transporter and up on
interrogation he has informed that the said vehicle was filled with spent acid on
08th February, 2019 at @ 12:15 Hrs from M/s Prahrit Pigment LLP (herein after
referred as industry), Plot No 38/11, GIDC, Jagadia, Gujarat. As directed by GSPCB
— HO, Gandhinagar a team of officials from GSPCB RO-Surat and GSPCB RO-
Ankleshwar jointly carried-out inspection of the industry. During inspection, it
was observed that the industry has provided 2 nos. storage tanks of 20 KL each,
which were filled with spent HCl and sample of spent HCl was collected for
analysis. In addition, the industry has provided 4 nos. of storage tanks of 20 KL
each, which were filled with sodium hypochloride solution and aluminum
chloride solution. Further, it was observed that the industry has not updated and
maintained the vehicle movement register. The vehicle movement register was
last undated in 24th Januarv. 2016. Thereafter. the inspbecting team asked the

1. The committee has made conclusions on the preliminary reports of GPCB
stating the M/s Shree Mahavir Enterprise, does not exist. However, this agency
does exist (proof of GST number is already submitted). 2 .Cor
objection that - the industry has mentioned pure HCl instead of spent HCI-
however, this is mentioned by the industry purely on the basis of the purity
level of the material and also the fact that the HCl does not contain any organic
impurities. Moreover, as per CC&A possessed by the industry at the relevant

time also, there is no generation of Spent HCI.3. Since the availability of HCl is
in abundance, its rate is very low based on the ‘Demand/Supply ratio’, however
that does not construe as the material to be the hazardous waste. Many
Industries Supply their goods as Negative like Chlorine, HCL of GSFC ETC. 4.
The committee has erroneously not taken cognizance of the fact that the HCL
dispatched by the industry on 08.02.2019 is sold as a by-product with invoices
as per the CC&A permih is located at B-10- Rameshwar Park Co- Society, Near
Diamond Dyechem Colony, Near GIDC, Ankleshwar, has delivered spent HCl to
M/s Om Industrial Services (D-2-100), Bhagwati Industrial Estate, Bhestan,
Surat. Thereafter the inspecting team visited the M/s Om Industrial Services
and it was found as empty godown/warehouse. Thereafter, the inspecting
team requested Kadodara GIDC police station to look into the matter &
enquire about the transporter, details of shipment and generator of hazardous

5. The committee has not investigated and mentioned in the report as to
whether the material dispatched by the industry on 08.02.2019 was the same
as that found in the tanker no. GJ-02-Z-7927 at the site of incident. This
because of the facts on records that the analysis reports of the samples
collected from the tanker and the premises of the industry are having different
characteristics w.r.t. most of the parameters. While the sample collected from
the tanker was hazardous waste and that from the industry was pure HCl which

6. The technical aspect not considered for investigation in the matter is that
the industry does not manufacture any chemicals which would result in the
generation of the hazardous waste having the characteristics of the chemical
found in the tanker (except for the acidic nature) which indicates that the
waste material found in the tanker at the site of the incident did not belong to
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industry to provide access to the CCTV camera installed at the entrance of
industry. As per their CCTV footages, the inspecting team reported that the said
vehicle (GJ-02, Z-7927) was filled with spent acid and moved from the industry at
12. 10 Hrs on 08th February, 2019. However, as per tax invoice provided by the
industry (invoice no. 135, dated 08th February, 2019, kindly refer Annexure-2)
it’s mentioned as pure HCl, 30% and sold 21, 000 kg @ Rs. 0.01 per kg to M/s Shri
Mahavir Enterprises (hereinafter referred as consignee), 1st Floor, Shop No. F 38,
Near Golden Plaza, Tata Motors, N.H. 8, Motali, Ankleshwar. Thereafter, the
inspecting team visited the location of consignee to verify the status of receipt of
spent HCl and it was found that the place was a commercial complex and no such
unit in the name of consignee was existed, instead in that mentioned address;
other office i.e. M/s Bhardwaj tanker service was found. As per CC&A conditions,
the industry is generating various types of by-products including spent HCI, which
are categorized under hazardous wastes and also outlined their mode of
disposal/utilization of hazardous wastes as a resource or after pre-processing
either for co-processing or for any other use under Rule-9 of the Hazardous &
Other Wastes (Management & Transboundary Movement) Rules, 2016. Hence,
based on the circumstantial evidences gathered from the industry and fraudulent
documentation related to transit of by-product, the inspecting team concluded
that the industry has illegally disposed their byproduct i.e. spent HCl through the
transporter in an unauthorized manner at natural drain near Gokuldham Society,
Vill: Tantithaiya, Dist- Surat on 09th February, 2019. Further, Kadodara GIDC
police station has filed an FIR regarding accidental death of two persons, vide
CRPC 174 & Crime no. 17/2019 and referred Section-304, 284, 120(B), 114 & also,
Section-15 of The Environment (Protection) Act, 1986. The copy of FIR is enclosed
as Annexure-3. Subsequently, charge sheet has been prepared against the
accused i.e. industry and transporter. Also, GSPCB issued closure direction U/S 5
of The Environment (Protection) Act, 1986 for the violations of the H&OW (M &
TBM) Rules, 2016 to the industry on 16th February, 2019. The copy of closure
direction is enclosed as Annexure 4. During the joint committee inspection, it
was observed that the accused vehicle (GJ-02, Z-7927) was seized and the vehicle
is under the custody of Kadodara GIDC police station. GSPCB has issued closure
direction U/S 5 of The Environment (Protection) Act, 1986 for the violations of
the H&OW (M & TBM) Rules, 2016 to the industry on 16th February, 2019.

Enrthor hacod an tho ronly cuhmittod hv the indiictry GSPCR hac rounkod tho

7. The committee has also not taken cognizance of the fact that the HCl was
sold as by-product to M/s Shree Mahavir Enterprise, Ankleshwar, and the same
had been received by them. It is only in the case of hazardous waste that the
generator/ supplier is responsible for any consequences and not in the case of
products/ by-products. M/s Shree Mahavir Enterprise, Ankleshwar which is
having GST number and registered company has not been interrogated for
knowing where the by-product (HCI) supplied by M/s Praharit Pigments LLP

8. We firmly believe that if the above circumstantial evidences are

received by M/s Shree Mahavir Enterprise, Ankleshwar, and thereafter the
tanker was utilized for transportation of some other chemicals to the site of
incident by some industry/ persons other than M/s Praharit Pigments LLP.

Moreover, it is a fact that it cannot take more than 2 hours for a tanker to
reach the site of incident from our industry in Jhagadia which is only 70 Kms
away. As per the records available in the police investigation, the tanker left

9. No untoward incident has ever been reported during loading of HCl in
tankers with the lid on the tanker kept open, in M/s Praharit Pigments LLP.
industry even though this tanker loading & transportation activity is carried out
even till date by us. If the HCl generated by us is poisonous, it would have
affected many people in the industry, hence there is no doubt that the
chemical drained in the khadi at the site of the incident did not belong to M/s
Praharit Pigments LLP. With all production activities going on even today with

10.The committee has without waiting for the outcome of the Criminal case
concluded M/s Praharit Pigments LLP guilty of doing the wrong and made

11.Sir, Please Note that on 9/02/2019 was Sunday and our Office Work not
going on as we just started the company and we do not have sufficient
production and staff so we keep close our Office work on sunday but GPCB
team Visited on Sunday and Call from RO (Trivedi Sir) and they ask me to call
Our Representative so | Ask our HR person to visit and give details to GPCB and
that time | was at Ahmedabad for Attend the Marriage (Police already verified
based on my Call Details). On Sunday we Provide CCTV footage and Invoice Ask

12. Sir, if we want to illegal dispose of HCL, we never Keep any Record and
also | know only M/s Mahavir Enterprise’s Owner Mr. Niraj. Police do
investigate our Call record but they not found any relation with Sai Rachna
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records and evidences about past incidents of illegal discharge of hazardous
wastes into environment and subsequent closure & revocation of directions to
alleged industry(s) by GSPCB and seizer & release of vehicle(s) involved in illegal
activity, it is very difficult to arrive at the factual regarding action taken report in
the past cases. Hence, the committee is of the opinion that GSPCB may be
requested to submit the database of past unauthorized discharge and
subsequent action taken report if any to Hon’ble NGT. In the present case, prima-
facie it appears that the industry and transporter is responsible for transit &
illegal disposal of hazardous wastes into environment and subsequent death of
two persons. Kadodara GIDC police station filed an FIR regarding accidental
death of two persons and confiscated the vehicle. Further, it was understood
that charge sheet has been prepared against the accused and yet to submit to
Hon’ble Judicial Court. Also, since the matter is in sub-judice purview the
committee is of the opinion that District Administration may be the appropriate
agency to take action as per statute and appraisal to Hon’ble NGT. Further, in
order to strengthen the circumstantial evidences gathered against the industry
and transporter, the concerned District Administration may avail the service of
cell tower dump and CDR analysis & investigation to track down the
communication if any; in this matter. GSPCB has issued closure direction to the
industry based on the inspection carried-out by officials of GSPCB. Subsequently,
based on reply submitted by the industry; GSPCB has revoked the closure
direction with a few conditions and a bank guarantee. Further, the committee is
of the opinion that the rationale for revoke of closure direction may not be
appropriate, as closure direction revoked based on claims/compliance submitted
by the industry without properly verifying the same. Further, it is submitted by
the industry that they has sold pure HCl to M/s Shri Mahavir Enterprises.
However, as per preliminary inspection report of GSPCB; M/s Shri Mahavir

Please Re-investigate our Case based on our above answar and details reply
with all evidence. We have three case only for one accident. As per Law one
mistake one punishment but at present three cases. 1. one at NGT.2. at
Bardoli court 3. Jhagadiya Court. | am only 25% partner and others are 75% and
all partner:s name withdraw by Police and GPCB as they are strong in finacial
Aspect. Eventhough they are dealing with GPCB and marketing Aspect. | am
dealing with technical parts only. ones we already punished by GPCB issueing
the closure notice and forfit of Bank gaurantee. Second time about 8 month
Clouser and til today we get only for 3 to 6 month re-vocation since last four
years. since last four years, we stichly obey the GPCB gidlines and no any
deviation due to enviroment aspect. so sirs please look into this matter.

Hon'ble Supreme Court said that it is fine if a hundred gun

guards are released, but one innocent person should not

be punished
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304 Annexure-3

Gujarat Pollution Control Board

Gandhinagar
Subject: Hearing of Praharit Pigment w.r.t Hon. NGT order dated 09.10.2023 in 0.A. 110/2023(W2Z)

Date: 03/01/2024, 11:00 Hrs at Gandhinagar

Sr. | Name and Demgnatuon : Organisation
no.

1. | District Collector, Surat Collector office, Surat C jﬁ}\’ﬁ \P\(gth mu\D

| Mobilenoand Sign
| email ID
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vl I ' quﬁz 24667 |

| Smt. Jignasa Oza,
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b e [

Shri Arun G. Patel
Unit Head-Ankleshwar
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Annexure-4

— gh‘) P=LLUTION CNTROL BOARD
W 5 PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

=TT Phone @ (079) 23222425
M (079) 23232152
¥ Fax : (079) 2323215_6
GReB Website - www.gpch.gov.in

BY R.P.A.D.

DIRECTION UNDER SECTION-5 OF ENVIRONMENT (PROTECTION) ACT- 1986 FOR THE
VIOLATIONS OF THE HAZARDOUS & OTHER WASTE (MANAGEMENT &
TRANSBOUNDARY MOVEEMENT) RULES -2016 AS AMENDED FROM TIME TO TIME

WHEREAS you M/s. PRAHARIT PIGMENTS LLP. are having an industrial plant at Plot No:
38/11, GIDC JHAGADIA, DIST.BHARUCH.

AND WHEREAS Gujarat Poliution Control Board has granted Consolidated Consent
and Authorization (CC&A), AWH -97707 dated: 20/12/2018 valid up to 04/12/2023 and
its amendment dated: 20-8-2019.

AND WHEREAS, you have not complied Specific conditions of CC&A granted to you.,

AND WIIEREAS, board had issued closure direction under EPA-1986 vide order
dated: 16/02/2019, for the reasons stated therein.

AND WHEREAS, board had again issued closure direction under EPA-1986 vide
order dated: 20/08/2019, for the reasons stated therein.

AND WHEREAS, Vehicle owned by Amitbhai Ratilal Patel, owner of Ayushi
enterprise having address, B-10, Rameshwar Co-Op society, near Diamond colony, GIDC
Ankleshwar, Dist- Bharuch engaged in transportation of hazardous waste.

AND WHEREAS, an application was filed belore the Hon'ble National Green Tribunal
vide 0.A. No. 362/2019 regarding iliegal disposal of waste in creek at Surat, resulted in
death of two persons and one causality, including damage to the environment.

AND WHEREAS, Hon’ble National Green Tribunal given order dated: 26-9-2019, and
directed as under in para 9 of the order-

L The SPCB may assess and recover compensation on PolluterPays’ principle in
accordance with law from the generator of the waste as well as the transporter.
Pending such assessment, the SPCB may recover a sum of Rs. 50 lakhs as interim
compensation jointly and severally from the generator as well as the transporter
without prejudice to the remedies of the heirs of the deceased and the injured.

fv.  The'interim compensation, recovered in pursuance of above, may be deposited with
the' CPCB for being spent for restoration of the environment.

PT.O

) Clean Gujarat Green Gujarat
1SO-8001-2008 & 1S0-14001 - 2004 Certified Organisation 55



306

ORDER

UNDER THE CIRCUMSTANCES, | N, M. Tabhani, Member Secretary of Gujarat Pollution
Control Board in exercise of the power conferred on file no. Legal-G-28 under section (5) of
the Environment {Protection) Act -1986 issue the Directions as under:
1. To deposit a sum of Rs. 50 lakhs as interim compensation jointly and severally by the
generator M/s. PRAHARIT PIGMENTS LLP. as well as the transporter Amitbhai
Ratilal Patel. Owner of Vehicle no: GJ 02-2-7927 & Owner of Ayushi enterprise

2. This order shali be complied with in 7 days, If above direction is not complied,, you
are liable for prosecution in court under Section 15 of the Environment (Protection)
Act-1986.

This order is issued after obtaining permission from competent authority.

For and on behalf of
Gujarat Pollution Control Board

MHANU

MEMBER SECRETARY

NO: GPCB/ANK/CCA-1927(1)/ID-57674/ Dated:2.8/09/2019
Issued to:
1. M/s. PRAHARIT PIGMENTS LLP.
PLOT NO: 38/11,
GIDC JHAGADIA,
DIST: BHARUCH, GUJARAT.
2. Amitbhai Ratilal Patel.
Owner of Vehicleno: GJ 02-2-7927
Owner of Ayushi enterprise
B-10, Rameshwar Co-Op society,
Near Diamond colony,
GIDC Ankleshwar,
Dist- Bharuch.
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- IJJA§9|7P0LLUTION C=NTR"IL. B=sARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

o, e,

=TT Phone : (079) 23222425

W\ (079) 23232152
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

BY R.P.A.D.

DIRECTION UNDER SECTION-5 OF ENVIRONMENT (PROTECTION) ACT- 1986 FOR
THE VIOLATIONS OF THE HAZARDOUS & OTHER WASTE (MANAGEMENT &
TRANSBOUNDARY MOVEEMENT) RULES -2016 AS AMENDED FROM TIME TO TIME

WHEREAS you M/s. PRAHARIT PIGMENTS LLP. are having an industrial plant
at Plot No: 38/11, GIDC JHAGADIA, DIST.BHARUCH.

AND WHEREAS Gujarat Pollution Control Board has granted Consolidated
Consent and Authorization (CC&A), AWH -97707 dated: 20/12/2018 valid up to
04/12/2023 and its amendment dated: 20/08/2019.

AND WHEREAS, board had issued closure direction under EPA-1986 vide order
dated: 16/02/2019 & 20/08/2019 for the reasons stated there in.

AND WHEREAS, board had issued direction under EPA-1986 vide order dated:
28/09/2019 to deposit a sum of Rs. 50 lakhs as interim compensation jointly and
severally by the generator M/s. PRAHARIT PIGMENTS LLP. as well as the transporter
Amitbhai Ratilal Patel, Owner of Vehicle no: G] 02-2-7927 & Owner of Ayushi enterprise
in view of Honorable National Green Tribunal Order dated:26/09/2019 in
0.A.N0.362/2019.

AND WHEREAS, Honorable NGT in its order dated:19/02/2019 and
28/08/2019 in 0.A.N0.593/2017, (W.P.) (Civil) No0.375/2012also directed GPCB to
assess EDC.

AND WHEREAS, Honorable NGT in the 0.ANo0.593/2017, (W.P.) (Civil)
N0.375/2012 dated:19/02/2019 and 28/08/2019 respectively delineated calculation
of Environment Compensation (EC).

AND -~ WHEREAS, referring to above said formula, total Environment
Compensation is worked out to be Rs. 1,04,25,000/- .(Rs. One crore four lacs twenty five
thousand oniy)

(L.1.0)

) Clean Gujarat Green Gujarat
ISO-9001-2008 & 1S0O-14001 - 2004 Certified Organisation
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ORDER

UNDER THE CIRCUMSTANCES, I N. M. Tabhani, Member Secretary of Gujarat Pollution
Control Board in exercise of the power conferred on file no. Legal-G-28 under section
(5) of the Environment (Protection) Act -1986 issue the Directions as under-

1. To deposit sum of total Rs. 1,04,25,000/- as compensation jointly and severally
by the generator M/s. PRAHARIT PIGMENTS LLP. as well as the transporter
Amitbhai Ratilal Patel. Owner of Vehicle no: Gj 02-2-7927 & Owner of Ayushi
enterprise,

2. This order shall be complied with in 7 days, If above direction is not complied,,
you are liable for prosecution in court under Section 15 of the Environment
(Protection) Act -1986.

3. Amount deposited if any in reference to the office order No.GPCB/ANK/CCA-
1927(1)/1D:57674/522953, dated: 28/09/2019 shall be deducted from
aforesaid compensation.

This order is issued after obtaining permission from competent authority.

For and on behalf of
Gujarat Pollution Control Board

MEMBER SECRETARY

NO: GPCB/ANK/CCA-1927(1)/ID-57674/ Dated: _/10/2019

Issued to:

\/]_.,-M/ 5. PRAHARIT PIGMENTS LLP.
PLOT NO: 38/11,
GIDC JHAGADIA,
DIST: BHARUCH, GUJARAT.

2. Amitbhai Ratilal Patel.
Owner of Vehicle no: G] 02-Z-7927
Owner of Ayushi enterprise
B-10, Rameshwar Co-Op society,
Near Diamond colony,
3 GIDC Ankleshwar, Dist- Bharuch.
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y MEMORAKDUM GF UNDERSTANDING
; BETWEEN
PPLIER BUYER
/s. Praharit Pigments LLP M/s. Shree Ganesh Remedies Limited.

PJot No. :38/11 Plot No : 6011-12,

GHIDC Estate GIDC Estate ,

Jé:agadla, Dist. — Bharuch, Ankleshwar.

. /D‘MS
Aeg' NOTARY '%\

( S GOVT.OF Gul. Z\
\

15 SEP 2018
\ \)cfl..ﬂ Mo l

5% REGD NONTR 46§02
DIST BHARUCH

n 86/10/2028 15:51:97 from IP Ne: 150.189.423:321.
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As aipart of this MOU, the Buyer has agreed to accept the Spent HCl generated from the
man

AN/
=4
-_-A--"
Sr. Name of Material Physical Quantity Mode of Contact
No. State MT/Month Transport | Validity Year
1. | Spent HCI Solution 120 Tanker Load Five
(20-25 %)
1. “Seller Party” at their above factory Spent HCl is generated.
2. “Buyer Party” at their plant are in regular requirement of Spent HCl for their

Production.

“Seller Party” will supply to “Buyer party” for their consumption from their plant
Spent HCl subject to requirement by “Buyer Party” & subject i< availability or
Production by “Seller Party.

Price, Quantity, Payment terms, date of delivery & every other terms will be mutually
decided on this between “Buyer Party” & “Seller Farty”.

Any other issue relating to above but not covered above shall be decided mutually
from time to time.

“Buyer Party” will organize transport to take the delivery frem “Seller Party” Jhagadia
Plant and the Conveyance of Spent HCl shall be carried out only through authorized
vehicles which are follow the guideline of hazardous waste and other waste
(Management and Trans boundary Movement) Rules-2016. Such vehicles shall be GPS
enable.

Signed & entered on this date: 15/09/2018.

“Buyer Party”:-
M/s. Shree Ganesh Remedies Limited.

H- 0 - 10
Director
“Seller Party”:- A
M/s. Praharit Pigments LLP
Partner \.. 3
- : MAHESH

Ve

A. MOU (MOU) Upleaded in XGN en 95/19/2062 G:lz;lfl.:ﬂi fr9n'1b|"_t
B. 5§7674-Praharit Pigments LIp accepts the responsibility
and undertakes that the furnished infermation is CORREET & ACCURATE.

¢.
 ANKLESHWAR 4L

NOTARY
(Govt. of GujW

BHARUCH 2

ARIAL
Oﬁo: 166.1289.413:321.
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